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duced . * . . 92̂ —W

Finance Member’® Bfcatement
on the finMCtcial pontioa . 98-r-lOl,

102-03
ilie  Indian Finanoe (No. 2)

Bill—Introduced . . 101—02
Eelinquiahment of Simla

for sittings of Uie Legfii- 
lative Afls«nbly . . 103—05

WEDIfKSrAY, 6th NoVSMUBB,
1940^—

Starrod Questioni and 
Answer® . . . 157-^0

Unstorred Qnestionii and 
Answerg . . . 140— 44

Motion for Adjournment —
Fftiliu*© to call a Session of

the Legislative Assembly
between the period April 
9 to October 1^40—
Knlttd out of order . 146—48

I*ailure of Govemmeht to
enable Mr, Snbhas 
Chandra Bose to attend
the Session of the Legis­
lative Afisembiy—Bided
ontofOTder . . 148—49

lAArlessness in Sind—
Disallowed . . l^ ^ -60

Placing of large orders of
purchases with a fevr 
individuals—Ruled . out
o fo i^ r  . . . 160-62

¥"inancial arrangements 
with His Majesty’s
Government rc payment
for the purdaaae o f
Materiais firam India—
Ruled out of order . 152—63 

Opuuonfi of the Honourable
Meaiber for RailwayB 
and Communications on
the B'Souza Bepoit—
DiSttBowed . . 168—64

Delay fn holding tbs
Session of the Legislative
Assembly—Leave refused 155

WXDNS^AT, CTH NovBMBSK̂
l9iO,~cotUd,
Motion for Adjournment re—

contd. ^
Huge expenditure without

sanction of the Legis- 
lature—Disallowed . 156—6i

Nonlholding of the Ses- 
si<m of the Legislative
Assembly for a long
time^DiaaUowed by the 156—57,

- Governor General • 183
Besolut^on ̂

P a088«

157—83

Fiscal Policy of the Gov­
ernment of India—Ne­
gatived

Appointment of a Per- 
xruuEfeent MUfiliin Pilgrim 
Officer in the Secretariat
of the Government of
India—Discussion not
concluded .

Thttbsday, 7th Novbhbbr,
1940,—
Member Swpm .
Starred Questions and 

Answers
Unstarred Question and 

Answer ,
Motion for Adjournment re

disllowance of a motion for
Adjouminent by the Gov­
ernor General after it was
allowed by the C hair-
Disallowed

Statement of Business

183—98

197

197—209

20»

210
211

211
Nomination of the Panel ol

Chairmen
The Indian Bferchant Ship  ̂

ping (Amendment) Bill—
Belerred to Select Comr 
mittee . . . . 211— 2̂1

The Code of Crimina! Prooe- 
dure (Amendm«it) Bill 
(Am^idnient of section 4)
—Introduced . . • 221

The Code of Criminal Proce­
dure (Amendment) Bill 
(Amendment of eedaoa
260)—^Introduced • • 221



iii

Paoss,
*ThferE9DAT, 7iPH NOTlMBfiB,

1940,—
The Indian Eviaenc® 

(Amendmont) Bill— 
duced . • • • 2̂1

The Indian RaUways (Second 
Amendment) KS—intro- 
daced . . . • 222

^FRifiAT, 8a® Kovembkb, 1040,—
Starred Qi^ions and 

AjMwen • • • 223̂ —31
Unstarred Questions and

Answers . ♦ - 231—33
Statements laid on the Table 233—34
Election of a Member of the

Standing Finance Commit­
tee . . . . 234

The Berar J^ws Bill—Intro­
duced . . . .  - 234—35

The lodiau £Lajl^y lAmend-
joieiit) Bill—Introauoed « 235

The Excess Profits Tax
(Amendment) Bill— Întro­
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teoduced . . . 439



i r

Paqes.
W J 11>N ESDAY, 1 3 t h  IS; 0 VEM835^

19 to,—coM ,
Hie Indian Finaiiee (No. 2)

Bin—^Dificiiasion gb 
iiH)ti(>ne to coiisider ^nd io
cireuiate Bot concbided • 439—92

WmDAYy 16th
1940,—

Kovehseb*

Starr^ Qtiestionft and Ans­
wers . , • 493—506

llesolution f€—
Appointment of a Permi- 

n^,t Muslim Pilgriga 
Officer in the Secretariat 
of the Government of 
India—WitMrawn . 606—14

Scrapping of the 3L,ondon 
Coffee Market Expan­
sion Board by the In­
dian Coffee Cess Coin- 
nuttee—Withdrawn . 514—31

Appointment of a Commit­
tee of the Cefutral Ld- 
gislatttTe regarding 
eoon<Hny in wa  ̂ expen­
diture—^Withdrawn • 531—50

Appointment of aCommft- 
t̂ ;e to examine the con  ̂
ditions of detenns nnder 
the Defence of India Act 
-^Dis^ussioa not 4)011^-

6 6 0— 6 0

Pages.
SA T tn tD A Y , 1 6 t h N o v b m p b b ,

1940,— :
Starr^ QuestionB and Ana«

^ers . . , .
Un»tan^ Questions and 

Angers . . .5 8 7 -^ 5
Motion for Adifoununent re 

fall in prices of Grouiyi-, 
nuts^DisaJlowod . ^

Presentotion of tke Report 
of Me PnbHo Aooounte 
Committefe . . . ^ 9 —1C|

Tiie Indkn Finance (No. 2)
Bill—Biscfufision on the 
motions to consider and to
circulate not oonduded ^10—53 

MoNDAy, 1 8 t t i
1940,̂ -
Starred Axes-

were . . , . <T55—98
Unstan^ Questions and 

Answers . • * 695—7 ^
Statement laid on the Table 708
Motion foiP Adjounimeiit re 

alleged occupat^ of
MusliiiiJef̂ a  ̂at Buihanpur 
by the MiHtary—ABow'ed 
to stand over . . . 7W

The ladian Pinanee (No. 2 )
BiU—Dfflcusfiio& on the
motion* to conadejr aad t«> 
circulate not concluded . 709—6f 

Statement of BuiKineo • 76)



LEGISLATIVE ASSEMBLY 
Tue8day, 12th November, 1940. 

The Assembly met in' ihe Assembly Chamber of the Council House 
at- fe-lleven of the Clock~;Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. '. 

'! 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

WANT OF SHUNTING FACILITIES AT BUKHTIAJI.PUR JUNCTION OF. THJ!l 
EAST INDIAN RAILWAY. 

D. "'JIr. Muhammad Nauman: (a) Is the B,onourable,,, Membe~ for 
&ilWays aware: . 

• 'I • 

(i) that there is considerable detention of working goods trains at 
Bukhtiarpur Junction in Dinapore Division of the East 
Indian Railway. forwan~ of tl4unting facilities, resulting in 
unnecessary e;<penditure on the running of these trains; 

(ii) that such. trains have also on that allcount to be stabled; 
(iii) '1-hat successive station-masters of Bukhtiarpur have heE'n VI'riting 

to the Divisional Superintendent, Dinapore, for th'il exten-
sion of the yard and the introduction of 'B' class system of 
working at Bukhtiarpur; . 

(iv) that 'B' class system of working hRd actually been introduced, 
in 1927, but later was withdrawn; and . 

J (v) that, due to the present war conilition, it is not possible to E'xtend 
the yard at present? 

(b) If the answers toparts (i), (ii) , (iii), (iv) and (v) 1>e in the affirma-
ti'te, do Government propose eeonomising expenditure on these trains by 
int.roducing single . line system of working within the local limits only of 
Bukhtiarpur to relieve one line for shunting purposes?, .. .' . '., 

. . 

The Honourable Sir Andrew 010w: Enquiries are being made from the 
Eailway Adminis.tration and 8 reply. w.ili be laid on the table-in due 
course. 

DuTIES AND EMOLUMENTS OJ!' THE CIvll. ADMINISTRATOR,KAMAR.Uf.' 

. +,49. '!'~.B~ur ~ I"ul-i-Haq Piracha: (a)Will~the Foreign 
Secretary please state the duties and emoluments of the Civil .:\.dministra-
tor, Kama.ran? 

.~(b) How mutth"ofhis time does -~~i(fmBniY. d~'oie~:.(~~·':·wbt, of 
pilgrims? ',," . . '.,'>:' . 

. ,,-t .ADfwer:to ~ questli~ laid on the table, the questiOner·tl8iifga~t ..... 
( 349 ) 

A 
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(c) What part of his salary is met from Government funds-and what 
part from the quarantine. fees realised from pilgrims? 

(d) Will he get any pension or gratui:-.: from the amount of fees collect-
ed from pilgrims when he retires from service? 

Kr. O. X. 0&1'08: (a) The Civil Administrator, Kamaran, IS responsible 
for the entire administration of the Island. He is also the Director of 
the Quarantine l;Itation and in th~t capacity exercises general supervision 
and control over the whole staff of the station. He is employed on 
contract and draws pay in the seale of Rs. 900 (probetion)-950-100-
1,350, subject to ro ~rtionat.e reduction by the amount of pension he 
may be drawing., .. 

(b) Like other members of the staff he is in touch with the pilgrims 
during the pilgrim season :aDd for· the test of the yeltt he is in oharge of 
the arrangements which are made for the pilgrims:. . 

(e) The entire pay of' the Civil Administrl&tor is: met from quarantme 
revenues. 

(d) No pension or gratuity is granted as II rule;-f,.~t ;riy case reqWimg 
special treatment is considered on its ments and the amolmt involved 
charged to the Quarantine Station Fund. 

DACCA MAIL DIS.utTER. 

50. ·Xaulvi Abdur BaBb.~ed: OhaUcUmr,: (1&)-Will the Ronotn'able the 
RaHway Member please state th,e cause O!' causes o~ the 8 Down Dacca 
Mail disaster on the 5th August, 19401 '" . 

I .. I • 

(b)ytas. any enquiry comil;Uttee appointed. to enquire into the cause or 
causes of disaster, and who were the members of'the committee? 

'. (c) Did the committee submit any report? If so, wilUhe Honourable 
Member place a copy of the report on the table of the House? 

The HoIloarable Sir Andlew Olow: (a) The cause of the accident was 
the removal of a rail from the track before the arrival of the train. 

(b) and (c). No: the accident was ellquired into by. the Senior Gov-
ernment InspectoI:, a oopy of whose report is in the Library of the 
House. 

Jlaulvi AbdUl ~~ei Wha idh ir : May ifkflow, 'Sir, why i~ 'theBe; 
cases no judicial inquiry was made·:' 

Lt',-",: '.. :-' 

The HoiltJuraMe Sir Andrew mow: The tmour8. feMemb~~ was not 
present during the debate which took place last week, from it he wilt 
find the reasqns. 

, --.. ~. 

':1&. • K. SIiiUtanam::' Was'" any . iri:qirl illiit~' b§' ~~. Provirieia( Gov .. 
ernment? '" '  .  .  . ", ',', ;,.' 

, .. ":'. -.-

. h.B.~~bl~ .. SiJ' , ~ . mc.: I belie'Ye the Pro'Yincllll · o ~-
ment has deolaed to make no judicial inquiry. ' ~, .. 

Kt. E. 'iii~ )i~.· May -rkri~ :: sir.~,,;~~t~~-th; : fu~~~' io;~' 
ernment approached the Central Gov,ernment on the matter of thi& 
inquiry, and did the Central (loverDln¥rlt' offer an:r advice to them? 
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The BoDoarable Sir Andrew Olow: I am not Slll'e what the Honourable-
Member means, when he asks whether the Provincial, Government 
approached the Central Government, but there has been a certain amount 
of corr,~s ondenc,e on the subject. 

1Ir. It. Santbanam: May I know if the Central Government suggested 
to the Provincial Government that an, inq~ir  need not be '_ ~eld  

'the -lI:0n0urable Sir Andrew, CJow: I am not prepared to disclose any 
correspondence :which took place demi-officially between two Govern-
ments. 

Kr. It. SantlfAnam: AmI to understari~ iti~ii that' riie Honourable-
Member does not deny that' the Government of India might hav.e suggested:. 
to the Pnmncial Governm6ntthatnoJbquiry Jieed' be held? 

The Honourable, Sir ,Andrew Olow: The, Honourable Member is not 
going to get it disclosed by asking whether I deny or ,affirm it . 

... it ••. 10IIId: May I k1i0lW, Sir, whether the 'Govemtnent Inspector-
is still under the control of the Railway Department or he is ntade inde-
pendent of that Department2 

The BonOlI4'abll Sir .~w Olow: He i8i l, bo.-di l~te to the RaU-way. 
Department, ,hut not to, the Railway: Administration. 

1tJ;. if. M . .t0tJ1i: May J knoW! whether Government propoile to remov.e 
him from' the control of the Railway Department and place him u~der

!lome other Depnrtment? 

The Honourable Sir nclr~w Olow: They have ~he.t queRtion. ut;lder-
consideration. 

1Ir. If. ~. loshi: M~;Y I. kljlow, .. ,~ir, f~r how ~ ~ha e t~t: o; ~rn-
ment of IndIa bee:n consIdel'lng tha.t questIon? " 

The Honourable 'Sir Andrew Olow: I think during last year, actively. 

JIr., •. : •• .J'0Ihi;, Is. the Honourable ~Metttber ::aWare that in'1he':new 
~ nstitution of the ~ilwa  BOQJ'd _the ~ 'e,rnment Iuspectoris made 
l:ndependent 'of the Rail\vay Department? 

.. ""J:' 

The J[onourable Sir Anclrew.- ~:w! I belie~e that is, so. 

1ft .•. II; 10Bhi: May I know, therefore, that this question has 
been under the consideration of the Government for a much longer time? 

The BOaCMliable' Sir ~,·.,toti:~'~ot Bfitivelv; Sir: !' tliink t.he 
question was raised ip this Ho\}se ip. the Budget before last,. aqd it was 
raised in the Councir' Ijf State in t.h, aifi e~iol  .' .'. , -

-": ~. .;. ,-: .  , .~; :  . ..:' i..' , : 

RBLBF l1-'tvlhir'1'O TiiE C'l'l'M:8'O:t ~ti  MAIL'DIsASTER. 

51. *lIaulvi Abdur Rasheed Chaudhury: (a) Will the Honourable the' 
Railway Member please state how: m.IlY'paople" Were: k<illilid 'ss''';Tesul't of 
the 8 DO'Wtl Dacca Mail'aooidentimdhowrilany were 'injured\' ,'i 

A 2 
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(b) What steps, if ,any, were taken ,to render first aid 'to 'the injured, 
llnd what steps, if any, were taken for giving medicR.I relief to the injured 
sfter the first 'ai-I? ' 

(c) Were any steps taken to repatriate the injured to their homes at 
railway e e~e  

The Honourabla Sir Andrew Olow:"(a) and ,(b). I would refer the 
Honq1,irable Me~herto the copy of the Senior Gcwernm,ent Inspector's 
~e o.it 011 the accident which is in the Library of the liIoulie. 

(c) Yes. 

Jlaulvi Abdur, Basbeed Ohaudhury: May I know. bil. how many of 
the injured were r.e a~riated at Ra.ihyay expense? '  " .' 

.. • I .) 1 ,  ' . ~ 

The HonoUl'a.bl'e SIr Andrew. Olow: I have not got the numbers here. 

ACCIDENTS TO THElJAOOA MAtr;ttit 1939iNn i9ID. 

52. *I[aulvi Abdur Basbeed Ohaudhury: (R.) Will the Honourable the 
Bailway Member please state the total number of acoidents to the Dacca 
Mail in 1939 and 1940? 
(b) Is it a fact that the accidents are mostly due to defeotive engines? 

The Honourable Sir ADdrew ·Olo.~ (a) GO-iemment .oruy i-eoeives in-
formation of serious accidents' && defined in the Government of India, 
Railway Department, Notification No. 1926-T., dated" ~he 19* M:(1rch 
1980. There have been two such accide~ts. one in 1989, and one' in 
1940." 

(b) No . 

• aulvi Abdur Rasheed Chaudhury: May I know, Sir, what is the cause 
of these accidents H it is not due to bad rails? 

fte Honourable'Sir ADdre.w Olow: The reason for the first accident 
was one train cra"hed into another train which was standing at a station; 
the reason for the second accident was removal of arait 

JlaU!vi AbdurB.aab.eedOhalidhury: By whom' was the ran removed? 

The Honourable Sir Andrew ,Qlow: ii the o~ourable Member will 
g'ive me their names, I shall be very gratMul to him indeed. ' 

.. ,\ ", .. ", '. . ". . ! .. l r ,,~, "'-.""' 

Pandit Lakshm1 Kanta .attn.: If £he in'quiries disclosed th.at the acci-
dent was due to sabotage, may I know if the miscreant-shave been traced 
out? ' 

The .Honourable Sir Andrew Olow:, Inve9iiigations:>are, still proceeding. 

Pandlt Lakshmi a.n~ ·KattD.,:"MI,I.Y I, know~ ,Sir; if the' ;a.:onourabl~ 
Member has been in communication with the Provincial Government to 
find out what steps they took' or are, taking on this particular, seot.ion to 
trace the 'miscreants? ' 

.!Ij '.:'.~'~.'~ '~~  i(: 

The lIonouiable' Sir Andrew Olow: Steps are being to ken to: trace Olit 
the miscreantBi'but,I,do not know'whether they'will 'be successful or not; 

1. 
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Pandit Lalmhmi Kant. Kaltra: Are these steps taken by the Govern-
ment of India or by the GovE\rnment of Bengal?; 

The HOl101l1'&ble Sir Andrew Olow: I think by both; we have ha.d a 
I,olice officer on special duty. 

Mr. Badri Dutt P&Dde: Are these lines guarded by the police? 

Mr. President (The Honourable Sir Abdur Rahim): Next question. 

DIvBRSION OF CABBIAGB OF P08.TAL MAILS BBTWEEN SYLHET AND SHILLONG 
FROM RoAD TO RAILWAY. 

53. ·][aulvt AbdUl Kuheed Ohaudhury: Will the Honourable Member 
for.' Communications please state: . '. 

(a) the reason for the diversion of carriage. of postal mails between 
Sylhet and Shillong from the road, ,to' the railway ~ : 

(b) the time taken for carriage of the mailsby the respective routes 
and their respective lengths; 

(c) the steps that are being taken, or are contemplated, to restore 
the old route by road, and whE!:Q.it is 8Mlectedto be rel!1iored; 

(d) whether it is a fact that for some time mails were carried by a· 
passenger-carrier concern at a nominal charge of rupee one 
per year and that contract is no longer available haVing been 
terminated by the Postal authorities themselves; 

(e) whether offers to run these mails are still available at Rs. 800 a 
month, and why the offers are not accepted; 

(f) the volume and income from these .mails; the reasons for refusing 
the offers; whether the importance and mcome-value of these 
mails do not warrant the expenditure of a sum of Rs. 300 
a month which works at about one anna per road mile; 

(g) whether any communications passed between the Government 
of Assam and the postal authorities about carriage of these 
mw; . 

(h) whether the above mentioned contract at rupee one only waa 
terminated on the advice of the Government of Assam, before 
making suitable arrangements to carry the mails by road; 

(i) whether the postal authori~8 ,used discretion, or merely accepted 
the advice of the Provincial Government; . 

(j) the present cost of carriage of these mails by railway route and 
otherwise by runners, etc.; and 

(k) the cost per road-mile of carriage of mails by motor vehicles on 
other hill roads of the province? 

The Honourable Sir Andrew mow: (a). The reason is that the remune-
ration demanded by the contractor for conveying mails by motor was 
excessive. 

(b) The distance by direct road from Sylhet to Shillong is 86 miles 
and the time taken to convey mails by motor was 6 houls and 5· minutes. 
The distance by railway rout.e via Lumding.and Gauhati by I'()a.dfrom 
Gauhabi to Shillong is 368 miles and the time taken is 40 hours. 
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(c) 'fhe matter is under examination, in .coDSultAtion with the Pr.ovin-
cial Government. 
(d) The reply is in the affirmative except that. the al!lOunt paid was 

Re. 1 per month and nut per year:' """" , ,; 

(e) Yes, the offer was not accepted as the amount demanded was con-
sidered excessive and, unjustified. . .f:": 

(f) The average we'i.ght of mails ca~ed by, road between Sylhet and 
Shillong was about two maunds a day: Information abouttlle income 
from these mails is not available. Government do not consider that 
either the. volume or, the importance of the mails warrant the expenditu1e 
of a sum of Rs. 300 per' month.' ' 

(g) and (h). ~s. 

(i) In view of certa.in'iriforma1non received from the Provincial Govern-
ment, the local postal authorities considered it necessary to give notice of 
termination of' the contract. ," , 

'," 

(j) Rs. 72-8-0 per month. ' 

(k) . The cOst a~~ from 11 ve a .n~ thr~e pies per mile to ten ~es l)er 
mile. 

][a1l1vt AbelurBlllhead Uhaudhu.,.: Is it a fact, Sir, that it was due to 
. £nancial reasons that this mail.route was diverted? 

The Honourable Sir, ,4ndrew Clow: I have given the reason for the 
diverMon of the mail route in the r~l  which I just read out. 

Kaulvi Abdur Bisheed Ohaudhury: I find, Sir, aceording to the infor-
mation placed hefore the House by the Honourable the Communications 
Member, that formerly the mail was carried at Re. 1 per month; may I 
know ,what is the cost DOW for carrying the mail from Sylhet to Shillong? 

The Honourbale Sir Andrew Olow: 1 also gave that figure §n my reply 
to part (j). 

ltaUlvi Abdm Rasheed Chaudhury: May I know, 84', when the cost 
is so small as Re. 1 per month, what is the financial gain on account of 
the diversion of the mail route? 

The Honourabl,eSir . ndr~~ Olow: It is;J;lOta question of financial 
gain. It is a question of cutting down the finanl,!iaJ lQBs; the difference 
is that between Rs. 72-8-0 and Rs,.300 per month~' ," , 

lIaulvi AbdUl RasheedOh&1Idhmy: It was carrieil. at Re. 1 per month? 

The Honourable Sir ADd,rew Olow: Yes, but the Contractor is nc,t 
willing to CRrry it at that ratP. now. , 

Pandit Lalrahmi Kanta Kaitra: What WIlS, tpe amount tend-ered by the 
-contractors for carrying the mails by motor? 
The Honourable Sir Andrew Olow: The amount demanded was, I 

think, Rs. 300. 

Pandlt I.aJrebmi Kanta Katw:. Wha.t was the rate before that ? 

The Hoaourable Sir Andrew Olow: One rupee per month. 



~ W  AND ANSWERS 

.l)ISGJU:llWiPION. ~l  THE "'TTER OJ' 8 '~  PRIVILEGB TWU:T OimEBS 
'. BETWEEN AN ADOPTED AND STEP-SON ON S ... ;4.TlII RAILWAYS. 

64. *lIIr. Lalchand lfav&lrai: (a) With reference to the supplementary 
question to my starred question No. 521, asked on the 26th August, 1938, 
will the Honourable Member for Railways be pleased to state whether it is 
III. fact that step-children of an employee on the North West.ern Railway 
are entitled to passes and privilege ticket orders, even when he has natural 
born legitimate children of his own? . . 

(b) Is it a fact that under the preseilt railway rules, an adopted child 
10se8 the privilege of passes and privilege ticket orders, when the employee 
.. blessed with his natural born legitimate child? 

(c) If .the reply to parts (a) and (b) b~ i~ the affirmative, what are the 
reasons for disCJimination in the matt~r of as8~ and privilege ti9ket orders 
betw~ l  a:p. adopted and sj;ep-son? 

'. '~d) r~ qo emme l~ a*are _h!ltthe right' of adoption is permitfed only 
to Hindus, who have generally' no 'step-children amongst them and that 
this restriction is objected to by th~ i~du employees? 

(e) Is it proposed to issue instructions to en8UJ:e equal treatment to 
employees of all communities by allowing similar treatment to the step and 
adopted children in the matter of railway passes and privilege ticket orders? 
If not, why not? 

The Honourable Sir heir. mow: (a) .~ (b). Yes. 
(c) and (d). The difference was based on the legal position" in respect 

of adoption. I have not seen any coinplaints from employees on this 
score, but the questionwiU be re-examined. 

(e) If any further instruct,ions are issued to tate-m~naged raUways, 
they will be based on thp principle of according &imilar treatment in the 
matter of passes and privilege ticket",'OI!(lierlil to the :Bhildren of employees 
of all communities. .' ... . 

IIr. Lalchand .,.v&lral: May I lmow from the Honourable Member if, 
when there are .more than one .son who are natural born, all of them will 
be entitled to passes, .Of only one? 

'I'IM HoDOUl'ableSlr.lD.dr81r mow: I think they are ali entitled to 
passes. 

." . 

, JIr. L&lchand .a.&lr&1: May I ask if th~-:- Honoura.ble Member knows 
that even if .whenall ,adopted son is there, a natural son is born, the 
adopted S9n cpntinues to be a son, and both tbe natural born £IOn 'and the 
adopted ~on are' considered as two sons? Then, why should they not get 
passes? wm the 'nonourable Member consider the questio:l from that 
point of view? . 

The Honourable Sir Andrew Olow: The Honourable Membtr seems to 
be arguing. I have promised that thequesti?n will he re-examined .. 

Jlaulvl Muhammad Abdul Ghaai: May I know whetber there is any 
proposal with the Government of India for the abolition of passes 
altogether? 
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ft. Honourable Sir Andrew Olow: The abolition of passes is not under 
consideration at present. 

1Ir. Sri Pratua! With reference to the reply to part (d) of the ques-
tion, is it not a fact that plent;;· of Hindus have plentv of natural born 
legitimate step-children? . 

'lb.e Honoura.ble Sir Andrew Olow: I have never heard of a natural 
born legitimate step-child. (Laughter.) 

PERCENTAGE RESERVED FOB MU8LD1S IN LABOUR AND INFERIORSlDRVIC .• 

ON STATE RAILWAYS. 

55. ·1Ir. LalcbaDd Iavalrai: (a) Will the Honourable Member fur Rail-
ways be pleased to state whether any percentage hasbeeri reserved ,for 
Muslim community .in labour and inferior. services on the Indian State 
Railways and particularly on.the North Western Railway? If so, what is 
that percentage for each railway, separately? 

(b) If the reply to the first portion of part (a) above be in the affirmative, 
will the Honourable Member please stat.e under what rules or resolution of 
the GOv.ernment of India percent.ages of services on the 'railways have been 
reserved for minority communities in inferior and hibour .services? 

(c) Is it a fact that the percentage of subordinate services to which the 
principle of communal reservation in services applies is fixe,d at 60 per cent. 
for Muslims on the North Western Railway? . If so, why does the North 
Western Railway administration apply the ratio of 70'1 per cent. or there-
"bouts for recruitment to the inferior and labour services? 

(d) Does the Honourable Member' propose to redress the inequalities? 
U not, why not? 

The HODOura.bleSir Andrew Olow: (a) Specific percentages of 29·7 and 
61'3 have been reserved for the Muslim .. community in recruitment to in-
ferior services, including labourers, on the Eastern Bengal and North 
Western Railways respectivel,:-. No such percent-ages have been prescribed 
'for Muslillls on the East Inrlian, Bnd Great Inclian Peninsnlil Railways. 

(b) Under executive orders issued by the Railway Board, 

(0) The answer to the first part ~s in . the aftirmative. As regards the 
latter part, the percentage reserved for the Muslim community on the 
North Western Railway for recruitment to inferior services,' ~ncluding 
labourers, is 61·3 a.nd not 70'1, a.s stuted by the Honourable MembeI". 

(d) As the answer to part (c) indicates t,hereis nb large diRerenue bet-
ween the percentages for subordinates and for inferior services, but the 
question of the percentages fixed for the latter will ~cei e considerlltion 
in connection with the examination of Mr. D'Souza's report. 

1Ir. Lalcband Bavalraj.: May I know why it is that on the North 
Western Rtilway.60 per cent. has been fixed, Ilnd elsewhere it is less? 

'lb.e Honourable Sir Andrew Clow: 00 per cent. is for subord'inntes. 
The percentages were fixed with a view to giving larger percentages in 
areas where there was a large Muslim population alld smaller percentages 
in areRS where their population was small. 
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:.r. Lalched .avllral: Then, while there are more Muhammadans in 
the tract traversed· by the Eastern Bengal Railway, why is it that the 
number there is Jess? 

fte Honourable Sir Andrew mow: The Honourable Member is, I think. 
confusing two things. He is now referring to inferior services. In the 
case of inferior services, the percentages were based on the actual repre-
sentation of communitlies in the railway  services at the time the orders 
were issued. 

Kr. LalchaDd .avalra#-: May I, therefore, request the Honourable 
Member-I refer not to the superior services-that the question of distri-
bution by meHns of this communal representation may be gone into now 
8S enquiry will be made with regard to the report that has come? 

The Honourable Sir Andrew Olow: The question will be examined ill 
respect of the inferior services, but I am not mytlelf convinced that thera-
is any case for re~sio i in the case of subord~nates. 

Kr. If .•. .Joshl: May 1 3sk whether the percentage of employees is. 
equal to the percentflge of the population between the ·two sections of the 
popuu,tion or is in excess'! . . 

The Honourable Sir Andrew Clow: The actual numbers in employment 
.-1 have not got the figures with me, but I imagine that the percentage 
of Muslims is smaller than the percentage of the population. 

JrIr. ]f ••• .Joshi: May I ask what is the reason for giving larger per-
centage in the employment? • 

The Honourable Sir Andrew Clow: The reason why the Hindus and 
.others have a larger percentage of -employment is that" there was no com-
munal reservation until verv recentlv and therefore it did not have time 
to have full effect. "  " 

Pandit LalmImd Kanta .&ina: Is it maintained in the recruitment of 
the ordinary labour force? 

The Honourable Sir' Andrew mow: There is a percentage fixed only in 
the two railways I have mentioned. 

CoMMUNAL CoNSIDElU.TIONS IN THE PRoMOTION OF GUARDS FROM· GRADE II 
TO GRADE IlIoN THE NOB'l'H WESTERN RAILWAY. 

, 58 •• JIr. Lalchand lfava.lrat: (a) Will the Honourable· Member for 
Railways be pleased to state the number of grade II guards recently 
promoted to grade III, on the North Western R.ailwsy, and the commu-
nities from which they were .drawn ~ ing separately the number for each? 

(b) Were those persons promoted on the top of the seniority list of 
grade II guards for the w.hole of the North Western Railway? . 

(c) If the reply to part (b) above be in the negative, what was the 
individual position in the seniority list of guards grade II of each man so 
promoted? . 
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(d) Is it a fact ,that the promotion of guards'''1W ~:nlaMon comUlunal 
-considerations? If so, why is it at variance with the Honourable Member's 
speech printed on page 717 of the Legislative Assembly Debates for Mond&.y, 
the 26th February, 19401 

(6) If the reply to part (d) be in the negative, what justification was 
there tod_eprive senior gr~e II guards of their promotion? 

(f) What steps do Government propose to take to ensure that there be 
no communal discrimination in the matter of promotions? If not, why not? 

The Honourable Sir Andrew 01Ow: I have called .far informati.on: and a 
;reply will be laid on the table in due course. 

REPRESENTATION FOR CoNSTRUCTION OF A TRUNK RoAD FROM HYDERABAD 

(SIND) TO BOMBAY via Rt.DIN AND VIRAMGAM. 

67. *J[r. Lalchand Bavalral: (a) will the Honourable Me~ber for 
Communications be pleased to state whether Governm.ent recel e~ any 
;representation for construction of a trunk road from Hyderabad (Smd) to 
Bombay via Badin and Viramgam? If so, how was ~ same disposed of? 

(b) If the reply to part (a) above be in the negative, do Government 
propose to consider this question, specially', when the proposal of having 
the Sind Bombay direct railway connection has been suspended? 

(c) Are Government aware that the Honorary Secretary of Sind Road 
Development Branch made a report that the .State officials in Kathiawar, 
etc., appeared to be interested in the project? Do Govel1lIDent propose to 
ask the Central Road Traffic' Board, or the authority responsible for road 
development, to take up this matter? If not, why not? 

The H9Dourable Sir Andrew 010 .. :(11.) and (b). ,No: 

(c) I have seen the report. The answer to the second part of the 
-question is in the negative. If the Provincial Governments or other 
authorities primarily responsible for road development wish to develop 
-communications in this di.rection, it is open to them. to .. do BO, and if any 
Government desires to utilize any part 01 its share' of the Road Fund on 
the project, the Government of India. will consider such a Droposal. 
Having regard to other and moore urgent demands, lcan. hold ,out no 
prospect of anocations from the CEmtra.l Be8erve _Qf that Fund for the 
purpose in present circumstances. 

Kr. Kauu Subed&r: Has there been an." communi~-atiO  with the Indian 
States in whose areas Buch a. ~d would pass? 

~ .~ l e Sir ~clraw 010-.,: The Government of, Jndi.l;l have not 
JIl8de ro o~ls for 'l'luch a road. - .. 

, 
JIr. LalchaucJ, -:~alrai: With regard to the last pal't of my question, 

making-an enquiry."from the States t.hrough which the' road is to pass is a 
Central business and not the Provincial Government's. There£-ore, I ask, 
will the HOJlQUl'Gble Member make an enquiry from those States, and if 
they give facilities. then the Government of India might help? 
'. '. 
'l'M .QaOU&ble JIr .lJlClrew Olow: As I have already explained, we are 

not in a poB!tion to help this project from the Central R-eserve. 
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, Mr. LalchandNav&lrai: At present it may be, but will the HonoUl'llhlt' 
Member do it from the point of view 1 have put, so ,thattheProvin(;ial 
Government may do something? 

lIIr. President (The Honourahle Hir Ahdur Hahim): The Honourable 
Member has already replied. Next question. 

APPOINTMENT OF CANDIDATES IN THE POSTS'AND TELEGRAPHS SUBORDINATE. 

SERVICE IN THE SIND AND BALucmSTAN CmcLE WITHOUT THE PRoDUC-
TION ,OF V ALI» DomcILE CEBTIFIGAT.IIS. ' 

68. *1Ir. Lalchmd BavalraJ:: (a) Will the Honourable Member for 
Communications be pleased to state whether it is a fa!)t that appointments 
in the subordinate Posts and Telegraphs service, are confined (i) to the 
inhabitants of the circle, or' (ii) ·to persons domiciled in the circle in which 
vacancies are filled? 

(b) Is it a fact that a domicile certificate attested by the Collector of the 
District, in case of candidates referred to in item(ii) of part (a) above, is 
to be attached with the application for appointment? . 

. (c) Is it a fact that ,in c~~n:diYiaiO BOf!)in!l e.nd ~aluchistan cu-cl~, 
1Iuch as Baluchistan 'atid Karachi General llost office, etc., cerlain candi-
.dates have been appointe(l, withou~. suob domicile certificates having been 
produced? If 80, why? ,.'. 

(d) Is it, a fact that certain candidates in these or other divisions of this 
eircle, have' 'produced  certificates from Justices of Peace or Honorary 
Magistrates only? If so, why have such oertificates been accepted? 

(e) Is it a fact that rules provide tha:i;, the domicile of the BOn is the 
'88me as tha~ of his father, and of no other relativ:e, unless the old domicile 
is abandoned and a new one acquired by the candidate by residence for the 
prescribed pE:lriod? 
(f) If the answer to parts (b) and (c) 'above be in the ~~ati e, do 

-Government prOpose to'issue necessal-y"orde,rsto reject such certificates and 
deelare the appointments invalid? If"DOt, why not? 

The Honourable Sir Andrew Olow; (8) Candidates must' as u gen~!'al 
rule belong to the revenue division concerned, but sons and dependant.s of 
Posts and Telegraphs employees are eligible for the division where the 
-emplo.yee is serving and Anglo-Indians are eligible. throughout I[ldia. 

(b) 'l1he certificate need not be 'attested bv the':Oollecoor. A. eandidate 
is also permitted to produce a dpmicile certifi~at~ sigaed QYc)l!on,y gazetted 
.officer of the Centra,l Government Or the Provincial Government or a 
.Justice of the ea~, provided these officers are able to say from their 
I*r80nal knowledge that having regard to the regulations existing in the 
Province with regard to domicile, the candidates for Whom they are-giving 
the certificates are domiciled in the particular area in which they are 
applying for employment. 

(c) Yes; a certain number of Muslims who had qualified in the Punjab 
we~ appointed to reserved vacancies for which Sindhi Muslims were not 
-available. 

(d) No. oertificates produce4 from Bonorarp Mr..gistrates were Ilccepted. 
Certificates from Justices of the Peace were, however, accepted in view 
.of the position explained in the reply to part (b). 
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(e) The rules of domicile prescribed by the Local Governments in t.hat 
Circle do so provide. 

(f) In view of the position explained in the replies to parts (b) and (c), 
Go_vernment do not propose to issue any such orders. 

Mr. Lalchand KavaIrai: Mav I ask if the Honourable Member is aware 
that many certificates of domicilenre presented which are easily obtainable-
• f!'Om the Justices of the Peace i  -

The Honourable Sir Andrew· '01ow: Does the Honourable Member mean 
incorrect certificates'i 

Mr. Lalchand Xavalrai:Yes. ./ 

The o.nour~~e Sir Andrew Clow: No:· 'Sl1ch case bas C(¥lile to my 
not,ice.: 

CA.TERING AS"" SoUBaE OF INCOME ()~W~Y n l l ~ O . 

59. *Dr. Sir .Ziauddin Ahmad:. (a) Will the onour~ble the Railway 
Member please siate whether it is not a fact that the Central Advisory 
Committee for l'tailways has advised GovernmeJ;lt that catering should not 
he used as a source of income"by ltailway admirustration? 

. (b) Was' it not the intention that the Railway administration should 
charge nominal ·fees from vendors, tea-stalls and refreshmenfl rooms to 
cover out-Df-popket expenses ine~ by the J\ailways? 

(c) Has the Rail"'ay' Board fixed' minimum and maximum charges to be 
levied on tbe'se vendors· by different Railways? . If so, what are the maxi-
mum and minimum charges? -

(d) Are. these fees charged from the hawkers and contractors in lump 
sums or according to the numbers of .hawkel1l and bearers they employ? 

The Honourable Sir Andrew Olaw: (a) It is not a fact: the HonoUl'!l.ble 
Member's attention il'l invited to page 2 of the Central Advisory Council's 
proceedings for the 16th September. 19.'m. 

(b) No 

(c) and (d). 'l'he fixation of charges and the method by which wey are 
levied has been left to Hailwnv Administrntions acting in consultation with 
Local Advisory Committees. The practice varies on differ.ent· Hailway!;. 

lIr. Lalchand XavaIrai: 1\fsY I know from ·the Honoura.ble Member 
whether those rates have now been provided and fixed.' or are nnquiries 
still being made? 'T. .. 

The BODQur&ble Sir AIldrew Olow: I am not sure .what l"ates the-
Honourable Member is referring to. 

Mr. Lalchand Kavalrai: I mean. vendor's li~eilse' fees. 

The Honourable Sir Andrew 010w: There was no question tit thait being 
fixed Jlt the centre. 

Mr. Lalchand Bavalrai: According to eertain rates the vendors have 1!0 
pay so much' for rent. so much for license fee. Have· all that been 
uniformly fixed. at least on the North Western Railway? 
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. The ~owable Sir ndr~w Olow: I do not think there was any ques-
tion of fixmg them at all uniformly. I have here the rates on the Great 
Indian Peninsula Railway, but there is no question of fixing uniform rates 
to be applied all over India. 

Dr. Sir ZiauddiD Ahmad: Is it a fact that the Advisorv Committee in 
1937 definitely laid down that Clitering should not be ooD'sidered to be a 
source of income to the administration, a~, in the memorandum 
presented to the Railway Board in September, 1939, it advocated the 
reversal of the policy, but it was an expression of opinion by the Railway 
Board. In view of this established polic.,· of the Railway administration, 
that catering should not be take~ to be a sow;geor.,inoome,to the Railways, 
why has he issued instructions to the contrary? " ,. ,,"" 

The Honourable Sir Andrew Olow: I do not think it was ever laid down 
that catering should not be a source of income. I would refer the Honour-
able Member to the last conclusion of the Central Advisory Council on the 
subject. Certain members added an opinionttothat regarding the making 
of catering a source of profit, not a 8Ourc~of income. but that was only 
their view and not of the Council as a whole., 

Dr. Sir Ziauddin Ahmad: Is it the opinion of the Honourable Member 
that catering shonld be taken as a Rource of incom~ to the railways 1, I 
want an answer "Yes" or "No". i " ".I'.' " 

" 
The Honourable Sir Andrew mow: I do not think the :aonourabl~ 

Member is entitled to ask me my opinion at question time. 

Dr. Sir ZiauddiD Ahmad: I am not asking 'for your opinion. I want to 
know whether the Government have issued instructiOns or is adopting the 
policy that catering shoul,d be taken as a source of income to the railways. 

'!'he Hcmowable Sir Andrew Olow: The Honourable Member began by 
asking w~ether,it was IXlyopinion? ~',. ; ';,:: ,~~ .• 

Dr. Sir ZiauddiD Ahmad: I did not ask for the opinion of the Honour-
able Member. 

The Honourable Sir Andrew Olow: The Railwav Board endorsed in 
their inst.ructions the conclusions reached b~' the Central Advisory Council. 

INSTRUOTIONS FOR CHABGING RENT FOR USE OF RAILWAY REFRESHMENT 

ROOMS AND STALLS. 

so .• r~ Sir liauddin Ahmad: (a) Will the Honourable the Railway 
Me:.:nber please state whether the Railway Board have issued instructions 
that rent should be charged for the use of refreshment room!! and stalls? 

(b) Ii' s~: what is' the basis of these' hha~ges  ;::'r 

(c)ls any differe~tiation made between,Indian ,and European refr~sh-
ment rooms? n BO, why? ' 

-;..' .0' 

The 'ltOnourable Sir Andrew Olow: (n) The PailW8Y "Bonrd have 
prescribad that reasonable ohargesmust h.e ,le:vJed ,for refresh~ent rooms 
and tor licenses from vendors., .': 
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(b) The basis of rent 'for refreshment TOOlnifiB that an':econmhic rent 
be (;harged inaH' cases except when after consultation with the Local 
Advisory' 'Committee the Administration' concerned decides that it is 
necessa~,  to charge a lower rent or even no rent to avoid : the ' necessity 
of withdrawing an existing facility. 

(c) The instructions make no such ,differentiation. ' 

Dr. Sir Ziauddin Ahmad: What is the definition of reaB ~able !'Ute?' 
Does the definition of reBsOMbl~ rate include a profit to the, administra-
hloo? ' 

fte Konoura1Jle Sf1' AndpW Olft: "Reasonable" must depend On the-
(:ircumstances of the time. 'T" ' " 

,  , ,',' .. ",' ri''', 
Dr. Sir Ziauddin Ahmad: Does it include a profit to ~he .administration 

or not? 

'!"he HOD01Il'able Sir Anilrew Ci01'l: I do DPt think it is possible to 
separate profit in a case like th,at, The idea is that they should be given 
on reasonable rates. I do not see' how it is possible to say that so much i.; 
profit and AO much is not. , " ,'); 

Dr. 'sO: zlauddin Ahmad: Will "the Hmloum61e M~mber ~ e a Etraight 
reply to my straight question, Is it the' policy of the Government to 
derive benefit frOnt thP., catering on rlli~wft  , ~~rll l ,and make jt ... ~ .8~urce 
of income. ' 

The Honourable Sir Andrew Olow: The poli!}y. ia ,to derive... a reaso~le 
incom~ where it is possillle.' ;," ' ." .. "n " '-

Dr. 'Sir Ziauddm' Ahmad: 1'he Railwav Board's idea of reasonable iR 
always. expressed in lakhs, and crqres. .:;: "',,' ;~ 

Mr. Pre8ident (The Honourable Sir bdiit~' Rahh:h): The HOI1l)urable 

Member is,arguing~ ',' r, 't ~d: r, ~,~ " '. 

Kr. T. S. Avmashillngam Chettiar: The Honourable Memhe'r 'said that 
in consultation with advisory committees the Railway dm.i tistra~on: may 
charge refreshment rooms either nominal rents or no rent at ,alL May I 
know whether these exemptionR have been generally exercised'in favour of 
European refreshment roO ~s. ~ r: ,  ' 

The Honourable Sir Andrew Clow: I do not think it is at all generaL 

·JIr.T. rS. &viDaahilingam 'CbtltUar:,;MQ..YjfJ lm ~:: ,h the'Bailw;a  
Adll).inia.txatiop has not exercised these exemptions in the case of Indian. 
refres~t rooms 'I "i' 

The llODourable Sir AndreW.,Olq1f7: I Qan think,o~ Qne caB!8.whe~ it has 
been. '  " '" "', ", "  . 

Qui Muhammad Ahmad XuDii: On t~e ~ame'8ta ~ri,wbil~' the lndian 
refreshment rooms are being charged for, English refr'eshmen£ "rooms are 
not being charged fOf. Thie is at onEl and the same"railWaY sta$ion. ' 

The HOIloarable Sir Andrew (P.ow: I said in reply to the~ io iB 
question that there is a case. 
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. ,. QUi Kuhamm&dAhmad ltumi: Will the Honourable Member give 
the reason wh.v th~ econO ~ic rent which is charged froIll tbe Indian 
refreshment rooms ts not, bemg charged from English refreshment rooms. 

. ~e Honourable Sir Andrew Claw: The question of economic rent differs 
In d ffe~nt CRses. If you cannot get a contractor to carryon an amenity 
at the same rent. you have got to lower the rent or else close down the-
amenity altogethel'~ 'f 

Qui Muhammad Ahmad KuJlli: Is it because of the small number of 
cu~tomers that come to English r~freshment rooms, 8S compared to Indian 
refreshment rooms. that no rent IS charged? 

.. 
The Honourable Sir Andrew Claw: I think that is Vetry probably the-

explanation. '.' 

.Mr. T. S. AviDMbiUngUD OheUiar: In view of the fact that people 
gomg to the Eur?penn refreshment rooms are generally waH to do, will' 
Government ('onsider the advisabiIitv of aivin<7 no exemption in favour of 
European refreshment rooms? .  "  " 

The Honourable Sir .MIdre" GlOW: I have no doubt that if the Honour-
able ~fell ber opposite or an:v other person would come forward and offer III 
substantial economic rent f(')r carrying on that fat'!ility, the railways would 
be the first to welcome it. 

Kr. T. S. AvinashUingam Chettiar: You may abolish these European 
refreshment rooms, if the.,' are not running economican.v? 

The Honourable Sir Andrew Clow: There is not much point in abolish-
ing them, if they can continue without loss to the railways. 

Qui Muhammad Ahmad lCazmi: In the case of Indian refreshment 
rooms which are running at .a loss, will Government consider .the desirabi-
lity of not charging any rent from them? 

The Honourable Sir Andrew: Claw: if the railwav administration found' 
that Indian, caterers w~re ;l1ot willing, ,to come forward at the, rate'S fixed, 
r have no doubt they would l.ower the rents or abolish them .. '  . 
a-zt Kwmiriad 'Ahmad ltuDii: Have the Govemment ever applied' 

a test of that kind in the C8 ~ of English refreshment rooms? 

The Honourable Sir Andrew Clow: The question is very general.' . If 
the 1I0noulable'Member will put ,down Ii question regsrdinga specifi,c cass, 
I, shall try to give him an aIlB'W9r .. ~ . 

trNSTARREDQUE13TIONS AND ANSWERS . 
. , 

INSTRUCTIONS FOR EXCESS RESERVATION FOR MUSLIMS 1li THE VA(U.NCIES 

OF WORKS MISTBIES BY THE GENERAL MANAGER, NORTH WESTERN 
RAILWAY. '·,T .  . .. 

89. Mr. Lalo1tDcl·'.av&lr&i: (a) Will the Honourable Member for 
Railways be pleased to state whether it is 8 feet that the G'eneraI Miaaager~ 
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North Western Railway. has issued instruct.ione to the Divisional Superin-
tendents that 70'1 per cent. or two vaC8nciesof Works Mistries in their 
respective divisions, should be given to Muslims and the remaining 
percentage or one vacancy be treated as unreserved? 

(ta) Is it a fact that it has further been ordered that this_ proportion be 
.allotted for each year, and on the advent of the new year no balance of 
recruitment in the unreserved category be carried forward? 

(c) Is it a fact that the number of WQl'ks Mistries' vacancies in each 
~i isi n generally does not exceed two per year, which is below 70·1 per 
cent., with the consequence that only ~ uslimB are recruited in these posts, 
while members of other communities get no chance of appointment? 

(d) Is it a fact that some Divisional Superintendents have protested 
sgainst this prccedure as being unfair to the members of other than. 
Muslim community? If so, what aotion has been taken in the matter? 
H none, why not? 

The Honourable Sir Andrew 010w: (a) The instructions are of the 
character indicated by the Honourable Member but the percentage which 
he quotes refers only bl the K6l'achi Division. 

(b) No. A running account is mai.ntained and any genuine deficiency 
in the recruitment of labourers and inferior services is carried forward for 
adjustment in the next year. This supplies equally to reserved und unre-
served vacancies. 

(c) No. 

(d) The answer to the first part is in the negative, the latter part. does 
not arise. 

EXEMl'TION OF THE EUROPEAN AND ANGLo-INDIAN GUARDS ON LAHORE 

DIvISION OF NORTH WESTERN RAn.WAY FROM WORKIlfG CERTAIlf SHUNT-

IlfG AND VAN TRAIlfs. 

40. Mr. Lalchand lIavalr&i: (a) Will the Honourable Member for 
Railways be pleased to state whether it is a faot that European and Anglo-
Indian guards are exempted,on the Lahore division of the North Western 
Railway from working shunting :and van trains. betwe~n Lahore and 
Wazirabad? 

(b) 19 the working of shunting and"van ;goods ·traiJis a~ha.tder job tban 
the working of through goods and other trains? 

(c) Is it a fact that the DiviSional Superintendent, North Weste~ 
• -Railway, Lahore, had reeeiwd complaints from Indian guards, requesting 
that this racial discrimination be abandoned? If so, what aotion was 
taken -in the matter? 

;' .. ' 

The Honourable Sir .Andrew mow: (a) and -(b). Yes. 

(c) Yes: no action was taken; as'tb.ere is no '~gftOl'n-f r EuroP'!an 
and.·Anglo-Indian guardlJ at Wazirabad._, . ;) .~ ,  .  . ,~: 
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RlIPBESENTATION' FBOlI!l THE STATE-MAN ... GED RAu..WAY ADlI!lINISTlU.T10N8 

FOR ALLOWING SECOND CLAss PASSES TO INSPBOTORS All'D ASSISTAll'T 

INSPECTORS. 

41. 111'. Lalchand lfavalrai: (a) Will the Honourable Member for Rail-
,vays be pleased to state whether the Railway Board received a representation 
from the State-managed Railway administrations that Inspectors and 
Assistant Inspectors while travelling on duty be given second class passes, 
irrespective of their pay? 

(b) If the reply to part (a) be in the affirmative, how W'aS the same 
disposed of? 

'l'h, Honourable Sir Andrew Olow: (a) Certain recommendations have 
been received from the State-managed Railways. 

(b) These recommendations are still under consideration. 

PAUCITY OF SINDHIS IN THB SUBORDINATB SERVIOES ON THE NORTH WBSTBBJI' 

RAILWAY. 

d. Mr. Lt.1chand lfavalral: (a) Will the Honourable Member for 
Railways be pleased to state the number of employees recruited on the 
North Western Railway, in the following categories of staff from Jst April, 
1939 to 30th September, 1940: 

(i) ta~ Master's group, 

(ii) Commercial group, 

(iii) Relief Clerks, 

(iv) Guards, grade II and m, 
(v) Ticket Collectots, 

(vi) Train ExaminetB, 

(vii) Works subor~inates-- ns ectors as well as Assistants, and 

(viii) Permanent Way staff Apprentice as well as Assistant Inspectors? 

(b) How many in each category were Sindhis? 

(c) If the number of Sindhi recruits was small or disproportionate to 
the total number of staff employeu in Sind'al'Eia, '\\'hat. steps does the 
!Honourable Member propose to take to ensure ad.equa!;e share of appoint-
ments to Sindhis in the North Western Railway subordinate service? If 
none, why not? 

The Honourable Sir Andrew mow: (a) A statement is laid on the table 
giving the required information. 

(b) Government have no information, recruitment, is not ,made on & 

territorial basis. 

(c) It is not proposed to allocate shares in recruitment to provinces, 
The acquisition of more appointments by candidates from any particular 
area must depend on their personal claims. 

B 
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Statement 8howi.ng the nv·mber oj employees reCruited on the N artk Western Rail-
way in tke various categories 8hown below during the periodJrom 1st April, 
1939 to 30th September, 1940. 

No .. \ Category of Staff. No. of employees Remarks. 
\ recruited. 

-1-------1-----1----
(i) I Station Masters Group 
(ii) I Commercial Group . 

(iii) Relief Clerks-
Ticket Collectors 

. Trains Clerks . 

(te) Guard&-
C1ass I, grade I 

Class I, grade n 

(tI) I· Ticket Collectors, C1ass I, grade n 
(tIi) Train ExaminerB, C1ass I grade 2 . 
(m) Works subordinates-

Inspectors of Works 

.Aaatt. Inapectora of Works 

(M) Apprentice Permanent Wa.y Ina-
pectors . 

.Assistant Permanent Way Ina-
pectors. 

380 
172 

30 } 
15 

4, 
4, 

5 (Three Apprentice 
Inspectors of Work:> 
recruited in 1935 
were, on completion 
of their apprentice-
ship, appointed as 
Inspectors of Works 
in 1939 and two 
were appointed to 
the open line from 
construction work). 

Four Apprentice I 

Inspectors of Works 
were recruited . 

Nil, but two Appren-
tice AaaiBtant Ina-
pectors of Works 
were appointed. 
Nfl . • 

18. Apprentice Per-
manent Way Ina-
pectors were, on 
completion of their 
coU1'll8,appointed 
as .AaaiBtant Perma-
nent Way Inspec-
tors. 

The term .. Beliei' 
Clerks .. included 
Ticket Collectors 
and Traina Clerks. 
This term is not now 
in uIIe. Recruit-
ment is now made 
separately for Ticket 
Collectors and Trains 
Clerks. 

Grades nand m for 
Guards &1'9 old 
grades. 

Recruitment is now 
made in. the revised 
ecaJ.ea as shown. 

Tam:porary . 



STATEMENTS LAID ON THE TABLE. 

Inform.ation 'Promised in reply to starred question No. 492, asked bll Dr. Sir 
Ziauddin Ahmad on behalf of I(han Bahadur Shaikh Fasl-i-H Ilq Piracha, 
071· the 2IRt March, ;1940. 

QUARANTINE STATION AT KA!rlARAN. 

(a) and (b). The Kamaran Quarantine Station was first established in 1882 by 
the Ottoman Government for the protection of the holy places of Islam against the 
introduction of cholera by pilgrims from India and the East. It was taken over by 
the British Government in 1915. 

(c) It is necessary to maintain the quarantine stntion at Kamaran under the. pro-
visions of the Anglo-Dutch Agreement and to levy a fee for this purpose. 

(d) With the exception of the Government of the Yemen all . the Governments 
-either maintain quarantine stations or require their pilgrims to utilise quarantine 
stations on payment of fees. 

Information promised in .. eply ta. staTTed question No. 530, asked by 
Pandit Krishna Kant Malaviya, on the 27th March, 1940. 

AUTHORS OF DRAMAS E-ROADCASTED BY THE AJ,L-INDIA RADJO. 

(a) and (d). During the year 1939, All-India Radio broadcast 58 Hindi and 311 
Urdu plays. RB. 510 were paid for the Hindi and RB. 5,847 for the Urdu p'.ays. 
If by Hindi authors and Urdu authors the Honourable Member means authors who 
write exclusively in one language or the other, the information asked for is not avail-
able. 

(b) Hindustani dramas are broadcast from the Delhi, Lahore, Luanow and Bombay 
Stations of All-India Radio. Out of the four Programme Assistants in charge of 
Hindustani drama at these Stations, three are Muslims and one is a Hindu. Three 
of them can read and write Hindi with facility and two of them have written play. 
in Hindi. 

(e) Yes; eleven such plays were broadcast during 1939. All the actors taking 
pert m these plays could render thei~ arts in Hindi with. sufficient facility' many of 
them could also read and write Hindi. ' 

ELECTION OF A MEMBER TO THE COUNCIL OF THE INSTlTUTE 
OF SCIENCE, BANGALORE. 

Xr. Presldent (The Honourable Sir Abdur Rahim): I have to inform 
the Assembly that Dr. Sir Ziauddin AhD).ad has been elected to represent 
the Assembly on the Council of the Indian Institute of Science, Bangalore. 

THE INDIAN FINANCE (No.2) BILL-contd. 

Mr. President (The Honourable Sir Abdur Rahim): The House will 
now resume consideration of the following motion moved by the Honourable 
Sir Jeremy Raisman: 

"That the Bill to alter the maximum rates Of pOlltage under t.he Indian Post 
Office Act, 1898, to increase the rates of the taxes on income imposed by the Indian 
Finsnce Act, 1940, by a surcharge for the purposes of the Central Government, and 
to increase the rate of super-tax payable by companiell, be taken into consideration." 

. B 1 
( 367 ) 
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1Ir. Abc!ul QaD11Im (North-West Frontier Province: General): Mr. 
President, I wish to start with the question of bombing. In common with 
the other Honourable speakers from my Party who have preceded me, I 
look upon bombing of civilian populations, whether that population may 
be German population or British population or any other population, 
with the utmost horror. But I want to remind this House that not long 
ago I protested several times on the floor of this House against the prac-
tice ()or bombing which was being frequently resorted to() .by the British 
Government and the Indian Government as against the tribes inhabiting 
the North-West Frontier Province. I am glad that the Honourable Mr. 
Ogilvie is here, and to my repeated. questions he used to(} inform the House, 
the rest of this country, and I believe the rest of the world, that it was 
more humane and that it was in the interests of the tribes themselves that 
they should be bombed because fewer people would be killed and more 
people would be saved. In fact he took great pains to assure this House 
that it was something like the humane killing of animals which had been 
recently introduced. It was a scientific invention. .  .  . 

(Mr. C. M. G. Ogilvie rose in his seat.) 

1Ir. Abdul Q&iywD.: I am not. giving way. 

Kr .. l'r¥l!l8Jl\ (The.Honourable Sir Abdur Rahim): It .is the etiquette 
to 'give w.ay when personal explanations are sought to be ·given. 

1Ir. Abdul Qaiyum: I sllall never give way. 

ilr. ,Pr_idell, (the Honomable Sir Abdur Rahim): I cannot force 
the Honourable Member to give way. Mr. Ogilvie can give his explana-
tion when the Honourable Member has finished his speech. 

(Mr. Abdul Qaiyum ke6tstanding.) 

The Honourable Member ought. to. resume his seat when the President 
is speaking. 

1Ir. Abdul Qaiyum: I must apologise to the Chair. I am not giving 
way to any Member of this Government as the time at my disposal is 'IeIrY 
limited. I remember Mr. Ogilvie's words only too well, but the trouble 
that has now arisen is this. Britain still adhel'es to the principle laid 
doWn by the British Premier in the House of Commons when all the world 
was clamouring that the bombing ·of the civilian population should be 
stopped, it was the late lament.ed Mr. Chamberlain who stood' up in the 
House of Commons and said that a certain exception should be made in 
the case of bombing which is resorted to for purely police purposes agaiDlit 
the primitive tribes of the Frontier Province. Well, they are still adher-
ing to those principles, but very unfortunately for them, that same prin-
ciple has been adopted by Hitler's air squadrons as against the great City • 
of London, and now they realize that the boot is on the other ]eg and now 
they undel'l!tand what the bombing of the civilian population means. But 
the British Government and the Indian Government 8S usual have learnt· 
very little and have forgotten very little. I was travelling near Waziristan 
only'last month and I was told by re iab~e persons that the British Gov-
ernment still persisted in the bombing of those unfortunate people, and 
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that their air squadron had only recently visited various parts of the area 
to bomb people-of course, bent on this mission of mercy as described by 
the Honourable Mr. Ogilvie. 

Kr, .J4aDu Subedar (Indian Merchants' Chamber and Bureau: Indian 
Commerce): That may be training practice. 

JI[r, Abdul Qalyum: Of course, this is training practice as my Honour-
able friend, Mr. Manu Subedar, states. 

Then, Sir, we. were t?ld whe~. Great Britain joined the war that they 
had been forced mto this war-oh, Czecho-Slovakia has been over-run 
Poland has been over-run, and Czecho-Slovakia and Poland were dear t~ 
the hearts of Great Britain, and, therefore, thev must join this war' they 
had no alternative", It seems that they were prepared to shed the 'blood 
of the youth of their country in order to save the liberties of Czecho-
Slovakia and Poland. But I am amazed at this attitude of the British 
people and their Government I Why should they have joined this war? 
They say they went to war in order to restore the equilibrium which had 
been set up by that infamous Treaty of Versailles-which will go down in 
history as the greatest crime that has been committed against mankind; 
but may I ask from thiR Government and from the British Government 
under whom they function, "why go to war? You have got the four hundred 
nlillion slaves in India under your own rule, and if· your love for liberty is 
as genuine as you profess it to be, why not free the;e four hundred wilBon 
Indians who are groaning unQer your yoke? This is a thing which you can 
do yourself without any war, without any bloodshed, without joining any 
~onference of other nations". But as I have stated time and again, this 
war is not being fought for the freedom of small nations but for other 
purposes which are only too well-known to everybody in India. 

:~ow to come to their policy in this country. Recently, Sir, there have 
been negotiations between this Government and the LeaderR of the CongreRs 
Party and of the All-India Muslim League. People who had been follow-
ing the course of those negotiations with great care have found out that 
the British policy aims. at one thing and one thing only: it is to playoff 
-the l\luslim,against the Hindu and the Hindu against the Muslim. Those 
negotiations have all proved ut~erl  useless. The British Government has 
no use for Hindus or Muslims 8S such but they merely want to use them 
.as pawns in their Imperial chess-board, in order to retain as much of their 
power as they can and to part with as little of their power as they can 
help. Nobody who negotiated with this Government ha.s returned with 
anything in his hands; everyone has returned empty-handed. This is a 
lesson which should not be lost on the people of this country. But let 
me warn this Government that just as they found themselves utterly 
:stranded and helpless in the domain of international politics, similarly the 
ti~e is not far off when they will find themselves friendless and utterly 
:stranded in India.. (Interruption.) The people standing by you will dese;t 
:you. (Interruption.) The people/s eyes have been opened. Jus.t as m 
Europe tbis time you had to go to war alone, with all the blessmgs ?f 
America., ot eourse, but with no active military help, similarly, in India 
you are going to, be friendless and you will be utterly deserted. (Interrup-
tion.) . 

Sir; sinee the beginning of this ,war, a ~gorous propaganda has b~n 
l~unched bv this Government and dIS satellites to creat!l a sort of feehng 
8inong~ the Muslims in this country that the British Government's 
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existence was necessary in order to safeguard the liberties of the Islamic 
countries of Western Asia; that the British Government was the real 
friend of the Turks, the Egyptians, the Syrians, the people of Iraq, Iran 
and Palestine, and that once Great Britain goes under, all these States. 
will 10"l.e their liherty. Now; those who have been following the policy of 
Ruccessive British Governments as against Turkey during the last two or 
three centuries know that the greatest enemy of the Islamic States is 
Great Britain, and that for generation after generation Great Britain has. 
tried to stab Turkey in the back and to lop off as much of her territories 
as it was possible for them to do; in fact, the downfall, the dismemberment 
of the Great Turkish Empire for which Muslims cherished a religious. 
regard is due to the work of successive British statesmen. Nobody can 
shut his eyes to the facts of history, but in this game the British Govern--
ment went a little too far; they. in spite of their promise to the Muslims-
of India in the last War to enlist their support, started with the dis-
memberment of t.he sacred land of Arabia into small, petty States which 
were. parcelled out between Great Britain and France. But in this game, 
as I have stated, they went a little too far, viz., that they paved the way-
for the rise of the greater Italy in the Mediterranean, and that country 
is now proving a great menace to British Imperial interests there. We 
were told repeatedly that as soon as the first Italian soldier sets foot on 
the soil of Egypt, the Egyptian Government will declare war against 
Italy, but the Italians have advanced for ,,"bout one hundred miles into-
Egyptian territory and in spite of the repeated visits of British statesman,. 
in spite of the pressure and presence of Mr. Anthony Eden, the Egyptian 
Government has refused to declare war against such an infamous country 
as the Fascist Italy of Signor Mussolini. Similarly, we were told-this 
was all of course propa_rranda broadcast by the All-India Radio-that as 
soon as Greece waR invaded, Turkey would join headlong into this struggle, 
but we have seen thAt Greece has been invaded and Turkey is stilI 
-nf~utral; and now another stunt has been started that if Bulgaria is in-
vaded, Turkey will probably come in. But I hOJle and trust that Turkey 
will benefit from the last war and keep out of this dirty war in which 
peop!e are fighting people not for the, sake of any principle but for mere 
land-grabb,ing and other base motives which are only too clear to every-
body, and I hope they will keep out of the war and will not make the posi-
tien of Mussalmans difficult. - . 

Sii-, ill this country there are people who are now engaged in propaganda: 
that it iR in the interest of Muslims that they should help the British 
Government, Now, those were tne very ~o le-  do not wish to-name 
them-those were the very people who supplied recruits to the British' 
Government to bring about the dismemberment of Arabia and the down-
fall of the Turkish Empire, those were the very people who. supplied 
recruits to fight Afghanistan in 1919 when Amanullah struck out for the 
independence of his country. Then they aid not care for Islam, just 
because it suited their British masters. Those very people are now mak-
ing out that in the interests of Muslims We should help the British Govern-
ment. Sir, the Muslims know the British policy only too well. We know 
what has happened in Palestine. In this twentieth century which is sup-
posed to be a. century of civilization-the British Government tried to-
efface tbe Arab race out of its existence by bringing in Jews from all parts 
of the 'World. I have got no hatred against Jews, I wish them well. But 



THB INDIAN JrINANOB (NO. 2) BILL 371 

why cannot they be accommodated in some empty space such as are 
available in South. America? Must they come there to squeeze out the 
~~s from ~al~stm; an~ to threaten their very existence? I think the 
Bntlsh pohcy ILl I alest1O.e has been an eye-opener for all thinking 
!dussalmans and nobody ~ill be taken in by promises which are only kept 
m the breach rather than 10 the observance. The Indian Mussalmans must 
reI?ember that no country in this world contains as many Mussalman& as 
thiS country of ours, namely, India. I do not think that any country in 
the world contains about ten crores of Mussa!tnaIis that we find in India 
and, if India is free, the greatest number of Mussaimans will derive benefit 
from the freedom of their country. It is our bounden duty to stand by 
our countrymen and fight with them shoulder to shoulder against this 
Imperialism which holds them and us under a common subjection. Once 
we are free, then I think we can influence the policy of a free State ill 
India. We can then be of real help to other Muslim States who are 
threatened by any foreign aggression. But as long as we are slaves, no 
amount of prayers, no amount of protests, no amount of propaganda and 
no amount of request on our part are going to!) help our Muslim brethren 
outside India. 

Now, I want to say something about the repression which is going on 
in this country. The Honourable the Finance Member has declared to the 
world that 60,000 stalwarts have left this country to defend the principles 
of liberty and the outer bastions of this country. Of course, we Gannot 
be deceived. We know that these unfortunate people have· been taken 
out of this--country to help in an Imperialist war out of which India can 
derive no possible benefit. If we are to die for Britain, if we are to shed 
our blood in the distant fields of the Middle East and the Far East, if we 
are to make sacrifices for their cause, would it not be much better to shed 
our blood for the freedom of our own country from the eo l~ who oppress 
us ? Would it not be much more nobler for us to unrlergo the fiery ordeal 
of sacrifice for the freedom of our own country? Why should we die for 
vou in the distant fields of Middle East and the Far East? What for? We 
know what happened at the' end of last war. For a similar speech only the 
other day an elected Member of the Frontier Assembly, Arbab Abdul 
Ghafur Khan, and an ex-Parliamentary Secretary was arrested. The 
'Honourable Mr. F. E. James remarked: "Oh, how can you make such a 
speech under Nazi domination?". Let me tell the House and let me 
inform my Honourable friend, Mr. F. E .. Tames, that Arbab Abdul Gnafur 
Khan was arrested and marched off like a common felon in the streets of 
Peshawar. Is this the treatment that should be accorded to a patriot in 
his own country? Is,·this the way in which the representatives of peorle 
are to be treated? I think your Government is worse than any Nazi Gov-
ernment or anv Fascist Government can be. I think, this Government 
should be ashamed of itself. 

Lieut.-Colonel Sir Henry Gidney (Nominated Ol~-Official): Wait till 
Hitler comes. 
Mr. Abdul Qaiyum: Hitler will knoclt your brains! Hitler, whom ID:Y 

Honourable friend, Sir Henry Gidney, seems to despise so much, and bis 
people who have bombed innocent women and children in London, nnd 
Mussolini's men when they are brought out to India, are treated with 
greater respect than the re re!lentat~ es of. Indians in .their ~wn country. I 
do not think the Government which StrHenry. GIdney 1S pre.pared to 
support in season and out of season will handcuff a German pnsoner of 
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war or a Fascist prisoner of war in the way in which they did a respectable 
patriot in the Frontier. a representative of the people. Something is terri-
bly wrong with this system of Government. Mr. James. tried to convince 
me that his system of Government was much better than ~  other system 
of Government that was likely to be set up in this country. We are sick 
and tired of all allien systems of Gove.rnment and. if we can help it, we 
will not allow this system to be substituted by any other system. But 1 
do want to know whether a Government which arrests a true patriot like 
Pandit Jawahar Lal Nehru; a person who is respected all over India and 
who is loved by the millions in this country. and sends him to prison for 
four long years. has any moral right to exist? 

Kr. P. J. Gri1Iitha (Assam: European): On a point of order, Sir. Is 
the Honourable Member entitled to eriticise a sentence passed by a .Tudi-
cial Court? 

:Mr. President (The Honourable Sir Abdur Rahim): The Bill before 
the House which the Honourable Member is now debating is a Finance 
Bill and it has always been the practice in this House. which I have got 
to follow and have been following. to allow discussion on various matterb 
in which the Members of this House may feel that the public have a. 
grievance. I cannot say that his reference in this connection to Pandit 
J awahar Lal Nehru and the sentence that has been passed on him by the 
Provincial Government is out of order. 

The HoJiourable Sir RegiDald Jlaxwell (Home Member): On a point 
of explanation. I would like to point out that the sentence was passed by 
the Court and not by the Provincial Government and that it is open. to 
appeal in the ordinary course. 

lIr. President (The Honourable Sir Abdur Rahim): I accept the cor-
rection. I meant that the sentence was passed by a Judicial Court. 

:Mr. Abdul Qaiyum: The Honoura.ble Mr. Griffiths was a Magistrate 
at one time, and I feel for the wretched people who came under his sway. 
1 am glad that his days as a Magistrate are over. 

Now. Sir. I was talking of the arrest of Pandit Jawahar Lai. I know 
it for a fact that he is held in the greatest esteem and regard by the 
Pathans of the North-West Frontier Province. because among the Indian 
leaders he pre-eminently stands out as a true patriot. who has understood 
the heart of the people of my province, and the heart of the people of my 
province. goes out in sympathy to that brave man. The news of his arrest 
and his brutal incarceration by a Magistrate. God knows where he hails 
from. has kindled a fire which, I think. it will be very difficult for this 
Government to suppress. -

Sir, the tale of the misdeeds of this Government is a long one, but I 
will just cite one more instance for the benefit. of the Honourable the 
Foreign Secretary before I sit down. A businessman of Peshawar,' Syed 
Zaman Shah. who has trading connections with Afghanistan. was arrested 
on the 16th of .Tuly. 1940. His hO l~e was searched throughout the night. 
Nothing  incriminating was found. At first. he was detained under rule 
129 of the Defence of India Rules for a period of two months. As was 
pointed out by my Honourable friend, Mr. Sri Prakasa, yesterday. the way 
in which this rule is interpreted hy the police and the subordinate magis-
tracy i. this. The aeeuaed is not even brought before a Magistrate and he 
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is detained by the Provincial Government for two months. Sv.edZaman 
Shah is stil1 in detention and there is absolutely no proof against him. He 
was merel~' Ruspected. smd inspite of repeated requelltR on his part and on 
the part of his friends that he should be ·brought to trial before a court of 
law, in spite of the fact that I received about two months ago a let,ter 
from the Ohief Secretary to the Provincial Government that he would 
be soon brought before a court of law for trial, his trial hall not begun so 
far. This unfortunate man and several others like him are being detained. 
He has a large family to support. 

As regards' people who are utter strangers to this land an~ who are 
well to· do, thil!l callous ProviilCial -Government of ours and the equally 
callous 'pentral Gove!'nmenil are quite willing to.make decent allowances 
fOr the upkeep of their-families .. In the case of Italian and German pri-
soners of war, this Government have fixed allowance, but they have not 
thought it nt to :fix' an allowance for the family of Aga Syed Zaman 
Shah, his' sons are going without education, his fa.mily is in suspense and 
they have been altogether ignored. I want to, show from this that the 
wav in which this Defence of India Act and the infamous rules made 
thereUnder are being administered in the country has really opened the 
eyes of all people, and a feeling of hatred has arisen against the Govern-
ment which thinks that it is necessary for its existence that such black 
laws and such infamous rules should be used to suppress the freedom of 
I!lpeech, the freedom of association and the fr~edom of movement of its own 
eitizenll. 

In conclusion, Sir, I want to say one thing. That far from supporting 
this Government by voting any of the supplies demanded from this side 
of the House I wish to state that we will not give a single pie to thi" 
Government. In fact. we have decided to go out into this country to make 
.. direct approach to the masses and t,ell them that this war is being fought 
D@t in the intel'eets of India, not for the defence of India but for the 
defence of British imperialism, the intamous imperi/l.lisrn which we hM"e 
learnt to hate afte~ such ,a long,.peciod Qf close associal(iQn. It is our 
houndlln duty. all. true patriots not to give a single pie, not to providl3 a 
single soldie~ to a Government whieh in spite of the. wishes of the people 
has decided to rule this country by means of ordinances and black laws 
which deny the people of this country their birthright of having a. free 
national Government of their own. I assure this Government that it is not 
on the floor of this House only that these words have been utt.ered. the 
time is not very far off when we are goinll to spread over the length 
and breadth of the country, we will obstruct to the utmost of oW" capacitv 
your war efforts to p.-xtort money from thiR country, to exploit our mall 
power and to enslave our country. We will then see who wins in the 
long run. With these words, Sir, I oppose the Bill. 

-.r. O. ]I. G. Ogilvie (Defence ecr~tar ): Sir, on a point of pel"SOnal 
explanation. I wish to say with regard to the speech of the Honourable 
Member who has just closed his oration that he has completely misrep:-e-
&entad the Government's position as any Honourable Member of the House 
will be able to ascert.a.in if he looks, up t.be records of the Assembly 
Deba.tes in this House in the summe~ Session of 1937. The Honourable 
Kember's questions on this subject were, so far ss I re~mber, . asked 
Illld n~w~d in A,ugust, 1937, and the purport of the detaIled re-plIes was 
not to the effect, t.b,at, Go.v.emment coo.sidered bombing hu.mane, but tha.t 
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Government held that in the circumstances the warning of a village which 
had more than usually distinguished itself by kidnapping, murder, plunder, 
and raiding that they would be bombed if they did not leave their village 
resulted, because of the fact that this warning was duly received and always 
obeyed, in the saving of life, both of our men and theirs, as otherwise 
punitive expeditions would have to be undertaken to enforce compliance 
with our terms. 

Mr. P. I. QrlfJltb.s: Mr. President, )et me 'begin by confessing tha\ 
nothing but the respect which I. ~a e for your high office and for. the 
dignity of the parliamentary tra(iltlon, would have anabled llle to .listen 
with patience and restraint to the speeches of my Honourable friends, 
Mr. Satyamurti and Mr. A.bdul Qaiyum. For throughout ~hose speechell 
I was conscious of the fact that at a time when many thougands of my 
countrymen and a consideruble number of Indians too, are facing the 
stern realities of death and destruction, at that time the Congress Party 
was living in a world of make-believe-a wholly imaginary universe 
in which they were gaily disporting themselves, convinced thai; 
there existed no such things as totalitarian powers, no greedy and 
covetous people and no predatory nations anxious for the first possible 
opportunity of swooping down upon th'e weak and defenceless. And, 1 
was conscious too. as I listened to those speeches, of Ii very CUlious 
combinatiou, a comb\:o.atlon 0\ on the oue hand. s. com~lete la.ck. of. Son)' 
sense of reality and 011 the other hand a cold-blood.ed spirit of bargalmng, 
a determination to drive the hardest possible bargain with that country 
which is fighting not only for its own life, but for the 1ives of those wh'l 
seek to bargain with it. But whatever other deficiencies the Congress 
Party may suffer from, it has never' been lacking in master tactlClans 
and the master tacticians of the Congress Party have learnt from long 
experience that if a proposition on the face of it appears too sordid and 
too materialistic, it is to be wrapped up in fine words. On the strength 
of that principie, it has lcng been their practice, when they intend. to 
embark on some particularly materialistic or yelfish policy to try to gIve 
that policy the cloak of idealism. So we have the Congress Party, m 
this House and out of it, trying to pretend that the attitude which they 
adopt ill not the result of a spirit of bargaining, but proceeds from the 
dictates of BOme mysterious high prinoiple. That claim, Sir, is a pre-
tenc~ and a hollow mockery which will deceive n9 one. It does not 
de~e e IlS who have to listen to it. it does not deceive the people of 
thiS great country whose heart, whose instinct and whose judgment in 
these matters is sounder than that of the Congress Party. It will not 
deceive. ~he fut.u~e 'historian when he comes to write his uhapter on 
the oht~cal sUI.Clde of the qongreBs Party and I very much question 
whether It dec~ es any conSIderable proportion of the members of "he 
Congress Party itself. Least of all does it deceive the practical-minded 
Mr. Satyamurti. But I will remind Honourable Member!! that for 15 
months, during a most critical period when deliberation aad public· 
counsel . and widespr?ad experience were more urgently needed thall a' 
any penod of our hlstf)ry, that during this critical period, t.he great 
Congress Party has seen fit to absent itself from its post of dutv in this 
House. I wonder what occurred to change that point of view. i wonder 
what has led them to abandon that great high principle which Baid that 
flhey must not. be present in this House. (Interruptions.) 
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JIr. Prelident (The Honourable Sir Abdur Rahim): The Honourable 
Member must be allowed to proceed with his speech without these 
interruptions. 

Mr. P. J. Griftlths: I have not the .least objection to these intt'rrup-
tions. I shall gladly answer them. I will repeat my question, I should 
like to know what change has justified. this abandonment of the principle 
. which was of such vital importance twelve months ago? 

.An Honourable Kember: To m~ke you uncomfortable. 

JIr. P. J. GrifIlths: That you will never be able to do. I will 'not be so 
uncharitable as to suggest that it is out of fear of extra taxation that the 
Congress Party have ·attend~d this Session. I suggest rather that some 
political wisdom has beguri' to dawn upon them, that they have begun 
to realise that if there is one thing which leads to the extinction of a 
great political party, it is any lengthy period of silence in the parlia-
mentary Assemblies. 

Be that as it may. Far be it from me to interpret the tortuous 
motives which are responsible for the Congress policy. They have oome 
here now, clamorous and clamant--they cry, "We are not prepared to pay 
for this war, it is not our war, let somebody else pay. We are prepared 
to sit back and let Britain. Canada, Aust!l'alia and anybody else who likes 
to fight do so. This is not our war and we will not pay lor it". 1 want 
to suggest today, that of all the many injuries done to the name and 
reputation of India in the past by the Congress Party, there is none worse 
than this attempt to foist upon the people of India the pretence that t.his 
is not India's war. So I take it that my mam duty 1U my speech to day 
is to try and satisfy you, or if I cannot satisfy you to try and satisTy 
those people whose minds are less mane up than yours, that this is in 
fact India's war. (Interruption from the Congress Benches.) The voice 
of India is to be he~rd from the lips of those 60,000 men who are fighting 
overseas and not from those gentlemen. 

It sometimes is not a bad thing in the sphere of politics to apply the 
N same kind of test which one applies in ordinary practical life 

12 OON. or in business. If a certain job has t" be done and there 
begins to be a dispute as to whose job it is, there are several ways of 
settling that question. Of course, up will come the lawyers and tliey 
will devise many tests so that you can argue for years and years a~ to 
whose job it is. But the practical man will start off by asking one simple 
question, and that question will be, who stands to gr..in if this job is done 
well? Who stands to lose if it is done badlv? I want every Honourable 
Member of this House to apply that test, tOday to this issu~ of war and 
India's part in the war. And I am going to assert that I do not b&lieve 
there is a single Member of this House who can get. up and say. seriously 
and sincerely, and not just as a debating point, that the issue of the 
present war is a matter of indifference tu him, that he sincerely believes 
that victory for Germany or victory for Britain will make no difference 
to India's position in the future. 

My Honourable friend, Mr. Abdul Qai:vum, was anxious to give an 
impreBBion of that kind, but in order to give that impression he had to 
go rather far a field, and'so he told U8 very picturesque stories about 

, 
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*>me of his. Afridi friends; and he told us that some of them said that 
t.bey did not really mind whether Germany won the war or not. I am not 
interested in the views of Mr. Abdul Qaiyurn's Afridi friends; I want to 
bow Mr. Qaiyum's own views. Is Mr. Abdul Qaiyum prepa1'6d to gay, 
<mthe. floor of this House. that it is to him a matter of oomplete in-
-difference whether Gennany \Vms or whether Britain wins? Is he pre-
]>ared toO assert that in his consid«red judgment tbe victory ~f Britain Qr 
the victory of Germany would make no difference to the future condition 
'Of India? . 

Mr • .Abdul Qalyum: Absolutely none. It is a matter of indifterence to 
me as to who wins. As they say in Persian: 

"Jfa ra eke vz einQilllla ke Gao amud-o-KAur ntft." 

"Whether the cow comee or the donkey ~, it ia a mat.ter of complete indifference 
;&0 me." 

Kr. P. J. Grifllths: I must congratulate my Honoura.ble frIend upon 
having given me yet anothl}r instance of the ama i~g Wslwion which 
prevails in the ranks over there. And I ~~t remmd. my onour~ble 

frIend that in the extremely dangerous opIDlon to which he has lust 
,given utterance he finds himself completely at variance with Mr. Gandhi. 
1\lav I remind him of that first pronouncement of Mr. Gandhi at the 
beginning of the war, in which Mr. Gandhi ~aid that indellendence for 
India would mean nothing if Britain and France were defeated in this 
:struggle? I want to remind him that haH of those o.ppreheIl!'lion·s of 
Mr. Gandhi have already been fultilled, that France has been defeated in 
this struggle and that if as a result of the attitude adopted by my Honour-
able friend and those with him, Britain were to follow suit Mr. Gandhi 
:at least has no doubt in hit' own mind that the result would be a disaster 
for India. Has anything happened in the last 12 months to affect the 
-statement made bv Mr. Gandhi at that time? Have the totalitarian 
powers become less prenatory? Is the danger from Germany or Haly 
less now. than it WaS 12 1T10nths ago? If it was true 12 months ago that 
India dared not contemplate the defeat of Britain and France, is it not 
-doubly true nO-w that India dare not contemplate the defeat of Britain? 
Let us get away from these debating pretences; let us get down to the 
bedrock fact that every Honourable Member of this House kaows in his 
~~ heart that he would not sleep easily in bis bed tonight, if he 
believed that a German victory lay ahead. After all what does this 
-attitude of indifference mean? if you Ray that it is a matter of indiffer-
-ence to you as to who wins the war. you may mean ilne of t.wo things. 
Honourable Members might mean that even after a German vietorv nnd 
-an Italian victory there would bE' no danger whatsoever of India· being 
-attacked. They may helieve it,--no one can compel the belief of an'V 
e~on,-but I l),ave. yet to see any single vestige of fact which would 
Justify any reasonable man in arriving nt that prmcluRion. enn one reallv 
belie.ve that those. nations, who at the moment are displaying in the fullest 
]>oSBlble way thel; greed a~d their desire for more territor~', will Sltop 
'Shorl; of the frontiers of India? IR there Romething Rn.crORanC't about this 
coun~r:  which makes the f<>reign invader cry halt before he ('!rosses its 
irontte~ 71 Is not the whole hiRtory of India in the past a loqg reeord 
bf foreJgD. invaders ~ ted by the wealth of· thecOilmtry? 
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Several Honourable Jl8Dlbera: "Which you havecolilpletely taken". 
"There is nothing left", .etc. 

:Hr. P. J. Grifflth8: I do not mind if I am included myself in the cate-
gory for the purposes of t.his argument. Is it not It historical fact that the 
wealth of India has been one of the greatest temptations in the world' ·to 
any predatory foreign power which has happened to move towards Its 
confines? And is there any reasonable ground for supposing that Germany 
or Italv would exercise some curious self-restraint once theY are nearer 
the borders of this great country? If then your indifference does not 
mean thnt you think it is impossible that India could ever be attacked, 
what <'.an it mean? If might of course mean that you were perfectly 
willing to come under the German or the .Italian sway. 

An Honourable Kember: No, not a bit of it. 

Mr. P. J. GrifIlth8: That is exactly my point. If it were your VIew 
that you did not mind being ruled by Germany or Italy, there would be 
som~ sense in adopting this attitude of assumed indifference. Whatever 
Honourable Members may have to say on the floor of this House or 1D 
meetings outRide this House they know perfectly well that t,he rule of 
Germnny or the rule of Italy would be harsher, more unreasonable and 
less eOllsiderate than anything which they have experienced in the last 
150 years. (Cries of "No. ") 

Is there anv Honourable Member of this ous~ who believes that 
linder Uerman ~r Italian rule he would 'be allowed today to stand UI' in 
this Assembly and make a speech such as that made by Mr. Abdul 
Qaiyum just now? But let us get away from words; we are dealing with 
stern realities. If you assert that it is a matter of indifference to you 
whether Germanv wins t.his war or Britain wins this war, vou are assert-
ing your faith i~ the fact that you will be just as comfortable and have 
just as much freedom as you havEI now. You are asserting .your faith 
in the fact that life would be no more uncomfortable and no JesR hml.r-
able under the Nazi regime than it is under the regime whieh exists 
today. I do not proposp to labour that point. hecause I know perfectly 
well that nothing but the exigencies of debate would force my Honourable 
friends to take up any such attitude. But there is one form in which 
this argument haR been cast which is so subtle as to be dangerous snd 
with which, therefore, ] shall try to deal briefly. It is an argument 
which was used in this House yesterday and it has been uRed in various 
parts of the coun.t.ry a good desl lately,-the argument that the war is It 
long way off, that it is not very likely that. the tide of war will reach 
these shores and that we really need not bother· very mueh about it: 
~hat it would be good busiile.ss for us to sit back and let the other 
nations tight it out and then see what we can get in the scramble which 
we hope will take place at the end of the war. I will try to analyso 
this argument and I want to suggest that it could he repudiated on either 
of two BetRof considerationll. 

Kr. M. 4aat.All (Delhi: General): Who is arguing that, may I know? 
~. , 

JIr. P. J. Grimtha: It was said yesterday by,Mlmlana :Zafar-Ali<Khan. 
besides many others in the country. • 
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JIr. BhuJabhai 1. Desai (Bombay Northern Division: Non-Muhalnma-
dan Rural): You may imagine many things. 

lIr. P. 1. Grifilths: If my Honourable friend' proposes in due course 
to rise and deal with that argument and to demonstrate its hollown6s8. 1 
shall accept his help with gratitude. It would not be difficult to dispose 
of the argument on purely materiaiistic grounds. It would not be diffi-
cult t.o suggest that when one talks about the war being a long way oif, 
one has got to start first by analysing the meaning of one's w()rds. You 
have to think not in terms of space but in terms of time. The questIon 
is not how many thousand miles frum here the battle is taking place; 
the question that concerns us is. if that battle is lost how long is it going 
to take for the theatre of war to be transferred to this country. And. 
surely, if there is one lesson which emerges  clearly from the history of 
the last 12 months it is of the .ma ingl~· rapid tempo of modern war. 
The war which, six months ago. was six thousand miles or five thousand 
miles away from us has now come to within two thousand miles. and 
if you will cast your minds back to the events of April, May and June 
of this year, you will not fail to remember the remarkable rapidity with 
which a successful army was able to over-run hundreds and hundreds of 
miles of not properly defended territory. When you talk about distances, 
when yeu a~' that we are a long way away from the war-two thousand 
miles away-what does it mean. It is very difficult to get s. clear COIl-
ception in one's own mind as to what diStance really means in relation to 
war. We want a scale by which to measure-I would like to suggest in 
the first place a scale of measurement-I would like to remind you that 
the length of telTitory over which. Germany exercises virtual control in 
Europe today. from the North-West to the South-East, is ai'out thirteen 
hundred miles. Of that 1,300 miles. only three hundred miles belong 
to Germany itself, and the control now exercised over another one 
thousand miles has been achieved in the course of a comparatively few 
months, and I would like to go on to suggest, that measured by that 
scale, there is not very much comfort to be got from the thought that 
the war is at present two thousand miles away. Do not take comfort 
from the idea of distance 

But then there is another aspect of the same question. While the 
tempo of modern WHr has increased, the length of time rE'quired for 
preparation for war has increased beyond measure. In the old days, even 
m the last war, it was fA comparat.ively simple and. quick business to 'turn 
out a large anny. YoU' needed a certain number of men, }"Ou needed a 
certain number of unifomlS and you needed some rifles and a· certain 
amount of artillery and you did not need very much else. I can say 
from Diy own experience that in the battalion in which I served in the 
last war we were turning out trained soldiers b. ten weeks. Those days 
have gone. The modern soldier is an amateur technician in every one 
of half a dozen different branches of mechanics: he has got to be a gas 
expert. he has got to be a homb expert and. he has to learn a dozen 
t.hings which were not, thought of before the beginning of the preRent 
war; and the result of all that is. that it takes a very 10n17 time to train 
a IIl;odet;t soldier. Moreover, however long it takes' to fu.ain a modern 

• soldIer, It takes very much longer to equip him. The prepamtion .. _ . 

:Mr. ~. ABaf All: Was not all these foreseen five years ago when we 
were telhng you all about i • ., 
• 
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Kr. P. J. Grimths: I am not concerned to discuss the failures of policy 
of Government or of politicians or whether these things could have been 
foreseen. I am discussing the plain facts of the present, and I want 
to remind my Honourable friend of the languuge used, I think, by Mr. 
Churchill, that if we go 011 t.hinking too much about the past, we shall 
lose the present and the future. '1'0 continue: I was saying that how-
ever long it may take to train a modern soldier it takes a very much 
longer time to equip him, and so in one way and another the preparation 
of a large modern mechanised army-the only kind of army which is of 
any use in these days-is a very lengthy business. It is no use waiting 
until the danger is imminent. My Honourable friend, Maulana Zafar 
Ali Khan, said yesterday ,that as lo:tlg as 'rurkey stands, we are all right, 
and there is no need for India to spend a pie on defence measures as long 
as Turkey stands. Does my Honourahle friend seriously believe that after 
the fall of Turkey there would !'It.ill be time for I ndis to prepare? Or, 
again, another Honourable Member, !'Ipeaking yesterday. said: "Let India 
first be free: when India has a~tained freedom. we will then start to pre-
pare for war." . . . . 

Kr. K. A. Jinnah (Bombay City: Muhammedan Urban): I do not think 
the Honourable Member is quite correct. I do not think the Maulana 
said so. What Maulana Zafar Ali Khan said waR that we should be 
prepared· to help the Moslem countries who form a sort of bulwark, Ilnd 
Turkey is the first, and, therefore, we should prepare ourselves to J,'aise 
a large army in order to send them to the Moslem countries if necessary. 

Kr. P. J. GrHIlths: Mr. Jinnah is naturally in a better pOtlition than 
I can be to interpret the workings of the minds of his followers . . .'. 

Kr .•. A. JiDnah: He said so. 

lIIr. P. J. Grtmths: I assure the Honourable Member that J took down 
the words myself. 

Kr .•. A. JiDnah: I would like you to see the official report. 

1Ir. P. J. Grlmths: I am quite prepared to see it: but I can assure 
Mr. Jmnah that I took down the actual words of Maulalla Zafar Ali Khan 
at the time: his words are "We are not prepared to spend a single pie 
on the defence of India until Turkey is gone". 

Xr ••• A. JinDah: No; he never said that. 

Kr. P. J. GrJ.mths: If Mr. Jinnah on behalf of his Party repudiates 
that statement, I shall not press it. 

. Kr. •. A. Jinnah: I am not repudiating any statement. The Honour-
able Member is misrepresenting the speech of Maulana ZEdar Ali Khan-
he is not here-and if he will read I;he official report-let it be produced 
now-he will find that what I am saying is correct absolutely. 

Kr. P. J. Grlmths: I am not particularly concerned to bandy words, 
as to who said what. But I can assure my Honourable friend, Mr. 
Jinnah, that in Mr. Boyle's presence yesterday I wrote down these words 
8S they were said. I do not want to bandy words. 
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'Kr; •. A. Ji'nnah: 1 am not challenging or doubting tbe bona fide, 
of the Honourable Member: it is possible that he took down what he 
says he did take down; but If you wIll kindly read the whole of the 
tlpeech, what 1 am saying is correct. 

lIr. P. J. GrifIlths: Whu.t 1Ir. Jinnah says is undoubtedly the correct 
report of what should have been sai~. However I do not wi~h to waste 
the time of the House further, argumg as to whether a cartam lllcarrect 
meaningless statement lIVas or was not made. I will take the plain fa(lt 
that the tempo of modern war is quick, that the time reqUlred for the 
preparation of modern armies is long, that it is no U:ie waiting till danger 
is upon you, because it is extremely unlikely t,hat when that danger comes 
you will be able to do an,vthillg about it at all. It is no use saying 
"when we are free we will start to prepare". Do Honoura.ble Members 
suppose that when India attains what they call her" freedom" the totalita. 
rian powers will then kindly suspend operations to give India time to 
prepare:? Or that t.hey will have the sporting spirit to say: "These poor 
chaps have not had really a chance: they have just attained their freedom 
and we must allow them a reasonable time in which to get ready". I do 
beg of Honourable Members to get rid of this idea that there will be 
some opportunity at some time in the remote future to prepare for what 
you hope will not happen. It is far better for us to assume tha.t the 
'Worst might happen and it is far bettAr for us to get ready for that 
worst now, while there is still time. And so I sa.y that on the purely 
materialistic considerations of self-preservation India cannot afford to 
disclaim her responsibility for this war. It would not be difficult to argue 
the case. not from material considerations but from spiritual considera-
tions .... 

An Honourable Kember: The European Associution .is becoming &piri-
tual now! 

Mr. P. J. GrifftUla: The Europeans have always played their part in 
the spiritual life of this country, and it would not be difficult to argue 
from spiritual considerations ... (InternlptioIlS.) 

llr. Ptesident (The Honourable Sir Abdur Rahim): The Honourable 
Member should not be interrupted .. 

Mr. P. J. Grimths: ... that the whole outlook of the Indian people, 
the whole philosophy of India, whether you speak of Hindus or Muslims 
or Christians or Parsis, isessentiaUy repugnant to the philosophy which 
stands at the root of the Nazi campaign in Europe today; that you have 
built up in this country a tradition, It philosophv, a way of life and away 
of thought and that those who are ih char~e of Germany and Italy today 
are sworn to' destroy e er thin~ upon which tha.t wa,v of ·life and -;,hat wa~' 
of thought rests, If any Honourahle Memher wants to be 'convinced of 
that, I would sUln!'E'st, particularlv if he is a Hindu, that he should perform 
an experiment which I mvsel£performed recentl;\''-I read or rather reo 
read'-for I have read that hook of herut" !lnd inspiration mAny times 
hefo~-  re"r:ead that great book. the Bhagavat Gita (interruption)-let 
HmIournhte Members Iisten-RDd I turned, from that hook tottle sordid 
pages of Mein Kampf. Never in mv lIfe have I been so conscious of " 
complete contrast between two different national philosophies. In the 



THE INDIAN FINANCE (No.2) BILL 381 

one, I find the worship of the spirit, the belief that there are things in 
the world that ~atter more than purely material objects. In the other, 
I find the worshIp of force, I find praise given to everything material, 
and I find the apotheosis of the doctrine that unto the weak ones of the 
earth nothing shall be given. A more striking antithesis 'Vou cannot find. 
I do suggest, in all seriousness, that the whole soul of "India is full of 
abhorrence for everything for which the Nazi and the Fascist regime 
stands. But abhorrence is not by itself of any practical use in this cold, 
hard w.orld. You have here two conflictingphilosophies,-one is tolerant 
and the other is aggressive. If both philosophies were tQlerant 

Mr. Kanu Subedar: Have you read only the First Chapter? 

lIr. P. 1. Grimtbs: I am nQt so duJI of SQul that I CQuid stop at the 
first Chapte!' .of 90 great a book. 

JIr. Sri Praka8a (Allahabad and Jhansi Divisions: Non-Muhammadan 
·Rural): How many Chapters are there in the Bhagvat Gita? 

Mr. P. 1. Grtmtba: I can refer him to one of his friends tQ tell him 
that. At any rate, there are many more words of wisdom in that book 
than Qny .of us .here could understand in' a lifetime. But I want to 
emphasize the essential opposition between the outlook of India and the 
outlook C?f the Nazis and the Italians. It is no use just saying you abhor 
tbese things, because in this cold, hard world, abhorrence or sympa.thy 
are both worth exactly the same. They are worth nothing unless they are 
translated into some form of action, and if the attitude of the Congr(;lIs 
Party really comes to this, that we do abhor the things of Hitler and 
Mussolini, that our full sympathy is with Britain in her attempt to win 
this war, but that in spite of this abhorrence and sympathy we are not 
prepared to do an ~hing about it, we are not prepared to undergo any 
suffering, we are not prepared to give up any of our hard earned cBsh,-if 
that is their attitude,-then I say with confidence, it is an· attitude of 
which my friends will. be deeply ashamed in the years to come. 

Kr. K. AlaI AU: Posterity will tell you. 

JIr. P.l. GrifIltbs: If this is so, if materisl considerati.ons B.ndspiritual 
considerati.ons alike suggest that this is India's war, and that India. must 
play its part in this war for the sake of its own safety, for the sake .of its 
own soul-if that is indeed the fact, are not aU the other questions which 
have been introduced either irrelevant .or at any rate less lirgent i.han the 
main issue of winning the war? 

Then, Sir,. my friends have .made much of the. fact that they were not 
cQnsulted with regard. to tJ:!.e declaration of' the· war, but it will not be 
difficult tQ sh.oW them that there are very few C.oUntries in the world in 
which· the' ordinary maD. has any practical Bay in the determining the 
maues .•• 

All Honoui'able K8Diber: What do you mean by .:>rdinary man? 

JIr. P. 1. GrUIlUul: I mean a man like me. There are very few countries 
iIi which tlie ·.ordinary man has any practical chance of determining the 
issues·of war and peace. Very well, my friends may say-it is quite true 

. Q 
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tha.~ the ordinary man cannot do much about it, but at nny rate the. 
PatIiaments, the Assemblies and similar bodies can deal with that ma.tter. 
I am afraid the memory of my friends is very short. They seem to 
ool'get th~t when war broke out lust year, the Congress Party was deli-
berately abstaining from attendance at the Assembly. Do my friends 
think t,hat the . Assembly as it stood at the beginning of last September was 
representative of the country? 1f it was not representative of the 
country, then what was the use of 'consulting it? Of course, my friends 
might suggest that it was up to the Defence Department to wire to the 
Home Government and say-"'Ve cannot send out trOQps.; we must. give 
time for Mr. Satyamurti to come. down from Madras 'ot for my friend, 
1&. Ab<lul Qaiyum, to-come down from the North-W.eBt ~n ier fwWnce 
and give them time first to call a meeting of the CongreilSWorking 
Committee and then to seek instructions of that body whether to attend 
the Assembly or not, and then after they have aought .the permissm of 
that body., we shall be prepared to tell you whether I'lldia propoaes to· 
assist in this war or not .  .  . 

Mr ••. S. Alley (Bernr: NQn-Muhammada:n): Is the Honoumble 
Member sure that the GoVernment of India were at all consulted in this 
matter' before taking all these steps? 

Mi. P. l. O~: I know no more 'than my friend, Mr. Aney, does. 
r have no' access td the sect'et archives of tlie Home Govmnment or of t1re 
Government of India. 

lb. S. Ba\Jamurtl (Madras City: NOD-Muhammadan Urban): Then, 
Why t~lk about it? . 

lif. P. 1. clrUb.tIla: If the Government of India had been consulted, the 
only rea80nabl'e answer thnt could have been given would have been that 
in view of the attitude of the C'tmgress Pa.rty-their refusal to attend the 
Assembly because troops had been sent to the out~ts 01. ladia.:--in 
view of that attitude, the Government of India would have had to say to 
the Home Government that it wottM be· a: meaning}e8$'''lneek'8Ty·i;6·,suMHlon 
the AS"Sl!11lbl'y and to pretend to thitlx that thereb:v ~. could get the 
views of India with l'egRt'dto the prosecution of the war. 

Then, Sir, I come to the 08xt question. It, was said-we areoot 
prepared to do anything about this war, bec&Use we have not got freedom 
nor a right constitutioll,-Britain ought to have done something better for 
us. Suppose for the sal{eof argwnent this is ·true,-I 90 not admit it.-
but suppose for the sake of a~nt that Erita.in should ha.ve done 
something which &he has not doDe. Does t~, altel' the ae~· that. .. ~ 
winning of this war is of vital interest to you? Will the fact that Britain 
did not do what she ought to have done avail you, if you have. tpfa.ce,a.n 
attack from the totalitarian States? Do vou imagine that if Germanv 
wins t.he War. she will ha'\te some kind of s,.cial. a~ \¥ita ~ou 
merely because Britain had not done what she ought to have done? 
Surely. Sir, to argue that because Bnt8'm. dlil nl9t· de· W\M s& audit to 
have· done, we will hot do what ill om' own intetestl we ou~ht to· do. is 
the essenee· {)f contradiciioit of logie. After allo.-and I must apolooil!e for 
employing R metaphor which I have often used before and which perhaps 
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I shall -Use agaiIl;-if ,Your house is being attacked by claeoita do you .y-
.. I won-~t ·help the' police to repel the dacoits until we have reformed the 
crilninal law, until we have passed one of my friends, Mr. Lil.lchand 
Navalrai's Bills to.that, eiled?" Will you not Drst help the police M 
repel the attack of the dacoit!:? There is only reason which would,-I 
will not say justify,-but which would make it intelligent for the house-
holder to refuse to help the police pending the reform of the criminal law, 
arId tha~ would be if he were convince!;1 that the police by themselves 
were qUIte str0ng enough to repel the dacoits -without IIny lu!sidance from 
him. That, of course, is the crux of the mnttet today. The' Congt'es8 
Party takes up its present Rttitude because it believes, rightly or Wrongly, 
that Britain is capable of winning this war whether Congres~ helps or does 
not help,-Is that R sporting attitude to take up? What woultl my 
friends have to say if any other Part;v in this country adopted an attitude 
like that? I venture to RUggeSt t,hat they would then perceive the nature 
of the adion in its true ignobilit,v. I repeat, because it ill of fundament"M 
importance.-the queBtion you have to ask .yourself is, does it matter if 
Britain wins the war or not? Some Honourable Membert! say that they' 
want Dominion Status, others wantindependenc,e,-8Ild I put a qU6stiljn 
to those Honourable Members,-do they imagine tnat fOr some ooeutt 
reason either Dominion Status or independence would be' attained muell 
more quickly under German or Italian domination? After all. whate"fer 
my friends may have to say for purposes of debate, ,they know' perfootl:y 
well that, as far as Britain is concerned. not only has the goal been 
declared, but considerable progress towards that goal has been' made. You 
may say that the progress ha~ not bee~ enough; ,YOll: m/l.y say tlilit it 
should have gone further; but ~;ou cannot deny the fact that consid'erablp. 
progress has been made. .  . ,_ .  . 

•. S. Satyamurtl: Supply Department parlicularly!. 

Mr. P. I. GrUIlths: I take it, it is at least a sign of progress that my 
·friend, Mr. Satyamurti, is able to criticise the Supply Department. r a~ 
~t trying to argue wheflher the presElllt constitution is right or it is wron~. 
I mn maintaining one simple faot that under the regime which at present 
exists some progress has been made towards the achie"ement of what 
Britain has declared. to be the goal for India .  .  .  .  .  . 

An HODourable Kember: 'No'. 

lb. P. I. GrUIlthJ: Does the Honourable 1\fember whO BaYa i 'o'li~hink 
that he will achieve that goal under German rule? 

.e. s. satyaumrti: Who wants German rule? Nobody wants it. 
JIr. P. I. GrifIlthB: My friend, Mr. Satyamurti, tells us that he does 

not want German rule. In that phrase you have in a nutshell the whole 
mentality of the Congress Party .. The fact that Mr. 8&liyamurtli. dC18fJ not 
want to be ruled by Germany and the fact that. Maulana Zafar Ali Khan 
(;hares that view is not likely 

JlaulMJa Zafar Ali lDlan (East Central Punjab: Muhammadan): We 
do not want German rule; we prefer British rule if it is just. 

Aaother Honourable .ember: We do not want your rule either. 
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. 1Ir. p. ~. 8rif1lths: '1'he facti that both these gentlemen share that view 
wIll n~t seno~l  deter th~ totalitarian powers from taking whatever view 
they hke ~es lte the vOCiferously expressed wishes of my friends, Mr. 
&tyamurtl and Maulsnn Zafar Ali Khan. _ 

1Ir. S. Satyamurti: If we can drive you out, we can drive them out 
also. 

)(r. President (The onour~ble Sir Abdur Rahim): The Honourable 
Member (AIr. Satyamurti) has made his ·own speech and he should ~now 
the Honourable Member to go on with his speech. 

J[r. P. J. GrifIlU1a: My Honourable friend has yet to learn the diffei'enee 
between practice and theory in many things. It is one thing to talk 
easily and bravely about driving out ,the Germans when they came, but the 
experience t)f the last twelve months is that every nation which has 
adopted the attitude of the Congress Party today, every nation which has 
said, "This is no war of ours, it is a long way off, it does not coneern us., 
let Britain, G.ermany and Italy fight it out' '-every nation whieh has 
a.dapted that attitude has suffered ruin in consequence.. We do not want 
this country to suffer ruin. This country may. suffer ruin, if it if! not 
careful, because of the existenfle of divided counselR in it. Let the lef!sons 
of the last year be a warning to this country . 

. Let me finish by warning you against being led astray by the tyranny 
of speech. Indian politicians as a class have an amazing gift for speech 
an~t we Europeans, who from time to trme have to become amateur 
politicians, often wish we had their ease of expression. But there is a 
danger, their very fluency, their ease of expression leads them too often 
to set up shibbo~eths. They are const,antly complaining of being slaves. 
As my Honourable friend,' Mr. James, said last :vesr, they are '3laves to 
the tyranny. of their own words. One of those shibbol~ths which has 
exercised the worst dominion over them for some years is the shibboleth 
of Imperialism, ~rid they have (!ome to use the term Imperialism as if it 
were synonymous with something bad. (Laughter.) My Honourable 
friend may laugb, but for my o~n part I am proud to be an ImperialiAt. 
I am proud to be a small part of that great s.vstem which has enabled 
more hundreds and millions of people to live together in peace and amity 
than any other political system yet devised. . 

.)(r. •• AII&'I Ali: So says Hitler today about the rest of uro e~ 

lIr. P. J. 8rU1ltb8: I have yet to learn that Hitler talks of peace and 
amity .. ,·( ll~rrul tlonb~Mr. M. AI;"f Ali.):lf my.;Honourable friend is 
going to interrupt me so often, it might be worth his while making a 
8 ee~h. 

r~ •. AI&f Ali: If you want one, you will get it. 

:Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
l\lember .ough~not to interrupt like that. 

)(r. P. 1. GrUIltb8:'I repeat. I for one am proud to be a humhle 
memlJer of that imperialist !il,Vstem which .has provided the most practical 
approach to the League of X ations which the world has ever yet seen. 
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I. am proud to be a member .of th~t imperial system which ·slo.ne ill respon-
Sible for the fact that we, In this country, are sitting here in peace and 
tranquillity, carrying on our discussions in fl'eedom fr0Dl'the fear of bomb 
and the machine gun. I want to remind my Honourable Members that. 
they are very fond of talking about equal partnership in the m ir~.' 

They are very fond of saying .  .  .  .  .  . 

An Honourable Member: Not in the Empire. 

Mr. P. J. GriJIltJls: I am not thinking of the more extreme of my 
Honourable" friends. , Some of my Honourable friends are very fond 'ot, 
saying that under certaIn circumstances they might be content to come 
into the Empire, but that they want equai partnership and that their 
position today is that they are not willing to put up with inequality in 
the Empire. At present there is inequality in the Empire, and the 
inequality is in favour of India. It is inequality of suffering. In my 
country there is suffering, there is no peace, thp.re is no tra.nquillity.In 
this country, thanks to that Imperial Navy,. tow.ards which you have so 
often grudged contributions,-thanks to that Jmperial Navy, in t,his 
country thp.re is peace .  .  .  .  ' 

Mr .•. .Asaf All: Peace of the grave. 

1Ir. P. J. GriJIltJls: If my Honourable friend had perhaps more e: e..-i~ 

ence of the falling of bombs and the rattle of machine guns .  .  . . 
1Ir. M . .Asaf Ali: That is better than this kind of no 6.."I:istence of: 

freedom, absence of freedom. 

Kr. President (The Honourable Sir Abdur;IWllm): Order, '0f'.der, , 

Kr. P. J. GriJIltbs: My Honourable friend deludes himself ihat peoplff 
living in fear of bombs and of rattle of machine guns are free people .. 
Does my Honourable friend delude himself that if he were living in Britain 
today he would be allowed to make any of the speeches which my Honow'.-, 
able friends have made in this House yesterday? My Honourable friend 
does not yet realise .  .  .  .  .  . . -'_ 

1Ir. Mohan Lal Saksena (Lucknow Divisions: Non-Muhammadan 
Rural): We would have turned out Governments. 

Mr. P. J. Grl!Iltbs: My HonoUrable friend does not r~alise: that freedom' 
is a possession which is only' possible under certain circumstances, and' 
that the fundamental condition, the pre-requisite condition to existence Ill, 
freedom is the existence of safety. Where there is no safety, there is no, 
freedom. I want: finally to emphasise this contrast between conditions iii,' 
India today and conditions in England. In England himdredsand thou: 
sands of people are living lives of fear and because it is' often said that the' 
British people are a. brllve people, do not imagin(l that brave people do not 
feel fear. Hundreds and thousands of people are living lives warped by' 
fear of bombs and m9Chine guns., The lives of. our children are being' 
poisoned by that very same fear, and our womenf·.>lk are living for 8' 
considerable portion of the dlLy and night undergroun~.. Those Bre t~e 
conditions that prevail in England. What are the condItIOns t~at prevaIl 
in this country? Does any ·one . go in. fein' of t.bE machine gun or thE! 
bomb? . 
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Mr. Ko" LaltiIdraIDa: ThE' tribt>s of the Frontier Province. 

, Mr. P. I. Cl1tfIl1lla: Is tbat immunit.', from danger the result of anv 
superior inherent -.inue in India herself? Is it the result of soul force? 
01' iait nst 'the resmt of the fact that, in spite of everything that has 
ha ened~ the British Navy is still the mistre'Ss of the seas-the Imperial 
Navy, the main pivot of that Imperial s~·stem which my Honourable 
friends of this House profess to detest. It is that ver,vNnvy which makes 
it possible for us to be living here in safety. And for the maintenance of 
that system, for the maintenance of our safetv. Britain is paying ~ome 
Re. 14 crores a day. When Britain is paying Rs. 14 crores a day for a 
safety, of which you at least share a part, is it unreasonable to suggest 
that India should. be prepared to pay not six erores of rupees a day but six 
crores a. year? 

lIr.MaD.u Subedar: Six crores in four months. 

JIr. P. I. GlifllUa.s: My Honoura6le friend is under a misapprehension, 
it is six crores in a full year. I shall make no further appeal to th~ 
Members of the Congress Party, but my last sentence will be to address an 
appeal through this House to those in the country who are following this 
debate today. I shall appeal to them, at It time like this, when civllisa· 
tion is fatling BI"01!1nd tlB, when no man can 'say what will be the 'Outeome 
of this war,--that at such a, time they should not be niggardlv, thev 
Bhould not be grudging. they should not be finn icky about fine points, but 
they should show B gladness and readiness' to take tbeirpal't in heRring 
the burden of civilisation. Sir, I support the Bill. 

Sir ..... UP •• Yamba Dan (Agra Division: Muhammadan Ruml): 
There is a lot of difference in the policy and in the views, of the Muslim 
League and the Congress Party in this House. We may be seeing eye to 
fYYe OIl certain points, but on many points we are vitally ditJerent. The 
O~s Party has come to this House with the avowed object of opposing 
the B,iU. That position has -not been taken by the Muslim League ..... 

Lieut..-OolOllel Sir Henry Gidney: Hear, hear. 

SiI' ".""m" Yamin Daa: Wait •. Don't say "Hear, hear." We do 
Dot want to embarrass the GG>Ternment in the prosecution of the war. That 
is upt the policy of the Muslim League, but it is to help wherever reason· 
~l  we can do,-to help the Government in the prosecution of the war. 
'l'be ,Muslim League has declared this by their ~solutions passed. OP. 
djfferent occasi,PIlS and the whole House and the coUntry is in possession 
of the views as expressed by the Muslim: League and the Muslim League 
Part, in this House is bound to carry out that policy which has been laid 
dolVD b,-the All-India Muslim League. 

,Now, ~, I find. one thing which is wt quite new. When the Congr881 
P.-ty criticise the Governinent they expect others to listen to them care-
f.ullJ awl q~tl  but they are Dot doing the same thing when they hear 
c;ri_m at their own action. Members may have different views. After 
..,H it it! IW expresai.cm of views. You have .P\lt fc;n-wud we view befol-e .the 
~ and. if JOU wan.t to convince the other aide you must in your tum 
l,e ready to be OQl).vinceci by the opposite side. If you do not want to l>e 
convinced. you can at least shbw this much respect that you will not 
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interrupt. You sheald not go on interrupting siaJpy fer tile Mite. of 
4lf;t}n\IPtioA. :rati~~ ought to be ahown. , . 

;Sir. we have a lot oigrieW'&DOes agamst the Government &Ild they 
oannot be miaimiseli. We feel that .tBe Government has not treated the 
Muslim League ~a Y .aud the Muslim ~eague anti the Muasalmans of 
Laea in the mannerill IWhieil they ought to be treated or., in themanDel." 
in which they 9peeted to be treated.. I do QIlOt. Wlmt to develop this poiQ1; 
CIt' go iatG deflMls heeause we will have lIOme future occasion. when we Can 
giveexpreseioD to our griev.uwes iB. detail. I will irat 8ta~ what our 
(!rievancea are as the Muslim League P.a.rtyin the Central lnlgislature. 
We know th&tin the abseDCe of the ComgreBS Parly, the Muslim League 
PMty was in the Opposition, beinW the next IMggest Pltl't-y ia the ~gis
lUere. Thi., has been the P&l'liamentar,y practice .tha.t f\x!)ept .in eJICe,p. 
tiGul os .. the Gowmme.t sliwa,s tries tiC!> o r ~he 'Qppositiion with them, 
'l1re Muslim League Party lias ;pt 4ihe gnevlmce teat it was not treated 
1Vitb the respeet with wJaioh it sbcmW haTe been tpeated. all epposj,tiGJl. 
'.l1hey. Wei'& IIhqw.nthe pa1iest emitempt !limply becauee they clicl not ~ ell 

to posselS the number of voteR which would keep-the Govenunent in th~ir 
proper plaee a.nd contempt or 8ClIDt mgaro· .. this OOWltry is the last thing .at pays. Many thillga CaD. be aaueWdby showing a proper :re~d :and a 
triendly manDel'. By:tDaki.ng frienh 'mallY thinga i(laD ~ achieved, 
instead of aowingy0Ur .tM .~h. If . anybo«ty ~ that lie has got $qe 
majority ani treats the minority wita .contAtllo}ft, he mUM J.!8Dlember what 
will be the attitude of the majority. W'hen the majority js tUrne8 i. a 
minority; . . 

The Conl ~ss ~  has ~lamecl the ' o ernn.ie~t for . not havmg the 
vWQn !lond fQr nQt ha ~ statesmen of the fi~t 'claqa type. My friend~ 

Mr. at ~muni, laid great emp. hasi.s -9n this point when he lIai4 tha. t E.ns-
laBd did not possess at this time a man with long visioll apd statesmanship 
wl),o ·coW,«t ha eha.lldle~ the situ.ation properly ~ lc:  Wo~ 9-veJ;: hill fllrty W 
Uteir side. That ma., be hilt view but I. say, do not :blame otheJIB wh~ti 
you laelr i,n that respectyoqrseli. i~ you produce $DY me~ with loni 
vision. Did you produce ~n  statesman who c.0\1l4 have rod c~ l circ;:um-
stanoes in s4ch a we,y that you would have JIl!1de ~hem tlDeasy in their 
chairs. You have come ,merel;y: w make speeches for Olle ,clay or for one 
occasion and throw out one Bill. That will Dot affect the' Government. 
Your speeches will not go out of this room. They CIJ.llnot . b~ reported: 
The public cannot kD&W wbat your speechea have been, excepting those 
_ho have beell in the VisitQre:' Galleries. So" this doef:\ Dot serve you !IoIl.Y 
purpose. Your object is to8i've vent to your feelings wwch hat;! been ~ub
sidimg for the last two years and. you ale inclined to show your anger and 
rage' ins~ of yoW" ,non-violence. That does not help t~e counky at aU. 
Here the Government. have been creating circumstance!; in the country in 
such a way that ~he  can get proper help for tl:u.> PTosecl,ltioD of the war. 
Why shoul<l we bla~e them. Why should not we improve ourselves. We 
have to improve o~eh·es, Last tUne, W8,S n~t an offer malie th~t w~ 
ahQuld have ct>alition inillistries in the prGvin,ces, so that everybody mil.., 
be satisfied811d feel that it is 8. national gQvernplent? Com l~inta hav. 
baen ma,lle by tny friep-d, Mr. Satyamurti. ~~inst the British l;lr m~nt. 
Your offer made by Mr. Rajagopalachan ha.s Bet been accepted by tqe 
British Government. That offer was· roaie to the COrMspondept ·I>f the 
Daily U6Nld Ro8; was probably meaat for the Secretary of State. It wa~ 
~ tufSll up .. 
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An Jloaoarable .e.bar: It W6smeant for Mr. Attlee. 
Sir Jlnba.mmad Yamin Khan: That may be. Has any serious attempt 

been made by the Congress which happens to be the biggest party in the 
country to brinK about a national Government? An offer was made for a 
coalition ministry ,as disclosed by the statement issued by Mr. Jinnah and 
this offer was renewed in February last but they did· not accept this ofter. 
Well, now to come forward and say that the British (i-overnment did not 
do this and did not do that and created the circumstances under which we 
find our country in the present state,~to throw the blame on others, I 
do not think that it is right. I, first of all, want to know the defect in me 
and to remove the defect which is in me and then I can come and .blame 
my doctor and say, "you did not properly diagnose it", but firSt of a111et 
me try to cure myself. What is the· use now of saying that the 
Defence of India Rules are working so bard? 'Of course, I have great 
sympathy for my friend, Pandit Jawaharlal Nehru and my friend, 
Mr. Paliwal, who comes from the same constituency as myself and 
who is my neXt door neighbour ~ my friend, Nawab Siddique Ali KhaIi, 
who is suffering, but whose fault is it that the Defence of India Act was 
passed in its present: shape? Why did not the Coqgress Party come and 
give their help in not allowing the Defence of India. Act to be passed as it 
has been ~ssed  I know my friend, Mr. Satyamurti, through the columns 
of the Press has beenpreBBing that the Congrells Party should come in and 
must attend the meetingS of the Legislature and I knOw that many friends 
of mine who are present here have been desiring that they should not shut 
their eyes to the responsibilities which they have taken upon themselves as . 
the representatives of their constituencies, but their :High Command did 
not think it proper to allow them· to discharge their duties for which indeed 
that High Command had sent them out to the voters arid got their o~es 

and they now let them be downed. The voters for whom you came as the 
representatives in this Legislature, they, of course, cast a duty on the 
Member.1; that they should be represented properly and that their rights 
should be sa.feguarded properly but that cannot be done by sitting inside 
your oWn house and not attending the Legislature. Naturally, the Govern-
ment wanted all the powers they eould get; naturally, they want to keep 
everybody gag~ed and to carry out .the policy which they want, but if you 
did not want that the Government should have this power, it was for you 
to come up and attend the Legislature. It was a Bill before this House 
and this could be improved or altered, and Government could not be so un-
reasonable as to fight them and they could not cetWy the provisions of a 
Bill like that, which should bRve been passed with the common consent 0" 
all the Parties. The few people that were here put up the best fight they 
could and they did improve the Bill to the greatest possible extent but all 
that was ignored and we now see the present position m the country. What 
is the J!'ood of saying that Pandit Jawaharlal Nehru was sent up? Of 
course this House had to pass the Bill and it was for the Government to 
make the rules. Now it is for the magistrates wboare responsible for 
discharging their duties to administer the law. Now, may I ask~ould the • 
Magistrate of Gorakhpur pass this sentence on J awahad~l. Nehru if the 
Congress had agreed to have a. coalition ministry in th~ United Provinces? 
If that ministry had been working and carrjing ontbe· work, would the 
i~rict Magistrate of Gorakhpur have taken up t ~ attitude which he did 
whenbe passed that order, or the Magistrate of . Furukkabad. . would have 
passed that order in the case of Mr. Paliwal which he did? Oertainly not. 
The whole responsibility lies for the situation that has been crested tiot onl,. 
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on the· Government b~t on the biggest party which could carry on the 
government.. Yo~ neIther car17 on your own duties nor do you let others 
carryon theIr dutIes. If my fnends had resigned their seats and said,' "we 
non-eo-operate, let somebody else be elected to our seats," then the other 
people would have come and if they had behaved in such a way as not to 
carry out .and safeguard their interests, then they would have been to blame, 
but certainly you are not making matters good for yourself nor making 
matte~s good for the country at large but you come her.e and complain tliat 
the. British Government is to be blamed. No. There are two parties 
whICh are to ~e. blamed, one for taking all the advantage that they can take 
an~ one for gtVlng all the advantage that they can give. The position 
~hlch .we. take is ~his, that t~is situation is the creation of the biggest party 
~ IndIa In. the dIfferent legtslatUl'es which ought to have behaved quite 
differ~ntl  and safeguarded their interests. Now, my friend, Mr. Satya-
mUl'tl, says, that the Congress Party araented themselves. Then why did 
they absent themselves? What was the reason for their absence? 

:Mr. hesident (The Honourable Sir .t\bdur Rahim): The Honourable 
Member is dwelling too much on what the Congress Parts did or did not do. 
He ought to addreSs himself more to the Bill before the House. 

Sir .~ammad Yamin lOaan: I am. sayiI),gwhether I agree with those 
grievances put up by other Members or not: '1 am saying whether we are 
to accept those grievances as grievances of the country or not. My 
grievances I will put up. 

Kr. President (The Hononrable Sir Abdur'Rahim): But the grievances 
which the Honourable Member can discuss are grievances against the Gov-
ernment-not against any particular party. 

Sir Muhammad Yamin lOaan: I know that the Government is to he 
blamed on account of the circumstances which have been created by the 
other party .  .  .  . 

:Mr. President (The Honourable Sir Abdur Rahim): If the Honourable 
Member has any grievance against any politic'il party, this is not the forum 
for ventilating it, and so far the speech of the Honourable Member has been 
devoted solely to that. ' 

Sir )[uhammadYamin Xhan: But, unfortunately, the debate has been 
going on those lines. If you have' aHowed certain grievances to be put in 
and now it is for the other side .  .  .  .  . 

, :Mr. President (The Honourable Sir Abdur Rahim): If the Honourable 
Member has any grievance against the Government, he can ventilate it on 
the Supplementary Finance Bill. 

Sir Mubammad Yamin Xh&n: But I was taking only the example which 
was put up by Mr. Griffiths. He did not put up ar.y grievance against the 
Government but he had all the grievance against the ('JOngres8 Party. In 
any case I will not go too much in detail now. The only thing which I 
feel as a Member of this House is that it any Member absents himself 
from this House, whoever may be the Member, whether he belongs to the 
Congress Party or to the Muslim League Party or to the European Group 
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rx to lhe atio~list Party, then h~ is at fault. Now, Sir, I shan only now 
~ ress my last hope that no Member henceforth :will absent himseH from 
thIs House on any such flimsy grounds in future. 

S.r, my mend, tae Finanoo Member, bali! l!OlIle befcore us IDa ~i. a.kill, 
f6rmoney. W ethink that it is the duty of Govemment ,to connaoe tbe 
H'Guse that they have not squander~ the money whioh was plaoed ia their 
hands before. During the question time, Government have been repeatedly 
1HIked fu satisfy 'thilil House that the money which hIM! been spent so far 
has been spent properly. We, as the representatives of <the people,have 
got certain knowledl!e as to how the money is being spent. We know -tbe 
ways in which the money is being squandered. We come before the Gov. 
ernment 6lld tell them that the money is not being -properly spent. We 
fi:nd that enormous increments have been given in certain OaS88. Inoer. 
tain cases, people who had heen ~tti' lg about RfI. 1.'100. month have been 
raised to Rs. 4,000 a month during this war period. 

'I'M a:o~ Sir JenllJ!' ..... (FinaDOO Member): ·Will the 
1 Honourable M:oi:tmber kindly give me the m~ n eitller now 
p. JI. or otherwise of the case which he has just referred? 

Sk XQb&1QJQH YplUl ~: I do not i~i k it will be fair to disc108e 
taB names. But if the HOJloln"ablt Member wants to know the parnes. 1 
can disclose them just now. 

ft. BOIlqprable SiJ JerelD), 'J.aiUDaD; I am anxious in aJlY way what-
soever to obtam the information of the case mentioned by the Honourable 
Member. 

Sir .qb8.JDJPad yazwa Khan: What was the salary of Colonel Wood the 
Secretary of the Supply Department before the war started? 

'l'he Jlonourable Sir .Jeremy B.ai811lNl: If Colonel Wood's was the case 
referred to, it was entirely misreprsented in the words used by the Hooour-
able Member. 

Sir )[uhammad Yamin XhaD.: What was his salSfy before Ute WBJ' 
started and what is his salary now? Please tell me this. 

fte llPaOURble Sir .J8NIIll •• a_aa: I an! Dot ~. a position ~ siv" 
the exact figures except that I do nQt knQw that Colonel Wood'" previQUa 
pay was under-represented and the pay which he received was over-
reprel8ntec1. 

1Ir. S. Satyamurti: Is he not getting more now? 

'l'he BOIlearAle Sir ,eremy Bailmaa: He i8 g8ltmgmore. 

JIr. I. l&\yaaarIi: Why he is gettillg mOre·? 

,'''1 

on. lta~ ... ~· ir Ja1'8D1J _-.: BeCSWIe, ~ ing been ~ Lieut." 
COlonel iB. Q regiment, he is holding a post of muoJ:t. .ea~ ' ~l:~ii t,. 
pd QrdWOM1tlIJ..· . 
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·Mr. S. SatyamDrti: Nonsense . 

Itl 

.. lIDhamma4 y... DIU: That lsourgrievance. The. Honour-
able Member. · .. ranted to .know the naJ.neil· and I have given him on8 
euiuple. The HonO\ll'able Miimber i, Slot in a PQsition eveu to tell me 
what was Co}onel. WoPd'iI re i~s salazy although he h~ been re~ei i.B.g 
any number of questions about this m&t-lier. 

'l'lIIcI JlOJW11J&l)le sir ler,my ;B.ais~an: A statexpent was lakl on the 
table of the House. 

Sil' XUQllQad YNIJiQ KIW.l: The. Honourable Member was asked a 
wpplem.enteory question oJUY two days &go BS to what incremenishave 
been made iu different Departments and thf;! Honourable Member has not 
yet given that information. Of COUlBe, we, 8.~ the representatives of 
tbe people, g.et our information. We ha1f-e to see that the money is not 
squandered in the manner in which it is being squandered. 'That is the 
charge which we have against the Government. We have seen that 
positions have been created which range between the Executiv8 
Councillor and the Secretary to the Government. An officer who was 
getting Rs. 4,000 a month ru! Secretary has now been given Rs. 5,000 a 
month. May I ask with whose consent· was this money given? Was 
this case brought before the Standing Finance Committee? I can under-
stand the case of a man whoh as been serving for two or three yearl! and 
then gets his regular promotion. If a Secretary to the Government 
becomes the Executive Councillor, we havena grievance against him. 
Nor have we a grievance against a Deputy Secretary who in course of 
time beeomes an Additional Spcretary or a Joint Secretary. But you 
have now created so many Additional Secretaries, Joint Secretaries and 
various kinds of Secretaries 3nd Liaison Officers which were never heard 
of bl'lfore. You have never taken sanction for these posts from this House. 
Therefore, we say that you have been squandering the money. In fact, if 
Government had exercised proper control over their finances, this Bill 
woul~ not have been before this House t-oday. My Honourable friend 
would have found himself in a muc:h happier position if he had not allowed 
theae posts to be created. Then, we are told that a man is transferred 
as a patriot. Is this the patriotism? Your patriotism it! to put in 88 
much money in your poek-eta as you can. Sir. tbe" HO,IJSe In_t· be satis-
fied by the HOIItlIIIrable Member Ofl· all these points. We do not want 
that people should double their . ~  when they aretraaiferred from one 
Dep8lFtment to another. Our information may be incorrect, ~t may be 
aefective. But when the Gavemment do JlOt supply us the necessary 
information, then the only eonclusion that we .:Jan draw is that ~he 
information which we have been given is correct. We have been telhng 
the Government to come before the Standing Finance Committee and 
obtain their sanetion for all these .clditio~l posta but the Honourable 
·Member did not show even this cowtei-y to the Standing Finance Com. 
mittee. It is likely that ·the Standing Finance Committee, com-
posed ali it is, would have . given iti$ sanction to all the proposals 
(d the Government. Thel'Qfore. we say that you have failed in 
your duty to this House. You have been adopting this attitude 
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because you knew that the House was weak and that is the reason why I 
blame the Qongress Party for having absented itself and thus creating 
disruption in the 'country. I would like to know wby in the Supply 
Department and in other Departments people li):!:e retired u erintend~nts 

have been given the posts of Superintendents or Under-Secretaries 'I 
Why have they been taken back in Government service? The 
result has been that the right claimants for these posts have 
been deprived of their chances of earning promotion. These people were 
looking forward for promotion 81ld. you have deprived, tpem of it: Has 
not my Honourable friend, when he titarled as 'an. Assistant Collector 
somewhere On Rs. 400 a month, looking forward to becoming an Executive 
Councillor in the Government of India on Rs. 6,600'/ 'Would he not 
have rese:tlted if his promotion had b~n stopped just .as ,the, promotion of 
these' persons has been stopped? You have brougbt'in thCitle people who 
ought to have gone on the retired list a.nd you have stopped the promotion 
of these people who were legitimately'looking forward t-oit. Therefore, we, 
as the representatives of the people, think that in many cases a great 
injustice has been done to the Indian employees of the Government of India. 
In . this connection, I should like to sa;}' that I do not agree with the 

proposal of ~  Honourable friend, Mr. Buss. when he says that so far 
the burden has been borne bv a select few and that this burden should he 
spread over others, that is • on' the whole population of India. Unfor-
tunately, my Honourable friend is absent from the House just now and, 
therefore, it is not right that I should ma~e any remarks in his absence, 
I only disagree with his suggestion. It is. ,\Vell-known that during this war 
only a select few have gained lots of money and it is, therefore, right and 
proper that only those, sel~ct few should pay. I do not agree that the 
Government should have chosen the other way. My policy is different. 
If there is genuine necessity for getting money, then this money should 
be got only from people who' can ,afford to pay. What I submit is that I 
must be convinced of the genuine necessity for money and then I would 
have given full support to the measure which bas been presented by my 
Honourable friend, the Finance Member. In that case I would not have 
characterised his policy as wrong. I would suggest that those people 
ought to pay first before the general public is asked to pay as has been 
suggested by my Honourable friend, the Leader of the European Group. 

Sir Oowaali lehaugtr (,B.ombay City: Non-Muhammadan Urban): Who 
are the select few. , 
Sir Muhammad Yamin Khan: My HonoUl'8ble friend, Sir Cowasji 

J ehangir, wants to knew who are' the select few. I may tell him they 
are the people who pay high rates of income-tax. Such people ought to 
be called upon to pay the surcharge and not the general public. It should 
not be something like the salt-tax which may affect everybody; the tax 
should be such as would affect only a select few. I would have gone one 
step further and suggested that those select few should be made to part 
with more money who have made a lot of profits on account of contraets 
received from the Government. They would not have benefited ord!-
narily if the war had not come something like & boon to them and they 
have begun to roll into the money on accoUnt of war. They would not 
have found themselveR in such a happy position if the war had not been 
there. 'It !II these Select few that are prospering and these persons ought 
to he tackled fhilt. 
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Kr. President (The Honourable Sir Abdur Rahim)' The 'Honourable 
Member can continue his speech after Lunch.· . 

Cl~:e Assembly then adjourned for Lunch till Half Past Two of the 

The Assembly re-assembled after L.unch .at Half Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Sir Muhammad Yamin KhIUl: Sir, when t.he House rose for Lunch I 
was dealing with the point that we want to be convinced by the ~'ina~ce 
Member that he has really done his best to effect economy and has not let 
any department spend money unnecessarily in the name of war measures. 
Our attitude is not ODE' of opposing or embarassing Government but before 
we go into the lohby with him we want to be convinced thut be has left no 
stone unturned to secure economy. Those Members of the House who are 
always ready to co-operate and assist Government in legislative measures 
and in the prosecution of the war deserve on account of their very presence 
here to be consulted frum time to time. Eut, unfortunately, up till now 
we have not been in that happy position, and, of course, if Government 
can convince us we will be only too glad to support. any iDeasures that 
may be brought forward. But t,bey cannot expect blind and unintelligent 
support from us, and for the friendship and co-operation that we give we 
expect the same co-operation from that side Rlso. M,v Honourable friend, 
the Finance Member, asked me to give an example and I have given 
one·. I have not investigated every case but many cases have come 'to the 
knowledge of Members of my Purty and complaints have been received 
about the squanderin~ of money. You msy engage rooms in a hotel and 
pay Rs. 40 a day for a room instead of the usual Rs. 15, if it is for a 
special purpose. That of course is a tri,uBI matter. But there are other 
major questions which should not be ignored and we want that every time 
sanction is obtained for expenditure of the kind I have mentioned, in the 
name of war measures, the Defence Committee should be consulted if it 
involves a substantial amount. . I am saying all this because there may 
otherwise be a wrong impression in this Houileor outside and in this 
country or outside it that we are. endorsing the policy of Government. 

Some of" mv friends on thllt side said that they will not allow either 
money or men· to help Great Britain in this war: I do not 1m?W whe-
ther it is their party creed or their'individual opinion. But that IS sur~l  
not our creerl, The Muslim League permits people to join . as rec~ ts 
nnd the Muslim IJeaguers have been supplying men ~na wIll contll~ue 
to do so and they have given ' ermissio~l to co o erat~ 10 the prosecution 
of the wa.r and to give subscriptions, etc. So the VIews offered on .~ 
Congress side should not be taken to be the views of the whole of !~dia, 
I am not a militfl.ry expert and the views of tht'86 ~-ho are not. mlhtary 
experts should not count in these matters; but we s ce~el  be~le e that 
for the safety of India i~ is eElSential that these C?Untrles whIch hslan~ 
as bulwarks between IndIa 'and the· German aggreS8l01;l s~ould bi: ethe 
to reveni; Germans coming to India. It may be a comcldence t. at ey 
ha:pen tn be Muslim countries, but if it WeTe the other way It would 
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make no difference to us. It increases our sym!lathy all the more because 
in the last 50 or 60. yeus these, countries were not all~wed breathing 
time to develop themselves; and one count.ry has under ~ts. able leader 
been able to prove the best and strong.est a~l  of Great Brltam,-I mean 
Turkey. I will not refer to ~ss TurkiSh hlst~r  because people have ~o 
carve out their clE'!!tinv according to present CIrcumst,lnces and not theIr 
feelings fOJ: paSt ~~; :M:~ friend, Maulana Zafar. Ali Khan, sai~ ~e~ 
thing yesterday WhlCh was IIiI'.mnderstood by Mr. Griffiths. ,l'lesaid qwte· 
plainly that among the countrie~ __ which cli~ to a great extent resist the 
invasion of Germany towards IndIa, Turkey IS one and we should be allow-
ed to enlist ourselves. We Muslims are next to none in our patriotism 
and we will defend our countrv and our shores and frontiers even if the 
aggression comes from )iusum states: we will fight for our land. But here 
our sympathies. Rre with them in wishing they may not be over-run. This 
doubles our sympathy and Wit should, therefore. be allowed to develop a 
big army which may go and fight if necessity arises t.o defend them and 
ourselves. 

I hope· I have made clear and plain to those Members who might 
have been IE'.d to think differently on account Of Mr. Griffith's speech 
which wall based entirely on a misundet&tan.ding. Our sympathy is 'Nita 
aU the countries ealit of Suez: if any aggreSBive party comes east of Suez 
we know our ~ountr  wiTI be in great danger; and though some of my, 
friends might have beE-n led in the heat of the moment and on account of 
some grievances to take an extreme attitude, they went to the very extrema 
in saying that they wanted a change of government in tJaili 
country or involve the cOllntry in a war which will bring 
misery to us. Th04Se of us who have read history know there was 
ana.rchism after the downfall of the -Moghul Empire and people 
suffered terribly in those days and we know whll.t war means just as the 
people in those countries involved in the· present war know. I do not 
want my country to be n :)l: (~d in war. I do not want my country to be 
over-run by any country whatever; and·l can asSure this House that it 
was never the intention of the Con~ess Parly either. Mr. Griffiths got 
an altogether wrong impression by the beat of the arguments adduced on 
this side or pethaps 8Om~ other tbin~' gave  rise to this impression-I do 
not know how he got it.: bllt when he said oonl!liJantly: "Would you. like 
Germans to come o.er here" Would·:you like to· be . governed bv Germany 
rather than hy England ?", of course. t.here is no question of that. I d~ 
no~ think that b:v an~ kind of implit'ation any ODe meant ttllit kind of 
thIng that he wou~d bke to be rtde;d by Gel'msny. except for one unfor-
tunate Persist;!. StlyIng quoted bY' Mr.  Ahdul Qai:vum-

"1IIrz ra cAe liZ eift Qi3aa ke Gao amud-o·K1I:llr nl/t." 

whieh means "What does it matter to me that the cows come in and the 
dbnke;ts. go .. out ?" rababl~ in r4lp1:v-to. 8. certain question· which was put 
fTtItn tlris 8 d~, he ~ tbls Ul'lfort1ll1ate· ass_iou.But I do not think 
he. meant serious!, that <!erma.ns shOUld come over as rulers of thill 
Ct?untry. If ~ dId ,?e&h It, then· I sincerely and· thoroughly differ from 
hIm. It he thl~8 t~ce, probably lie woald aay he fleTer meant it. That 
bro ~t from ~. ~n~h8 8 retort: "Would Y0u.like· Germans to come over 
here. 1 can -~ him .lind I c~ aRUle everybocly who wants to be as. 
sutecI tht·lirere ltI not a ~e Ind.n today who· WQuJd like the Germani ta 
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come and rule over us. Of course, there are many who do not lib the 
English to remain here 88 rulers. I do not know if the Congress have 
clanS-d . them CHed, but .r think their Qreed is to remain within the 
British Empire. Even Mr. Gandhi sa~s that; but I am not aware if 
they have changed their creed; independence has been visualised as 
remaining within the Empire but certainly  managing our own affairs and 
h8fln~ !lo ere~ ·powel!S within @Ul" own ,(;ountry, the people having the 
full voiee in all matters just as the people have in other countries ; and 
after that we should of our own willingness join and become a part of the 
commonwealth of nations. Thathu8 been the Congress creed if I am not 
mistaken. But if Mr. Griffiths is under any wrong impression I can tell 
hitn that that is not the view of India at present. It was unfortunate 
iRat my friend, Mr. Satyamurti, when he was trying to speak on beha1f 
of the whole of India, should have dragged in controversial matter-when 
he said that this theory of martial and non-martial classes is still prE'-
dominant in India today. Unfortunatelv, martial and non-martial classes 
are the creation' of the Indians th.emsel~es. My friend is a Brahmin, and, 
there is the B'l'llhmin-Non-Brahmin question. That is not the creation 
of the British: Government·. AB long a8 there i8 the Brahmin-Non· 
Brahmin question, the high castes and the depressed classes question. 
and the· Hindu Mtmlim queBtion, in t.his C()~,.as. long' as we hav.a on 
Milway pl&tforms this cry of ,mndu Pam, Muslim eha aud so on and 
particular people cannot touch particular things, 80 long these things will 
oonti1\tte and there will be this q .. tiOll of· IllIIrtial and' nOti-mari.ial 
eiiL8Sfl9. Thi.-distillction is due to tho ~aste B,stem and until and unlesS' 
mcliageta rid of the /!Q8te .,.tem this question will not be sblTed prOl*'ly. 
When the martial races begin to marry the non-martial races and mix 
together, then we will· flnd. that there is only one class.· 

Whatever may be the ideals bE'fore my friends.-and I admit they have 
very high idenls hefore them,-<me fact. cannot be ignored, and that is that 
as long 9S India is divided into 80 many castes. creeds, and sects, as long 
&8 theN ill not ODe· single naAlion in this country,. ali long as these di.tinc-
tiolEtemain, there ~ n he no progrel!ls in the country; and, therefore, the 
.,.., thing to do, would,., to. ezreate one silUrIe, BOlid nati01l1. Unfortul;tat$1y: 
we are not one nailion todB:"; we are dilVid.ed into 80 many na.tiAilll, and 
88 long .&8 the question of castes and creeds remains, India will remain 
clTrided. Therefore, I think it Mould be the nutv of e er~ patriotic DIan 
anti wOJll&n m this [m11iltry to try MId get; rid of these diviaioQII, so that the 
tountlry as & whole may progress on right lines without adhering to the 
old: Dotions which, hOW8'\Ter good they migbthave been in the past, Me 
no lon~rsllited. 00-the present. age. Sir; I do not want to take mcre time 
of the RoU8e . 

All ........ ; ... W: Thank you. 

IIIr ....... .,ad YamiD DaD: I am litIad somebody said "'l1tank yoo". 
I m,e, Sili tI1\e o' t~en. will in, future take tlris ]i[0U8& or those who 
will remain here into confidence. and that those responsible to advise His 
Exceltenoy bh vital matters affecting. the interests of this country 
will advise him in tirn~ plaeing befbre him all pt'IBBllih,. mderlills ~ &I' fib' 
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give him an opportunity to summon this House ~nd ~ake its a.d i~e on 
vital matters.-If they find that His Excellency, 10 Spite of thell" smeare 
advice is not willina to accept such udvi'Je, then the most honourable and 
proper coursE' for these advisers to do would be to resign their .sea~  
without caring much either for their position or salary. 1£ such advice 18 
not accepted by His Excellency, then he will get the badnami if he does 
not summon a meeting of the A$embly even for two or three days to 
consult non-official opinion. Sir, till now there has been no lack of co-
operation, Government have been getting help from all quarters. When 
the Government find that there are so many friends ready to give them 
help to defend this country realising the great danger that lies ah~ad to 
the peace and tranquillity of this country, unfortunately Government is 
ignoring their help, it does not want to consult them; it only wants to 
consult people who wish to create impediments in the way,-in fact Gov-
ernment enjoy when they have full opposition in this House, and not 
when they find a weak opposition. Probably they enjoy their time when 
they have a strong opposition in the House, and thev have got it now. 
These are the views, Sir, which I wish to express on this Bill. 

Mr. Gcmnd V. Deshmakh (Nagpur Division: Non-Muhammadan): Sir, 
I do not wish to enter into any theoretieal discussion about the likes or 
dislikes of any particular rule. I will come straight to the point. The 
Honourable the Finance Member has given us a truism which reads thus: 
"It is a truism that in time of war Finance is the hand-maiden of De-
fence" ,-but I shall present him with a better  truism and that is, the 
contentment of a nation is the best hand-maiden of Defence. If the nation 
is contented, then only you can have a really efficient Army or Navy or 
Air Force. If the nation is discontented, then certainly you cannot have 
an efficient or reliable defenc~. It is not a question of pleasing any par-
ticular community or _'party. The question is whether the whole nation 
is really going to rally round you or not. 

Well, Sir, yesterday we_all heard about the de~ discontent that exists 
over the administration of the Defence of IndJa Act. My friend, Mr. 
Sri Prak&8a, told us in detail as to what happened to Pandit J awabarlal 
Nehru, how he W&8 treated, and how other persons are being arrested and 
prosecuted under the Defence of India Act. I will leave that POint aside 
for the moment, but the fact must be noted that there is grave discontent 
about the administration of the Defence of India Act. Is there 
any contentment either over-tbe'-.political status that has been conferrpd 
upon India? My friend, Mr. Griffiths, 'said this morning. 'We have made 
some progress and we ought to be satisfied with it'. Sir, I want to 'tell 
him that there is deep discontent throughout the whole nation about the 
status of this country. 'fhe whole nation is agSiinst thE> status that has 
been conferred upon it, and it wants something more. In order that there 
may be no dispute, no misinterpretation, no misunderstanding about the 
wording of what a particular Resolution ~s or what the Party intended 
to say, I am going to read some lines of portions of Resolutions thab have 
been passed by several organizations, and I wimt to sh6w that -almost the 
whole of India is discOntented over the political status of this country: 
.. . ." . 
Sir, on the 29th. December, 1989, 1ihere was a conference held ai 

Uahabad -of the National ib~ Federation,-under the presidency-. of 
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Dr. R. P. Paranjpye. His views are well known. He is a gentleman 
who wants to co-operate, and I suppose there are certain persons belong-
ing -to this body in this House like my friend. Sir Cowasp Jenangir, and 
if I mistake not, my friend, Mr. Joshi ...... . 

Kr ••• X. J'oshi (Nominated Non-Official): No. 

Xl. GoviDd V. Deahmukh: Oh, you seem to d~sa ro e of that FederR.-
tiOD. Anyhow, I will sta~with this body which is known for its modera-
tion of . views. I will· Apecially read only a few lines of the Resolution 
which that body passed. Th'is is what it says: 
• "In order to enable India to give ita wholehearted support the imagination of the 

whole people should be captured. regarding the future status of India." 

And then there is a definite Resolution about it, i.e., the Status of India 
which was moved by -Mr. Chandavarkar. The Resolution runs thus: 
. "trhat the Federation having fully COD8idered the atatementa ilsued by His Excel-

lency the Viceroy and subsequent official statements both in England and India, i. 
strongly of opinion that they are. quite unsatisfactory inasmuch as <a> do not go 
beyond the position taken up in 1917",-7'Ail ;, what waa .tated in tAli fAOntA of 
December, 1939, mind you,-"and imply the postponement of the ,.d~ent of Dominion 
Status to an indefinite· and distant future, and do not envisage its achievement Within 
a definite period in the near future." 

So thiR body, as I stated in the very beginning, which holds very 
moderate views and which looks at things from all aspects, ~s also 
thoroughly discontented sbout the present political status of thi.s countq. 

Then there is a resolution by the All-India Hindu Maha Sabha Work-
ing Committee, which reads thus: .. 
"The Committee further __ .reiterated its demand for a declaration by Govern-

ment that Dominion Status under the Statute of Westminster will be granted to 
India immediately on the ceasation of war, guaranteeing the indivisibility of India as 
a political unit." 

After that, the Hindu League Conference also passed a resolution on 
the 27th July, ~ . 

"The League asks Britain immediately to declare India a Dominion based on the 
Statute of Westminster with. a view to aecuring her maximum support and co-opera-
tion in the task of defeating Nazism." 

This body also wants the immediate declaration of India as a Domi-
nion. After these resolutions which are really the expresl!i')ns 

3 P. II. . of the discontent that is amongst these bodies were passed. a 
statement was made by the Secretary of State, Colonel Amery, OD the 8th 
Auaust 1940. His promise of Dominion Status is contained in these 
wC:ds,':""I am reading his words so that there. may be no misunderstandiug-. 
"We have repeatedly declared our resolve that India shall attain to the sam. 

freedom to the same full and equal partnership in the Commonwealth as the other 
Dominidns or for that matter as this country herself. There is no greater freedom, 
no ~igher status than that in the world today." 

They say, India is to attain this freedom, such as England enjoys. 
But they themselves dP8w a distinction between the Dominion Status 
of .other Dominions and England herself, and that of India. Colonel 
Amery proceeds: 
"The principles of equality and similarity appropriate to statUI do not nnivereallt· 

extend to function. And in respect of these the position of India di1fere from thM 
of the Dominion •. " 

.' )" D 
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That is the distinction drawn. So, it is never their. intention to givE 
us Dominion StatUB of the W 8stminster type. After this statement was 
made the Congress Working Committee passed a resolution at 'VQl'dha 
on the 22nd August. It says: .' 

"The Working Committee read into the Btatements ot the Viceroy anel: the ~t -
of the Bpeech of the Secretary of' State the emptinesll of itihtrit-cnnt promise ~ NCOgnYe 
ladia at-an early date aa • free .and eqnal unit witlDn tile· Briti8h Co~t a. ". 

And who can say that the conclusion is incorrect? 

Then, I wish to read to the House a stat-ement of' the Council of' the 
Western India Liberal Association wh'ich was issued on October 23rd; 
HMO. Ria er.vety long .tatement but t.bis is~ the concluding portion of 
it, and it deserves to be remembered very well by everybody: 
"There is a widespread feeling all over the COlUltry even amonget., those who, do Dot 

approve of·the ~B and the Leape attitude, that· ~he Government. have really DO 
intentien. to pa.rt. WIth power. In the interests of democracy itself and greater effort, 
in the proeecution of the war i~ is euential to remove this impreuion.'" . 
Which has not been removed. I have quoted to, you the resolutions 

which embody, as I said, the opinions of the· several bodies: in the country. 
There is also II. statement of Mr. Arthur· Mqorewhoaddrel!$ed a· gathering 
at, the Rotary Club of. Calcutta on, the 18th· June, 1940. Our counky has 
got..to be prepared for defence· and w-e have been told. what is neoessary 
for the defence. :Mr. Arthur Moore says: 
"Now what iB the first flaw in our armour which IDU8t be immediately mended to 

get us ready for battle! It is that India, the very centre of the Empire's map. the 
ho_, 'Of f,Jur· 'bnndred million people., the potential souree of unlimited supplies of 
men and, materials. is not in-the Britisk Commonwealth ·of Natioo.. She wants to 
help Britain, she wanta te play her part. .aIong _h others for the. future of the 
whole world, and she want.s to be able to defend herself. But she has. not· the ... tus 
of a country, she hB6 not the position of Canada, Australia, New Zealand and South 
Afri<B. She ranks aa a dependency whom Hitler and MUS80lini and' other robber 
pirates, who might succeed lD imposing their will on Britain ...... (tw AIM ar.o to 
be. Teme,nbeTed)... .  . .on Britain, will have a legal right to apportion &mongst 
themselves. " 

So, we are going to be a sort of prize. It is quite possible, accord-
ing to-him, that Britain may, he influenced, and India may be divided 
among those pirates. 'I'hen these are remarkable words: 
"That. is intolerable and should be ended forthwith. Which meana that her 

B~, a,I .. de~C . ~uld be. done away· with iJ;wQediatelyud she should be 
g.rant.ed the .tatus of Canada, Auat.ralia and New Zealand." . 

I have said that immediately a declaration should be made and the 
least they can do according. to the opinion of the moderate section in' the 
country is to make a declarationthatl>ominion Status will be immediately. 
conferred after the cessation of the: war; Now, some people advance. 
arguments and ask "how can. this. be done?". l~ose who are. not 
interested' in oonfemng this· Dominion Status of'the Statute of West-
minster variety say, "how can this ~ done? We are faced with the 
problem of our very existence, it is a question of life and death wit.h 
us, how can we do all this now?" Now, let me remina them tbatt when 
itl'cemes, t&·a penon' with tbe.pmblein m:"life· and' death with, him! ib' is 
tho 'and then alone that be goes to· the greatest'length tbilitl is posMble" 
to save himself. You know that before France capitulated; tlie Preneh' 
Government became nervous. The British Government also became 
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nervous and in order to save Great Britain and strengthen the hands I)f 
t~e French o ern~.ent, the,Y made a declaration. This declaration was 
made when the Brlt) ~ Government ,~ere faced with the question of life 
and death. I am readlDg from the Tlme8 of India dated the 19th June 
1940:, " 

" Mr. Churchill said that His Majesty's Governm"nt have ofJere:1jto conclude a 
1I01emn Act of Union between the two countries." 

The Act could only be passed by the Parliament and thus they were 
prepared to modify their constitution in the course of the war and when 
they were faced with the question of life and death. I will point out the 
terms in which they were going to modify this  constitution. This they 
were prepared to do when the war was being carried on. Why, then, 
can't ,vou make some declaration about the status of this country even 
under similar circumstances? You have not got to modify the consitu· 
tion to do this but only to make a declaration. Xow, what was the draft 
declaration of this Act of Lnion that was to be passed? 

"At this most fateful moment' in the history of the modem world the Government 
of the United Kingdom and the French Republic make tms declaration ofindiBllOluble 
union and unyielding resolution in their common defence of justice and freedom 
against subjection to a system which has reduced mankind to the life-of robOts and 
slaves. 
The two Governments declare that France. and Britaiil sJ!all; no longer be two 

but one Franco·British Uniol}. The coI1lltitution of the Uwon wiD provide ior 
joint organs of defence, foreign, financial and economic policy. 

Every citizen of Erance will enjoy immediately citisenahip of Great Britain. 
Every British subject will become a citizen of France. 

Both countries will sh8;te th'e responsibilit:v for the repair of' the· devastation of 
war wherever it occurs in their territories, and the resOurCes of' both' shall be· equally, 
and as one, applied to that purpose. . 
During the war, there shall be a single war cabinet, and·aD to forces of Britain 

and ,France whetl!.er on land, sea or air will be pl&l:ed under its direction, It will 
be formally associated." 

The rest is about the army which I need not read. ]J sOmebody ,is to 
derive a lesson· from it' and· I do not think there is nobody who will not 
derive this lesson from it, it is this that when Britain is'· faeed' w'itli 8 
question of life and death, thdn alone it surrenders. If there are persons 
who wish to create a:situation like this, what is there to prevent it?, .:rms 
is the key to. t~e Britjsher's temperament. I am, ~i~  telling the 
Rouse that thIS mference can be drawn: I do not wlSh to prophesy 'inv-
thing because one can never tell what is in store for us in the futu;e. . • 

I have stated that there is discontent in this country over the oii~c8  

stnttis. Let us not forget that if these bodies would have be~ satisfitld 
b'Y' a satisfactory declaration conferring upon India. political .statU8 of the 
type. of Canada. ilod Australia and New Zealand with no reservations as 
to functions, India would certainly have co-operated. Let me read ,to 
rOll certain passages and certain statements which prove this to the hilt. 
The Congress Working Committee passed a resolution on the 28th July, 
1940. It said: ; 
"The Working Committee are of opinion that unless the aforesaid  declaration ill 

mad&-( tltat iI, about the acknowledgme!'t by (k~at BritaiR· 0," cofA1ilete i1tllepe1f!le"" 
a/Initial-and & national Government IS aceordmgly formed at the, Centre' without 
delay, all efforts at organising the material and moral re80u1'ce8 of the co~iltr  . for 
defence cannot in any sense be voluntary ox as from a free country, B.ftd· will there-
fore 'be ineffective. 

D 1 
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The Working Committee declare that if these measures are adopted, it will 
_ble the Congress to throw in its fnD weight in the efforts for the effective Ol'ganisa· 
tion of the defence of the country." 

So, let it not be said that the Congress would not have co-operated in 
the defence of the country if there had been an immediate declaration 
acknowledging;. the. independence of India by Great Britsin. 

Sir, I have shown how we are treated at present in. India. We are 
not comfortable wjth the status that we' have been enjoying in our own 
oountry. How are our nationals treated abroad? How are the Indians 
overseas treated? The Department of Education, Health and Lands is 
entrusted with the duty of looking after Indian-nationals in all the Colonies 
and the Dominions. Instead of narrating so many details, because the 
subject has been referred to several times, I will read a ~solution of u 
body, which is again a very moderate body, about the IndIans overse.as. 
It is the National Liberal Federation which passed that resolutIon 
on the 29th December, 1939. The following Resolutions were passed from 
the Chair about the hidians overseas: 

"The Federation .strongly protests against the Ceylon Government's ~lic  of .dis-
crimination againat Indians and their decision to dismiss and repatrlate nd~ns 

emplovl'd in Government Departments since April 1, 1940, and to retrench IndIaD. 
em lo~ees of more than five but leas. than ten years of service on a racial basis, if they 
do not voluntarily retire by the end of 1939. 

The Federation fully supports the decision of the Government of India to prohibit 
the emigration of Indian labour to Ceylon and urges it to take necessary measures to 
secure justice to the Indian communit;y. 

This Federation expresses ita indignation and resentment at tbe continued ill-
treatment of Indians in South Africa and the policy of segregation embodied in the 
Asiatic Land and Trading Act although there was no proof that Indians were violating 
any: of the existing Statutes or were resorting to illegal practices and ,although the 
nt~n o e~ent have. undertaken under the Cape Town Agreement to treat the 
Indtan communtty as an mtegral part of the population of the Union of South Africa 
and to take steps to raise their position." 

I have specially studied the subject and I ha.ve always spoken on this 
subject and I had also introduced a Bill ca.lled the Reciprocity BilL 
Unfortunately, not having attended the .past Sessions of the House. it 
lapsed; but if it had been passed, the result would have been thll.t t.hose. 
Colonials who are here today, Members of the Eastern Group conference 
could DQt have landed here. Those Colonials who den~ us entry into their 
Colonies could not have landed here and also those wh~ are aaainst Indians 
calTying on their profession in their Colonies would not haveo been able to 
carryon any profession. The disqualifications to which the Indian 
nationals are subjected would have been enforced upon them in this 
country.. . 

Sir,'Jit was a very pa.thetic tale which a Member of this House told this 
House some time ago. I refer to Mrs. Subbaravan. a ~lember of this 
House. . Sbe told us that during the last war,· when the war broke out 
she was sailing in one of the ships and returning from England to ndi~ 
with her child. The ship touched the South African coast and every 
white person got out of the ship. but she could not land on the shores. 
She wanted ~ get B9me milk for her chil.d .. The Captain sa.id: 'No, you 
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cann~t land under any circumst.ances. If these Colonials give our national8 
very mhuman. treatment, certamly we could .have reciprocated that treat-
ment. Tha:t IS the best way to bring the Colonials round. We Hhould 
treat them m the same way in which they are treating us. Our grievances 
cannot h.e redressed unless we take very strong steps. This is not my 
own adVice. There is' another gentleman in this countrv who is known 
for his very moderate views and as a result of sore dis~ ointment, he 
gave this advice. I refer to the advice given by the Right Hon:)U!'able 
Srinivasa Sastri. When the 'White Paper on Kenva was published he 
said. this: . 

. o~ usti~e or ~ruth, but the amount of trouble t~t a party is able to caUIIe pre-
vails WIth HIS M.alesty s Government today. BavIng had this lesson burnt into 
them ~ndians, let U8 hope, will not ever forget it again/'_d again--"But I will 
8a~' thiS onCe more, which I have said before that India haa lost many a time becaUBe 
she had never shown that she can resent indignities in the only wa.y in which • 
strong Western power understands resentment." 

This is what a very moderate man in his.. old age has said. This is a. 
very effective adviCe. I will say once again what I have said many times 
before that India has lost many a time because she had never show that 
she can resent in the only way in which a Westerner will understand what 
resentment is. I want every Indian to express his resentment in the 
way in which the Westerner will understand what resentment means. 
Over the question of the administration of the Defence of India Act. 
Members of this House have expressed their dissatisfaction. They have 
expressed their dissatisfaction over the political status of India. They have 
expressed their dissatisfaction with the extravagant expenditure that is 
going on in the country, as was expressed by my friend, Sir Muhammad 
Yamin Khan. There is dissatisfaction all round. How can the Honour-
able the Finance Member expect that he will get the money for the prose-
cution of this war.or that he will get men to prosecute this wa/: in the most 
effective manner? He has brought this Bill-to secure funds for war-at 
a time when the country is not satisfied with the way in which the Govern-
ment is carried on. An adviee, was given to a person in England as to 
what is to be done when he is stranded in financial difficulties. I am not 
taking any responsibility about the morality or the immorality of it. ThiS 
is the advice given by an Eng-lishman to a friend of his who was strandE-it 
in difficulties. He said, "If you are stranded in financial difficulties, then 
beg, borrow or steal". I do not know whether it is "beg, borrow or steal" 
or "beg, borrow and steal", but I am going to put my case On this precept 
that wa.s given, "beg, borrow or -steal". Now. of course, ,in the ~ !.!!e of 8 
Government of a country it would not be a Question of "beg, borrow and 
steal ", but the same idea can be embodied in these words. First of all, 
appeal to the person from whom you want money; approl to t?e country 
or the public from which you want morrey; appeal to their sentIm9Ilts and 
emotions, the advantages that they are going to reap, so that they may 
part with their money. If that cannot be dona. then t,he next step comes 
in. One has not to try all these steps together but step by step. . One 
failing, then resort to the other measure. Supposing you are n.ot III d 
position to appeal effectively to the nation to get money from It, then 
what will you do? You borrow loans. But even hr that, you must put 
your case on a stronger basis. Failing strong appeals, you Boat ~ar loans 
~nd then,-according to me, this. isstea.ling, . a legalized way ~ of taking 
money out oftha. other people's pockets in a statutory.way WIthout the 
oonsent of the representatives of the people; because stealmg merely means 
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this that a person steals money without the owner's consent. Well, the 
Government resorts to the statutor.v method of depriving the people of 
their money according to me at the last stage. The Honourable the 
Finance Member has gone the wrong way round. He says at page 7 of 
his Statement: . 

"But a more importaDt aspect of the !Datter is that we have entered into commit-
ments." 

With whose permission we do not know; the house was not taken 
into confidence, whom they had taken into confidence nobody knows, and 
they .c.om~itted ~be~el e!l to certain liabilities, and then they come 
~efore .fJI.e House aqd BaY" "I have dOQe this, please sanction the ex.penses 
fMthe~ commitmeuts"; that certainly is not a business-like manner, 1 
watJ ,going to say a ~lemBn-like manner-he says in his statement: 

"We ,have entered }nto cqmmitm,euts in regard to defence l eM ~ in ol i~ a 
recurring ·increase of RB. ·16 crores in a full year and non-recurring expen4iture of 
well aver' :Ra. 3D mores' to be spread over the next year or two." 

. , 

Then, "while I do not propose that this should be met entirely from 
taxation, it is obvious that with defence expenditure now running st Rs. 20 
lakhs a day, we must begin at once to raise extra revenue to cover .'J 
portion of the additional expenditure by means of defence loans". Why 
not try defence loans first before going to the stage of ta a~ion  Do you 
think that the countrv is not with yOU and that your loans will not be 
subscribed to ? What' is the idea of approaching' the stage of taxation 
first? Why not fi1'8t of all tr.vto raise defence loans? If you find-and 
you will find it ·to your cost-that the nation is not with you, if ~'on find 
that the de;fence loans Itre not being subscribed. then you may go to the 
stage of taxation_But, as I have said, the Finance Member has gone 
reall.Y to the last stage first, hecause he knows very well. and t,he;v have 
the means to know i~ very well, that thp. country is not with them. '!'he v 
know also that if this Biil is thrown out bY the' House, His Excellencv is 
~h~~e to certify it. That would Qe another wn~'. as 1 said, of taking . the 
money ·from the people without their consent. Taking the con'lent of 
some part of tile House has got at least some appearance of some consent 
but it is not of the whole House 'but still it is a part of the whole House, 
but ,thec~ifieation procedure is: ss I said, the last stage in the above 
}>!e'Cept for collecting money. I wish they would fi1'8t of all fl'ppenl to the 
nation; we know that if the nation is on their side, they will find not milv 
that men will coine forward but, money will come forward to help them 
in prosecuting or furthering their war efforts: the~' will get men, mone~' 
f!.nd aeroplanes ; and not only will they get all these hut they will find that 
they can certainly be popular with the countr~'. There is another t.hin!r 
to which I would like to refer. Thev have said that they have enliered 
into commitments and in the House it' was su~gested that the WRr prepAra-
tions must be carried on quickly and enthusiastically, but there is R 
section of opinion in this country which hI ames the Government· forthi~ 
that the war preparations are not up to their satisfaction and the procedure 
adopted in recruiting men is also not the proper procedure. Then certain 
references were made to martial and non-martial races. I do not wish to 
go .into that, but I WQuld certainly.refert<> what 8 Europesnsection says 
about Ithe way ,the 9()vemment is y.reparinl<' to carryon ·thewfii' and the 
w~ tltey al'ewastingthe money of the country. They are,wanting mone~ 
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but they have not done all, with the equipment thev already possess that 
they could .have' done. ., 

. ~ere is a. cert~in secti0t.I of An.!!'lo-Indians and Europeans who are 
dlssatl~fied: 1n thIS connectlO.n, I wIll quote from the letter to the Time. 
of India ~eut.-Colonel Coote of Andheri, Bombay, dated the 28th ~gust, 
1940. It IS a long letter but I will only quote a few passages. This i!l 
whlllt ·he says:' ' . 

":Every ,kind of o~al discourageme i~ has been given in the put few years to 
Indlll:n youth to get ~lr-mir:'ded, take ~t. a pilot A Licence or make theDlselves fit for 
8I!Y Job eonaeeted WIth· ftymg.: No 'kaining college for air 'force was started in India 
and "wy .. -'lO~ leo. lVROanOlI!e at.cranwell were reilened ·for ladian~oatl e. 

~e MC!8bt ~Clilt to !lililian 'youths 'to come' forward for the air force .... to 
fi!l eight a~ncles-after the war had been in progress eight montha and India'. 
:i!.tfo~ceh consisted of one squadro~, with three more in existence on paper. I know 
.-g teen t bousand ~g Jndw. 1IeIlt 'm theirll&Dlea in response to the aU to 

e1pand, at ~ ,laat, India .. .aIr force, rbot, ·only by i550 pUOa!" 

If you refe~ ~oflhe BJ?eech of the Honourable the Finance Member, the 
same number still retnalns. No progress has 'been made since AUC7ust till 
the end df rQot,ober. It is still, the scheme ;to train 300 pilots. 'rbe Gov-
ernment hlllVe Dot gone beyond the stage ofs®.emes. To continue the 
letter: ' 

"Beme of >these get a ,reply. after a DJC)nth iOl' 1DOre; III&I!-y never get r" at ell. 
The otioial ~ n of JD,dia'. air force in ,the past ,year or so u abont the 
alow~ piece of work ·ever undertaken, even 'by the !Qo'Vernment of India. You8ay 
'ProgreSI st ,present is hatnpered by'inliufliC!ienteqllipmeIit'. Whose fault is that!. We 
lihmildan'like to know. 'Ydat bfUB' do rknow, it is certainly not ill. fault of India 
pCiticillllil ctr Iailian youths." 

Another gentleman wrote in 'the ~ime8 0.1 IniIia se.ying the.t we really he.ve 
facilities and equipments but we were not utilising the'mto the ftill. 
That was the purport of w'hlit he wrote and what he siiid 'W8scort'ect. 
As l', ml1otte.r of fact, he showed by calculation now .many 'hours of training 
are lost. As the existing tacilities were not utilised, nothing could be 
aone. There ware complaints about this. Sir, I have .referred to se ~l 
complaints. But I base my case of opposition to the 'motion of c~~i'si~ 
deration on the question of the treatment .of Indians in the country ·itse'If. 
Consider it from the point of view of India's political status or~m the 
point of view of the administration ~f the several laws or from the.point view 
of the treatment Indians r~cei e in other Dominions, you cannot but 
come to this conclusion. Apply your mind dispassionately to the facts, 
you will come to this conclusion. Sii-', a contentea country is the best 
hand-maid of war. You have to woo her, you have to win over this coun-
try, to your aide; or else the prospects are not promising. 

M!r. E. Bantltanam (Tanjore C'ltm Trichinopaly: Non-Muhammadan 
Rural): Sir, I rise to oppose the motion for the flOnsideration of this Bill. 
Sfto, my Honourable friend, Mr. Griffiths, was good enol,gh to teU the House 
that it wa'S due to the CODsi8eration of the dignity of the Chair and df the 
HOUBe that he listened to the speeches on Our side with some calm Bnd 
patience. I wish to tell 'him that I greatly enjoyed his speech. I enjoyed 
his speech especially when 'he professed to speak not only for himself or tor 
his Group but,for t'he inmost thoughts of ours whieh he knew, butwhidh 
We tlaretI not express. I enjoyed bis speech most wben he began to 'lec'trlre 
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us on' the Bhagavat Gita. I feel sure that by a happy substitution of tea 
for stronger spirits, Mr. Griffiths has become more spiritual and the 
transition from the magistrate to the mis~ionar  has been completed. , , . . . 
Mr. P. 1. Griftltba: Just the same thing. 

Kr. E. Santhanam: But he for~ets one thing, t.hat.a missionary must be 
content to preach and he must not descend to arguments. .But 
Mr. Griffiths indulged both in preaching as well a.sargumenj;s. So far as 
his preaohing js. concerned, I shall be content to say that while he was 
willing to swallow a ~amel, he was straining at a gnat, while he was anxious 
to point to the mote in other eyes, he was forgetting the beam in his own 
eyes. 

Sir, I shall deal only with his arguments. He argued that because we 
had absented ourselveB from the Assembly when we were' not consulted on 
the despatch of troops abroad, it was not possible to consult. us when the 
war was declar.e$l. Can fatuity go further? We absented ourselves from 
this House because we .knew that we were being dragged into the war. 
We wanted to.warn the Government that if,they dragged us into the war, 
tliere will be trouble. Was it not then the duty of the Government to 
have taken the warning as soon as the war was about to be declared to have 
called thEl Assembly Bnd consulted Uti? I A.msure every onenf us would 
have been present. But supposing 'we had notcOIile, why did not thEi 
Government consult other. Members' o.fthe Assembly? My Honourable 
friend, Mr. Griffiths, seemed to argue.,that once the Congress Party .was 
absent. the Government had no other parties to Consult. :Siri if that was 
so, he ~ould have advised the Govemment to shut up this House and 
carry on a~tbest .&S they..may. He went on . .further and argued that war 
came all ofa Budden; and that the Government could not wait. to ask the 
~rdict of the Assembly. I suppose he has read the new:spapers. C~nada, 
u~ Africa and New Zealand. everyone of them took' many days, some-

tim~8'man  weeks to call their parliaments,to d,iscuss . this guestion 
whether they should enter the war or not and then only they decided. I 
suppOse, Sir, that it was only in the case of India that the declaration  was 
urgent. and thllt it could wait for all other countries except India. The 
House will judge the hollowness of this argument. I felt that he himself 
realised the weakness of his argument and went on to say: . 
"Whv are you bothering about these procedural mattera,' go . to the Bub"ta.nce: is 

it Indiai• war or not? If it is right that India should :fight this war, why bother 
abo~t.·,8ome procedure, let us get to realities." . 

I do agree that it is a more important question. I am willing to answer 
him as best as I can. A few days back the Prime Minister of England, 
Mr. Churchill, said that he wanted to save Greece fr~ the war as long as 
possible. th8t they did not put any pressure on Greece to enter the war. 
I think it is on the same consideration that in spite of speeific treaty 
obligations, they willingly agreed to the wisdom of. the 'l'urks in staying out 
of this War. I suggest that on the same humanitarian grounds, the British 
Government is not forcing Egypt into the war. Are we to understand that 
if it is right for Greece not to enter the war as long 8S possible, if it is right 
far';fprkey not to enter the war as long as it can, if it is right for Egypf; 
not; to, enter the w.ar till now, it is. nQt rijtht fot' India to hesitate to enter 
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the war? Is it not because England had the political power to declare war 
for u~ that w~ ha~ebeen- dragged into this war? I put to~.him another 
question. Is It the duty of Indians any more thaD that of Americans to 
fight a~cis.m or Nazism. and why are not Americans entering this war? 
I ~a~, S:r, It was wrong It was foolish and, I regret to say, it was almost 
orl~mal to have dr~gged this land, this poor country of poor peasants into 
th18 war of mechaDIcal monsters. It would have been wise on the part of 
England to have said: ' 

. "W,,: have }lower to, declare war on behalf of ~dia,. but we shall not drag you 
mto thIS war, but keep vour benevolent neutrality and helP us just as the United 
States of America is doing." " 

ThiLt would have been a proper, and statesmanlike attitude. .It would 
have saved ·this oountry from all trouples. Even now, as some of my 
Muslim friends have said, ,there are so many Islamic countries who will 
hav.e to,be crushed before ,any realdap.ger ,can come to India and I hope 
they ,will keep out of ,this war, and that if th,ey are forced into this war, 
they will ;aU jCi>in together and fight it out with their customary bravery. 
If there is any chance of India being,qombed or otherwise hurt in this war, 
then that is all due to oI;le fact, that England ~her own interests, without 
any foresight, without ~  w.isdom or statesmanship dragged the poor 
people of India intQ ,the war which is waged far away from our land. 
There would have been some justification to say that we shall enter the 
Sino-Japanese war because it is near our doOl'S, ,because China is an imporl-
ant parl of Asia, and becaui!!e ;rapan's imperialismjs a greater danger against 
which India should be safeguarded. I say itwa/!l wise that England did not 
~rag Ulil into th~t war. But; it was very foolish, it was wholly unstatesman-
like to have dragged us into this war. 

'Mr. Griffiih's went On to 'say "anyhow we are in this war and so why 
nOt make the best of 'It? Why not get ready? This is a war of machines. 
l~ ~akes along time'iiomake machines and so let us get ready." . 'Yell, Sir, 
on th~t gound alsO I am, prepared to argue. If we ~re to fight, It IS neces-
sary ,to get machines rea4;;" Has the British Government or the ,Govern-
meni 9f India taken al!-Y steps to Bee that this country, is equipped to 
manufacture mach~es to fight any possible future danger? What are the 
most mlportant things ,hi this war? }'irst and foremost are. ,ships. ·With~ 
out ships you cannot get munitions, you cannot get any' ,¢ our requirement's 
from other countries. . It has been one of oUr greate$t complaints that 
India has never been: allowed to bUild her own shjps. Here was a great 
opportunity; if England were sincere in her, pretenee. Britain's ll~ed 
coincided with India's opportunity. Have the Govf.>l"Ilment taken any 
single step· to' 'promote shipbUilding in this country? I understand that 
, proposals were made that there should be shipbuilding industry in India and 
the Board 9f Trade in England have said definitely that they will J?ot render 
ariy help in the promotion of shipbuilding in this country as a 'war e~orl. 
I ask the Honourable the Commerce Member who eomes from my ProVIDce 
to stand up and say if this is not true. That issl;> far as ships are con-
cerned. 

What· is the next thing that is needed? It is transport industry. 
Without transporl induStries, no war can be for-ght. The Honourable the 
Finance Member with a good deal of pride said that last year we,got 5,000 
motor vehicles,' we will take 80,000 vehicles this year and next year we will 
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take 610,000 ;and so on. lha.vegot in my hand a-book let by. ~ir M. 
Visvesvsmyya 'in which 'he traces the various efforts made in India for the 
automobile industry . He quotes some telegrams of August 20, 194.0, of 
the Assooiated .Press and concludes as 'follows: 
"This telegram says that Government have been placing two large orden -with "'0 J1IOIDimmt :Amerivan Automobile companies. A request for BUcll orders wu made 

to the Government of India four years ago but there was noreapellllB. 'No ~ 
saVe their adherence to the old policy of discriminating protection, was given." 

I would say this is discrimination in 'favour of white people and white 
people's industries, "for denying similar facilities to an indigenous enter-
prise". 

That is so 1sT as the 8utomobileindustry· is concerned. Than what 
about locomotives? Probably the House knows that 'all non-official t!eC-
tions of the House have been crying hoarse about this manufacture of 
locomotives. Sir, in the Standing 1!lnance Committee for Railways there 
was not one meeting in which we did not fight out this point, and at last 
by sheer dint o'f persistence and reasoning we brought the Government df 
India to a state in which they said that this was llecessary, and they 
appointed a committee.)lr. Humphreys and Mr. K. O. Srinivasan were 
appointed and tney have produced a report advocating the manufacture of 
locomotives in India and they have shown that for the next three yeani 
India requires 565 broad gaqge locomotives and 806 metre gauge locomotives 
for our own replacements exclu!1ing additions. But what is going to 
happen ?They are not going tobtilld locomotives; they cannot get them 
now; they aTe g9i1lgto allow ~he existing locomotives to become more and 
more over· age so tnat as soon as the war enqs they will say that th~  want 
one thousand or two thousand locomotives at once which cannot be built 
here 800n .and they will place an order abroad for one, or two .thousand 
locomotives. When they arrive, they will last for 35 ,years' and 80 there 
will be no need for an automobile industry. This is not a mere fancy; it 
is a trick which w~s played in the decade after the last war. 'Between 1924 
and 1930 they ordered 80 many locomotives that all of them have been 
allowed to become. over-age at the same time. They would not aHow India 
to build ships. to build automobiles and to build locomotives. It is said 
that they could not get the plant; they could get the plant whenever they 
wanted. And if they cannot get the plant now do you think they will get 
it after the war? When the work of munitions is (}ver how can they supply 
the plant which will compete with their own locomotive workshops? I am 
pre?ared to,bet a hundre"a to one that they will not get the plant until some 
radical change happens in the Government of India and for the next 50 
years to come India will not be allowed to btiild.a single locomotive or 
~otor car. 

fte Honourable Sir ADdr_ Olow (Member for Railways and Oommu-
ni.cdtions): We are building locomotives just now. 

JIr. X. Santbauam: I know this joke. I know a liWe too muchal>out 
this locomotive business. They have a small metre-gauge locomotive 
workshop at Ajmere where they simply asseDible the paris after buying 
most things abroad and they call it 10cMDotivebuilding. I have not been. _ 
member of tbeJiailw.ay Standing Finance OOn:im.ittee for nothing. Le1dihe 
Honourable Members Dot try to humbug 18J or hOodwink us: Let himS8IY 
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frankl~ that they do ~ot. want us .to manufacture locomotives. I ~a  thE'Y 
~e t~mg to.t .. ~at hdla lust 8S Hitler would like to treat Europe; he wants 
to de-mdustnahseall the other parts of Europe except GennanylO that' the 
~~~~ indJJstcies nright .flour.ish, and our Government here would 'not like 
ps t.o .build1,lp :O\¥' i~dustries. 

leut.-Oq ~~ .SIr .Belli)' .Gidney: We shall soon"build our own loco-
motives. 

JIr. It. hD\baaam: Yes, your grand8Qn :will be askiag for them. 

LiIut.-OOlOll8l Sir !IIiemy CJida.ey: I must have a son first before I can 
have a grandson. But 'I am with you absolutely. 

An Honourable Kember: Half on that side and half on this . 

•• B:.· ......... nam: Sir, the Honourable the Finance Member said 
that 'they are still considering the manufacture of aeroplanes. While they 
are ,still ,considering, Australia is manufacturing them. I wish to refer to 
a sta.tement made by QUe of the 'members of the Eastern Group Conferellce. 
Sir Walter Massey-Greene, who said that one of the chief purposes of the 
Roger mission ~as to see that there w:as no duplication, that what one \ 
country was domg the other parts of thiS so-called Commonwealth should 
I1O't do. I suppose that applies to the aircraft industry and because 
Australia is building aircraft India should not bother about it. She should 
only produce oil-seeds, jute bags etc, and must be content with such 
aetivities. 

So far lor the basic industries which are necessary for fighting the war, 
and now I will come to the financial. measures. I  . will give the House 
c~in. Ifacts. Qn .the 30tdl August, 1939, the following were the assets 
in the issue department of the Reserve Bank, and I am also giving side 
b.y side the assets of the Reserve Bank according to the last weeklyst.':.te-
m.ent: 

IDfh ~. 19'39 LaBI week. 

Total 216 croree 267 crores. 

Gold « croree 44 croree. 

Sterling 69'5 crores 131·5 crOl'88. 

Rupees 74'7 crorea 31'4 crores. 

Rupee securities 37·3 crorea 49'6 crores. 

That is to say. on the eve of the war 45 per cent. were in sterling ~
curities and rupee securities which are naturally deFendcnt. ul?on sterlmg 
. securities ·so long as the rupee is linked to sterling. NOW.lt IS about. 70 
per cent. ·Let us reflect on this position. I have no desl1'e to ques~lon 
the solvency of the British Government or cast any doubts upon the 
soundness Of sterling. But it will be easily admitted by any re~sonablll 
person that owing to the terrible strain caused by the war, even If ~e8t 
BTitain ma.nages to get a complete "ictory. sterling will have ~o depreClllte. 
It will be the only way by which Great Britain ean ~  her Immense war 
debt. And why are the Government .(If India al)XIOUS th?t our asset.s 
mould be depreciated and why should not soms part ~ th~ Immense gold 
reserve of the Bank of England be transferred as securIty Wlth the Reser,'e 
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Bank of India? After all what is the meaning of this in,crease of note 
issue by 41 crores? It meanl!! that England has been buying India,n 
goods on pro.note; and not being' content even with paying iIi pro-notes, 
she insists that she should give pro-notes in a unit which is not likely to 
remain the same. Is that fair? I as~, why, should we D<;>t ~~e. certain 
of our currency position by seeing that at least 50 per cent ot the payments 
are in gold? What is the difficulty? Why should the Bank of ngl~nd 
shape our financial policy? They want our financial depend;lllce on sterbng 
to become so great' that we may become insolvent unlesil'we truekle to 
everything that t,he Bank of England says. They want to make use of 
the war for making the financial dependance of, Iudiautterly complete-
in fact to bring about our financial prostration at the end of . the war. 

I come from a rural constituency and ror the pastane yt:l&r I 1!.sve 
4 ·P. 11. be.en living ih' m:y o~~ . village and have alI?ost f?rgotten the 

eXlStence of the bIg ·Cltles. So far as the·.agnoultunsta are, con-
cerned the war is very remote: their own problem of bread is, very near; 
and what have this o e~ent done for the agriculturists? We have heard 
that the British Government'was good enough to buy up tb.eentire crop of 
cotton in Egypt. I am glad of that, in the interests of the agriculturists 
of Egypt. I heard also in the case of some other colony they had bought 
up the whole crop of r!Jbbez: or sugar. What is the po!;ition of Indian 
sugar? What is the position of Indian cotton and ground,nuts? Have 
the British Government undertaken to relieve us? By declaring us -a 
belligerent country ,they have o:ut us off from the European countries. 
What have they given us in return? I say it is the duty of the Commerce 
Member to stand up and reply. Has he been able to secme for the 
Indian agriculturist any relief, the 'kind of relief that the British Govern-
ment has given to the Egyptian agriculturist. to the Arg-entine agri<;ul. 
turist and to other agriculturists except those of India? Why this diBerence? 
Because 'India has no: political status, because India is bound down to 
the chariot wheels of Britain, t,hey do not care f0r our agriculturists; they 
will let our agriculturists die, they will let our industries die, but they 
come and say, "We want you to take part in the war." 
I shall not go much into the question of economy. Sir Muhammad 

Yam'in Kha.n has given somt. telling illustrations but he pointed out only 
a few cac:;es: he said •. Why should you pay people 4,000 and 5,000 who 
were getting only 1,500 and 2,(1001, I lio suggest that it does not look 
fair that when people are dying in millions, when the war effort is taking 
80 much money, anyone in t,his country should get 4,000 and 5,000 a 
month .. " , No. They should take only maintenance allowance and hand 
over the rest. 11 they have any decency in them, why should they draw 
thesp, huge' salaries? They disburse to themselves huge salaries but they 
Wl\llt . the poor agriculturist to pay' a quarter anna more for his postal 
envelope. With the superfluous money they have been getting for genera-
tions they can pay for thhl war eilort. Their 'people are dying in thousands 
in London and being bombed, and yet -they want to· draw 5,000 l"Upees a 
month here. ,Why should yon not be content with '500 or 1,000 rupees to 
spend upon )'ollrself? If, after: doing that, you still want money from 
us, then come and ask: for' it. We can understa.nd that. But here you 
draw thes,e huge salaries and there. are ,these astounding scandals, about 
what is going on in the Government of India. Apparently there is OBly 
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industry that is in boom in t.his country and that §s the Jobbery ,in the 
Government of India; officers are, it seems, created galore. For the 
Home Department they have got four secretaries: one secretary, one 
joint secretary and tWb on special duty: then you have four deputv secre-
taries--all simply for putting ue. in jail. Why do you want to have so 
many officers for merely sending us to jail? Then, 'there is the Informa-
tion Bureau. Numerolls people are appointed for what:l To suppress 
information: that is the Public Information' Bureau I Then to censor the 
iPreBS, every press must have a l:Ieparate officer; aud you go on creating 
9fficers in the name of the war. In the name of war, all this loot is being 
carried on and I say this loot must stop before you can come with any 
face to this House and ask for money. 

I heard yesterday that in :Madras you have raispd 56 lakhs in the war 
fund and that a further two lakhs has been transmitted to London. The 
Finance Member has come down and said "We have no money for the, 
war" ; but he has never contended that England ~s short of ~lone  for 
war. England may 'be short of ships; she JUay be short of mechanical 
transport; she may be short of other things, but she is n6t short of money. 
Why do the Government of India permit the collection of money for' the 
war funds to be transmitted to England? lhey say: ,"''Ie have given 
the names of distrit;lts which have contributed to aerop1a.nes and fighters." 
Yes. That is wha.t you are out for: you want to give us nBUleR and to 
take away our money; you give us a name and you take away our men 
and take away everything of substance; That is the way in which you 
want us to make a war effort. Was it not the proper thing to say: "We 
are lacking in defence, we are lacking in aeroplanes, we are lacking in 
other things; and let our provmces raise these squadrons of aeroplanes 
and anti-aircraft guns for ourselves." As my Honourable friend, Mr. 
Satyamurti, has sard, they are spending huge 'amounts for air-raid pre-
cautions in Madras: they say aeroplanes will come and bomb us; but as 
he has pointed out, no protection for the day time has been given: they 
may come in day time and bomb us. You say they should not come at 
night. I suggest it is a, big huge waste that is going 011. We do not 
want air raid protection. I am a student of mathemaMcs and I can tell 
the Government that the chance of any Indian dying in an aU-raid in 
Madras is as much less than the chance of his dying in a railway accident or 
a motor accident or accident of any other kind. Is it .proper that for 
just this stray chance huge amounts of lakhs of rupees should be spent 
on air raid precautions? 1'\0, Sir. Some officials have been appointed 
and they mltst justif,v their appointments and in order to justify their 
appointments on 2,000 a month they must $pend another two lakhs on 
blacking out the city lights and covering up the. motor car lights. They 
have blackem,d the Marina in Madras lind shut off the tights in other places 
and this has led to a great number of motor accidents. I say it is ridiculous 
'that because some foolish offidial has been posted on 2,000 or 3,000 rupees, 
and he must do something to justify his salary; hE', should be making 
'things difficult for motorists and passengers. 

Then, in order to stimulate the war 'effort we a:"e asked to .pay a sur-
charge of 25 per cent. on In<;ome-tax and of a. ql.ia~r of an .~ o~ the 
postal envelope. Another pomt about this cunous FIDance BIll IS this: .1 
want to ask the Finance Member, who is a student of fina~ce, .wbether It 
is propel' to1l.0 what he is doing. He says the amount required 18 .14 cror~ 
but he wants a taxation of only two crores. Why does he want It? If It 
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is a question of making both ends meet, it is ridiculous. But I imagine 
there is a reason behind his appeal. This is a mere leeler. He wants toO 
bring in the big Finance Bill next March and he is merely preparing the 
ground. Probably he-is going to heap taxes on us-increase the salt 
duties, alter further postage rates and probably raise the fundamental 
basic rates of income-tax, and so he wants to get the minor things off in 
this Session: otherwise I cannot possibly find any justification for this 
Finance Bill. So I say it lis more or less a fraud upon this House to bring 
in this Finance Bill which does not meet the deficit and which does not 
provide for the whole of the money required. But. "till he ,proposes t.o 
tax this country. I shall not go further into detMls. 

We are not here to make minor criticisms about this Biil or about the 
activities of this Government of India. Weare out only for the major 
issues and it Will be time enough for us to looll: into details when we have 
satisfactorily solved the major issues. The Honourable Mr. Griffiths said: 
"Do you want facism or nazism?' If you do not want them, do fight 
against it." But why should it be argued that that was the only alterna-
tive? We could have been ell benevolent non-belligerent like the United 
States or other nations. But even after Great Britain had dl1lgged ns, 
the Government of India could have taken steps to see that the people of 
India were consulted. Our Leaders have been patient; they have 
offered to forget the insult of being dragged into this war without their 
consent, if even at this stage a satisfactory solution of our political ques-
tlions can be found. Refemng to the suggestion-it is not proper to call 
it an offer·-made by the great leader of my province, thf:&t the Congress 
would be glad if a national government can be fm'med. under the leader-
ship of'the Leader of the Muslim League, some friends have ~aicl "This 
offer should have been made to the Muslim League." If they consider it 
a little, they will soon see their nl'istake. If the Congress had the pow'3r 
to fonn a National Government, it would' have heen proper to makE: the 
offer to other parties, but today neither the Indian National Congress nor 
the Muslim LeagUe is in a position to form a national Government; it 
if,., in: the' .power only or: the British Govemment to constitute a national 
Government, and as my leader said, if the C'TOvernment were prepared to 
form a national Government, the Congress would have been glad to take 
a subordinate position, if necessary, in the national interests. 

Sir Syetl Bua' .All (Cities of the United Provinces: Muhammadan 
Urban): The offer was not made to the British Government; it was 
made to the Daily, e ald~ 

SIr' JDmam"'ad '!aUliD. Khan: It was in the power of the Congress to 
make this offer to the Muslim League, and it could have easily made it, 
and then both the Congress and the Muslim League could have made a 
demand for national Government jointly. ' 

JIr. lC!. Salltiumaur: ProbaHlymy friend has been only in the Assembly' 
and. hEllS notl been in outside politics, otherwise be would know that as' 
lang; &8" we have' no gua.rantee that' our deeisiOris' will be carried out it' 
~:onl  bea;·~' of' cont.errtiEln. Then, asrega'rdfl the chaTge that' 'the' 
offer wall t~. formally made-to the Britiali Government I may say that; 
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if that suggestion had been seriously  considered, the formlll offer both 
to the British Govemment, and if the;v had agreed, to the Muslim League, 
would naturally have followed. 

SIr Syed Raza .Ali: The Congress and the Government understand each 
other, but I cannot. 

1Ir. X. Santhanam: However. as an individual Member I can say 
that if today the British Government decide to form a national Govern-
ment and transfer real power (lver defence, over finance,' Railways and 
other subjects, and if they also suy they do not want congressmen in that 
Government, we· are prepared to stand aside and assist the national Gov-
ernment, not as obstructors or critics but a:J real helpers . 

The Honourable Sir Kuhammad Zafru1lah Khan: Would it in that 
case be a national Government? 

•• K,. Santhanam: We who will be in a majority would be quite 
prepared to acoept their decisions. We alone can make it national, and 
nobody else. Sir, the Indian National Congress has never asked for any-
thing for itself. It hai\ asked everything for the country . 

Sir Oowasji Jehangir: May I know, Sir, for whom is the Honourable 
Member speaking? 

1Ir. X. 'Santhanam: I am speaking as a member of the Tamil Naidu 
Congress Committee, the All-India Congress Committee and as· a member of 
tHe Congress Party in the Assembly. 

Sir Oow88jl Jehaagir: With the authority of the Working Committee? 

Mr. X. Santhanam:' My friend does not listen properly. I started by 
aaying that I was speaking in my individual capacity. 

Sir Oowasfi J*'mp: Then, what value should we attach to the 
opinions  coming from an individual member sitting on the back benches of 
this House? 

1Ir. S. Satyamurti: For whom is the Honourable Sir Cowasji Jehangir 
speaking? 

JIt. It. Santhanam: I suppose the value of my statement is not· in any 
way less than the importanoe that attaches to statements made by the 
Honourable Member: This is my individual opinion; and I have no doubt· 
that the congress opinion will also be to the surne eilect.Sir, we are not 
going to be PlIt off by mere verbal phrases. We are prepared. to fight 
fo); the freedom of this country. 
Now, Sir, I will conclude by referring to a question which w~s ~sked 

by my friend, Mr. James. Heaskoo whether if Hiiiler came to Indls·we 
shull haw the same· freedom to, speak 8S we do today. .  .  .  .  .  .  . 

JIr. P. B. James (Madras: European): My friend, I sm sure, doe~ not 
quote me correctly. What I did ask was this. If Ml' .. ~dul al~um 
had been in Denmark. Belgium or Franoe under the dommat~on of Hitler 
tOO.y, would. he have had the freedom . that he has· been given here to 
speak as he did yestel'day. 
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)Ir. :It. Santbuam: That is exactly what I am answe~ing. All the 
time my friend forgot that llandit Jawaharlal Nehru is in jailf?r making a 
speech which was probably more reasoned and much m<,>re con l~erate than 
those made here, that three Members of. this Assembly are in jail for the 
same offence. I do not~ow if it would be much of a consolation to know 
that a few Members of the Assembly, on selected occasions, !ire allowe4 
to speak, wuile if we speak in the same strain to our constituencies, we 
would be locked up. I will not be disclosing any secret if I say that we 
are all en route to the place where Pandit Jawaharlal Nehru is lodged 
today. 

Sir, I have tried not to hurt the' feelings of anyone and I may teU my 
friend, Mr. James, that in spite of all our grievances, in spite of all our 
differences with the Government, I have nothing but goodwill for England. 
Sir, I admire the -heroic manner in which the English nation is standing 
up to the dictators. I am, Sir, much moved by the heroic response of. 
the people of London against the barbarous actl'! of the enemy, but you 
caJlnot play Jekyll and Hyde, play the democratz at Homa and the 
dictator here. I suggest to Mr. James it is undignified, it is not worth 
the sacrifice they are making if they do not carry their principles abroad. 
If my friends over there feel that we being coloured people, we being 
Asiatic people, the same principles need not be alled here, then they 
will know to their cost that the coloured people are prepared to show the 
same heroism and the same amount of sacrifice which is displayed by the 
English people. 

I am glad to hear that in aircraft production Great Britain is nearing 
parity with Germany, but there is another matter on which they are also 
trying to get near Germany, and that is in the number of people who will 
be lodged in concentration camps in this country, .and you should not be 
surprised-if the British Government in India succeed in shutting up in con-
centration camps a larger number of youngmen. than Hitler has done, and 
that too much more quickly. I do -not know if it will be a consolation to 
my friend, Mr. James, to know that thousands of people, including the 
representatives of the people, are shut up in jails today because they had 
the courage to express their opinions freely. If it is, I do not grudge it to 
him. 

Sir, I make an appeal to the Government, to the European Members, 
not to rest cOntent till a proper solution is reached. and that they should 
not waste their time over minor details, because it does not matter whether 
this Assembly functions or other formalities are gone through, so long 
as the main problem before us is not solved. 

Probably the Honourable the Finance Member is consid~ring his Bill 
as a mere constitutional formality. But he will be mistaken if he thinks 
so, because a certincation of thiR Bill will mean that the moral basifi of 
this taxation il'! no better than the moral basis of the taxes which Hitler' 
is raising in France, Belgium and in every other Country he has BUb--
jugated. 

You have, perhaps, better manners. Probably, given another 100 
years Hitler's successors wm speak in the language of courtesv which vou 
employ and display the '.lame good mllnners as you are doing tOday. After 
all, he is in the days which Clives and Warren Hastings were enjoying 
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here, when crude force was the rule, but we do not want mere manners. 
If you want to rule us by subjection, rule us like Hitler. The alternatives 
'-for Etigland lIle to cCIilvert herself, 'into a Hitler or to be a true democrat. 
I :h~e 'er  well-wisher of Britain and of· this country whether Indian 
-or European, will help to persuade Britain to know her lot on the side of 
real democracy and real freedom. 

Dr. Sir Ziauddin .Ahmad (United Provinces Southern Diviltions: Mu-
hammadan Rural): Sir, I would like to divide my remarks int~ five part ... 
"First, I will review the speech made by the Honourable the Fina.n(}!-' 
Member which really forms part of the Finance Bill, and I will omit those 
portions which have already been reviewed by previous speakers; then I 
will come to the extravagance of the GoV'emment of India and make my 
own suggestions,' and, later on, I will come to the wrong policy outlined in 
the Bill about taxation, and express my own opinion as to .what the real 
policy ought to have been. Then I shall have some general observations 
about the financial anangements between the Government of India and 
the Eritish Government, and, lastly, I will review the points made out by 
some of the speakers on the floor of this Houae. 

Let me first take the speech of my Honourable friend, the Finance 
Member. Some of my Honourable friends have already spoken about 
the delay of six months in convening this particular meeting. I wrote to 
the Finance Member some time ago that a delay of six months was un-
justifiable and that he ought to convelle at least a meeting of the Standing 
"Finance Committee' in the month of September. I admit that he did 
convene a meeting of the Standing Finance Committee at ~  request but 
the things that were laid before the Committee. according to the past tradi-
tions,. were only the items included in votable expenditure. While we 
had discussions in the Finance Committee it really reminded me of a story 
of account keeping by an Oxford undergraduate. His father gave him 
£100, and after the term was over he asked his son to give an account of 
that amount. The son said a pair of socks J-8. &l., tie lB., miscellaneous 
£99-17-6d. We were asked in the.Finance Committee to review and criti-
cise the validity of the expenditure of 28. 6d. but when I raised the questio]\, 
ahout the remaining £99-17-6d. we were told that they were non-votable 
and that they did not come within the purview of the Finance Committee. 
No doubt,  our votes were not required in the StQnding Finance Committee 
but we. can review them on .this occasion when we have to vote the 
supplies. '. 

JIr. P. J:.J'ames. 'rhe~ ~  Honourable friend should have voted in 
the last Session for the Estimates Committee, which he did not. 

Dr. Sft Zlauddln Ahmad: 'I may tell him that I never opposed an Esti-
mates Committee. but I said that it should not be in place af the Finance 
C~mrirlt~ee .... I said that, we should have both. ft. was my, opinion then, 
and it isthyHopinion now. .  . 

The second point which I want to raise,--and rerhaps I may require 
your ruling some day on t,his particular question-is this. namely, about 
the contribution from the railways to thE' general revenue. The Honour-
able the Finance 'Member said thRt he has got Re. 463 lakhs baRed on one 
. per cent. of the capital at large and also ~ further 79 lakhs as one-third 
of the excess over ·the first Be. three C!'Oree transferred to the Railway 

11 
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Beserve Fund. I now'rePlind him,:Of the convention .of 1:9.24 which 1;he 
Assembly sanctioned, and I think it is the duty of the Honourable the 
Finance Member as the oustodian of the general revenues to see that the 
conven,tion is fulfilled. Article 1 of the convention says: 

"The railway finances shall be separated fro~ the general fi~an~es of the ~untr  
and the general revenues shall receive a defi~ite annual co~tnbut~ n from railways 
which shall be the first charge on the net receipts of the railways. 

Article 2 says: 

'''Tille contribinioD. ...... shall be a sum equal to one per cent. IJIi the capital ~t 
charge ...... 1J4!.s QJle-fifth of any surplus profits remaining after pa.yment ~f this 
fixed retul"l/-,,. subject to the condition that, if in any year .railway rev,enues are insuffi-
cient to provide' 'the percentage of one per cent. on the capital at charge surplus profits 
in the next or subsequent years wil~ not be deemed to have accrued for purpos811 of 
divi,ion until such deficiency haB been made go.d." 

This is very important. 
made good. Article 8 says. 

Whenever there is a deficit, it ought to be 
\ 

"Any surplus remai,ning after this payment to general revenues shall be traDl!-
ferred to 6 railway reserve; provided that if the amount available for ~ransfer to 
the railway ,reserve exceedll in any year thr~e crores of rupees only two-thirds of the 
exceBB over .three crores shall be transferred to the railway reserve and the remaining 
one-third shall accrue to general revenue." 

The point that-I want to raise here is that the railways are in debt to 
the extent of 87·74 crores to general revenues. The first railway budget 
separated rrojll the general budget was presented in 1925, ,and during the 
last 15 years the contribution to the general revenues under the convention 
amounted to Rs. 108·4,9 cro,res of which Rs. 41·8 crores was paid direct 
to t~e general revenue, Rs, 28·94, crores on account of lOils on 
strategic lines totlie' Military _ e ~ment, an(L Rs. 37·74 &ores are, in 
arrears. The railways haye to pay Rs.· 37· 74 cro~ to us .and according to 
article 2 of the convention this amount must be paid first to the gen,eral 
revenues before any amount can be put in the railway reserve fund. I 
do not want to raise it today on the floor of the House. Another dodge 
which the railway administration is playing, because, I yvill raise it on the 
occasion of the Railway Budget, and that is. that we are treating the 
depreciation fund not purely as a depreciation fund but as a.-de r~ciation 

fund pluB a. reserve fund, so that this amount may be deposited before 
the debt to the general revenues is paid. So by this indirect method 
they get something for their reserve fund. I do no~ raise this point now; 
I will raise it later, but the point that I want to mise now is this. Three 
crores were deposited 4l the railway, r.eserve fund, as pointed out bv the 
Honourable the Finance Member, and 1 ask him, and I,will ask : ~ l as 
the custodian of the privileges of the Hou!3e" whether according .to. the 
convention of 1924 which I have just read o.ut to the. House, the railway 
administration IS entitled to take this three crores before they pav their 
ruTears to the general revenues. The article clearly says: • 

". .  . .in the next--or subsequent years will not be deemed to have accrnl!d for 
pUJl'O;IlIlt of division Jmti,l Bl/-ch defio~ baa been made good." 
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. These arrears am~unt to Rs. 37'74 crores and until they are paid, the 
~ailwa s are not entitled to put down any sum in their reserve fund, 
$d t~ese three crores ought t~ have been appropriated by the Honourable 
the Fmance Member fiomhis colleQgUe the Communications Member. 
If there be any other interpretation of the article, I hope, the Honourable 
the Finance Member will lay it before us, but as far as I can see, he 
has proved himsett in this transaCtion a very bad advocate of the t.ax-
payers of this country. He has let out these three crores and has given 
a donation to his colleague, the Member for Communications, which I 
think. as custodian· of the genersl taxpayers' money he should not· have 
done. If there be any other interpretation of the article of the> ·cc"nven-
tion. then I will ask your ruling as. to how far a convention which we 
~ad ~olemnl  made. in 1924 was ignored. When we pass a Resolution 
m thIS House, not m the shape of a recommendation -but a solemn 
pledge with the consent of all Parties in the House it ought to be observed .. 
Therefore, my firSt request to the Honourable the Finance Member is, 
if tDese Rs. three. crores were taken back to the general revenues, the 
Finance Bill would :batdly be necessary. ; 

The next point that I want to raise is this. They raised the rates 
and fares-fares by one anna in the rupee and rates by. two annas in 
the rupee. I thought that they were collecting this amount for general 
revenue in the same manner as they are collecting for the municipa.lit.ies. 
The whole of' this additional tax should be handeiI over to tht,general 
revenues to meet the war ·expenditure. No doubt there was no explicit 
mention in the budget about it. There was no definite _understanding 
but it was a tacit understanding, though not explicitly said., that this 
additional sum was required to increase the revenue-to meet the special 
emergencies that have arisen in connection with t,he war and. therefore, 
I concluded that the ent~re amount. would be paid to the general reveuues. 
To my great dis8ppointment instead of payingt.his additional taxlltlon 
to the general revenues they have not paid even the three crores of 
rupees' which they ought to have paid and they really set it asid .. for 
the reserve fund against the article 2 bf the Convention of 1924. Now, thai; 
was my first point in connection with the Honourable the Finance 
Mp.mber's speech. 

MY'sec<md"point in connection with the speech of my fri:nd .is h~s 
statement that 'the scheme for establishing aeroplane factones 10 thIS 
oountry is by no means aband~n~d'. This is real~  a very poor consola-
tion. We are now at the begIDnlOg of a war which may last five years 
or more and they are still contemplating in this country whether the~e 
should be a factory for the manufacture of aeroplanes or not. (At this 
stage the 1I0IlOurabie Sir Andrew Clow got up to leave the ~ouse). I see 
tile Member. for Co~unications is going ,away. I have sometIiing to 
-&Cloy about this J;>epartment and should like him to remain' in the. o~. 
I  -thought the easiest thing would have beeu inst-ead of co~sulh~ 
W~chand Hirach8Jld and .others, to establish a piuneer factory In thIS 
country. ,\ ~;,' , 
Kr. P. B. lames: May I ask the Honourable Member.'one question? 

Is he going to refer to ~e  If he is not goinEt to, then I will go. 

Dr. Sir Ziauddin Ahmad: I win miss jokes of high order. InE:lteaci of 
nligotiating With the business men, I think that the Government should 
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here started a. pioneer factory of aeroplane manufacture in thill country 
at their own expense and :th~ leav,e to the bmuness men to start se<.'ond. 
and third factory, if they choose to do so. We cant depend upon bUl!ines& 
men to start' the pioneer factory, unless it is a business propositon, unless. 
he sees sure mcome of ten per cent., a business man will not invest his-
money. We know that the first attempt mayor may not be B business. 
proposition and nobody will lend the money. Therefore Government. 
should come forward and start a pioneer factory of aeroplane manufacture, 
in this country and leave the. business men to. follow. 

An Honourable )[ember: Where is the money? 

Dr. sir Ziauddin Ahmad: War loans. Now, the st:lcond point that \VAil' 
meiiti6ned by iny friend., Mr. Santhanam, is connected with the manu-
facture of locomotives. I quite admit tJtat an attempt has been made. 
to have locomotives of the metre gauge in the m~r. workshop. They' 
are practically ready to manufacture all the requirements of the metre 
gauge lines in this country but they are still far from manufacturing broad 
gauge locomotives. ·A number of patriotic arguments were advanoect. 
£rom this 'sideof ·ille House. I have got the practical argument and that.. 
is-this. . We 'donnt know whether it will be possible for us during the-
war to import· any engine from outside India, from America or England 
or any other' country. .1:;0 we have a great apprehension that our eom-
munications may be seriously interfered with if we do not take timely 
action and start the manufaeture of locomotives. Now, my friend was 
saying that if we really want to have an army in. 1942, we ought to make· 
a beginning now. Otherwise we will take a long time to train them. If 
the war really proves to be a long war, t~en .there is a danger of our 
communications coming to a dead stop and it is, therefore, very desirable 
that action should be taken now. Therefore, I do beseech tht; Treasury 
Benches that the recommendations made by the Humphreys Committee-
be given effect to at an earlv date. In this eonnection, action should be-
taken, if not to manufacture engines of a very elaborate type, at least; 
of simple type. 

Now, the third point to which I would like to draw th.eattentiou of 
the House is the amended  Neimeyer's formula. I am one of those who-· 
agreed that the formula ought to have been amended, but it was very 
desirable that the Finance Committee and the Assembly ought to have-
been taken into confidenc~ o about the amendments to that "articular 
formula. May I remind the Honourable the Finance Member. that when 
BUrma was separated, then the whole question was ·referred to the-
F"mance Committee which appointed a sub-committee to go into the-
details about the separation of the finances?' Now in the question of iii 
chlinge . in the alloc.ations of grants to the Provincial Goyemments, it is 
but fair that at least the Finance Committee ought to have been taken 
into confidence and they ought to have been told the reasons on account 
of which the Neimeyer's award was amended. 

Sir Oowasjl J'ehangir: It has not been amended so far as I know . 

. ' The JIooQUrable Sir Jeremy Ra1aman: Not s~e'the  was. a' Standing 
FinanCle Committee. . 
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Dr. Sir Zia.uddin Ahmad: The Neimeyer award has been amended. 1 
will quote the .very words of the Finance Member. He says: 

"Our revised estimaie on. the baais 9f the amended Neimeyer formula." 

This means that it has been amended. If Finance Committee die!. not: 
exist at the time of amendment the House existed. So far I have ~ oke  

about the observations the Honourable Member made in his speech. 

Now, I take the second point and discuss the question of extravagance-
in the Supply Department. I start with this fo~ula that all J!lur 
services in the Supply Department should be conSidered to be ser~ces. 
in connection with the war and we should set an example of self-sacnfice. 
We should really ask these people to show that they are· patriotic and set; 
a good example for the country to follow. Those who work for the war 
will win our thanks. 'fhey Will win our good opinion and th(1Y will be-
compensated 'when the w~r is over. Every one who is doing work in 
the Supply Department sbould be assumed to be doing some wor~ in 
connection with tbe war and should be rea,dy to make some sacrifice. 
Now, this is the tradition which we want to establish in the Department. 
of Supply. My friend, Mr. Santhanam, has referred to it as tht' depart-
ment of loot. I leave Honourable Members to draw their ')wo inferences 
from this but I win lay hefore yOu a few facts as to how far it is entitled 
to be called B department of loot. We ought to impress upon every 
Qne who comes to tbe Supply. Department that he is doing nationat 
service, that he is doing sernce f6r the country, he is patriotic, he is" 
willing to self-sacrifice, he is helping the prosecution of the war lind we-
expect them to make some.; kind of sacrifice. They ought not to demand 
a salary higher than what they were .. dra:wing. We. should not expect 
them to be out of pocket. Every one. cannot do it. But at the same-
time they should not demand higher salaries; that they were getting. 
Now a8 far as I can ml\ke O\lt from the papers, Mr. Jenkins is the only 
officer in th~ whole of the Supply Department who refused to take ImJ' 
extra allowanue though it was offerad to him. and we have great respect 
for his sacrifice ...... . 

Mr. 1. Ramsay Scott (United  Provinces: European): I thinkColoneI 
Wood also. 

Dr. Sir Zia.uddin Ahmad: .  .  .  . and J wish to thank every officer in: 
that Department, if he .follOlWed the noble example of MI'. ,jenkins. I 
want that every officer, Indian and European, Hindu and Muhammadanr 

should follow this example and should.iShow some kind of sacrifice to win 
our In'atitude and the thanks of the country Bnd give tip war increments_ 
I am not going to say on ,the floor of the House what salaries they wer& 
. getting before and what they are gettm.g now; ~he Hf)llourablethe Finance-
Member has got a very efficient ecret~  and a very efficient Deputy 
Secretary, he has ;got very effieientstaff uader him and if he simply 
asks one of his subordinates to prepare a cbart showing what salaries they 
were getting before they jQ.ined the Supply Deparliment and what salaries 
they are getting lio\l·, he "'ill judge for himself how far thE-ir salaries have 
be,!'\n 'put'up on account of their serncesfor the war and how many dl 
them are away from self~sae·rifice. This is n thing which I suggest only 
for,-the satisfaction of the Finance Me.mDer himself, but what we want 
to ~ !  on thiB.:~c8sion: is that all thpse persons whQ !fo the work of 
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the Supply Department and. do not demand any increase i? their old 
salaries should be thanked for their sacrifice and for the Sel'VlCeS to the 
country which they are making' and this is the' example which we wAnt 
to establish. Now this is ·the first point I want to take up. 
The second point in connection with the war supply I want to take 

up is the manner of recruitment. I can understand that the Supply 
Department must have a 'Very efficient stail .. but they ought not to .have 
been recruited through the 'National Service Committee'. We estabhshed 
a' National Service Committee for an entirely different object in connec-
tion with the recruitment of Anglo-Indian soldiers but this was not intp.nded 
to recruit persons fqr the Supply Department. I thi.nk their reeruitment 
ought to have been: like recruitment in other offices. through the Public 
Service CoIllIllission and that CommiBBion is the proper body to re('ruit 
wchmen. If these recruitments were made through the Public Service 
CommiBBion according to -the requirements of the Supply Department, 
then some of the c.ornplnints we now-have and whieh I Rm going to ex-
plain further later on in my speech could have been avoided. Everything 
depends upon the Selection Committee. Whenever there is any appoint-
ment going in the Supply Department,every Indian, every Britisher, 
every Anglo-Indian has got an equal chance but what I want to press is 
that these chances are not of .equivalent merit because the selection Com-
mittee is so selected that non Anglo-Indians here have little chance. Hence 
there chances are not of equivalent merit; certain people have a good 
advantage and others have none. 

, May 1 take a~her instanee and draw' attention of the Member for 
Comm~cations f?' the, case. of' ~e aeroplane committee. This question 
was l'alsed before' the Standing Fmance Committee .. I had a talk With 
the-' ~ecret~r  for Co~unications that there ought to be a Muslim on 
the Selection ComInlttee, and every ~m~ttee that is appointed by a 
e a~ent other t~an the CommumC}l;hlODB Department has always a 
Muslim on the SelectIOn Committee, but in this Selection Committee there 
was not a..single Muslim, and I drew also the attention of the Honourable 
the Leader of the House to this particular drawback, but still no appoint-
ment was made though a promise was held out that this might perhaps be 
o~e. If you want that these privileges should be of equivalent value, 
It IS absolutely necessary that on the Selection Committee for air pilots 
ihere should be fair representation of .all interests. I do not mean to 
suggest, members of a committee will be partial or impart.ial, but I was 
told by the pro-Vice-Chancellor of the Aligarh University that he sent out 
twelve candidates and one man was invited for interview and he was not 
one of the best candidates. Sir, I.see no justification for ignoring this thing 
altogether. Now my friend, theiHonourable the Communications Member, 
is annous to attend to something else and so I think I had better take up 
those ·points which concern him and then' I shall come back to the Supply 
Department later on. 

''Sir, the other day I moved a motion of adjoumroent on the floor of 
ihe House which, unfortunately, was badly worded and so Yi.lU had no 
other . alternative· but rule it out of order. But I m~  rer~ 

to the points which ,I intended to bring out on t'heoecasioD 
o~ this motion for adjournment. ,~ir, I have got two grie ance~ to Dl9ke. 
One is that the person who should be the judge on a particular report baa 
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now become .0. party to it. We know very well ~hat ~he Governor General 
in CouIimI really met\ns, as Jar as railway matters are concern~, the 
Communications Member. So he will practically be the judge on the 
entire report, but when he commits himself to the issue, t~en I think: it 
is not fair.. He is perfectiy right to express his own opinion which he 
did express on the floor of the Hou!;e but the point which I do object to-
Bnd. this 'o ~s not very (,learly brought out in my wording of the adjourn-
ment motion-is that he said, "arid I feel sure that this Conference will 
agree with my view, ete. 'r Now, there'. il practi.eeJ.ly .giviug an order 
to his subordinates to express their opinion in the Inllnner he likes. That 
is unfair. Sir, I believe tha·t there the Honourable Sir Andrew Clow's 
opinion is based on misunderstanding. What right has he got to illiluence 
his subordinates to con a~s and ask them to vote for and agree with his 
view? Both of us should have equal chance ..... . 

Mr. )1[. A. J'innah: Because they are his subordinates. 

Dr. Sir Ziauddin Ahmad: But the decision of the Government of 
India will be based on the opinion of these subordinates of hi!! and there-
fore he now asks his subordinates to express (heir opinion in this parti-
cular way and on the opinion of tbe subordinates the Governor General 
in Council will issue his orders in the manner in which he has already 
formed his opinion and in the maImer in which he' has given his orders to 
his subordinates .  .  . 

Mr. K. A • .T1DD&h: Whom do ),ou want to decide? 

Dr. Biz Ziauddin Ahmad: Since the COJll,IDunications Member is a 
party, I have no other alternative but to l13quest the Govemment to 
appoint somebody else to review this particular report--say the Home 
Member j or the Finance Member or the Secretary for DefencE' but. cer-
. tainly not a person who is already a party to it. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 
My second grievance is that he bas not correctly represented the views 

of the Muslims. We never wanted that incompetent Muslims should ever 
be promoted; all that we wanted was that the promotion of Muslims should 
not be stopped because he is a Muslim. 

Mr. President (The Honourable Su. Abdur Rahim): The Honourable 
Member is now discusmng a motion for adjournment whlr,ili. has been dis-
allowed. A great deal of latitude is allowed in discussing a Finance Bill 
but the topic which the Honourable Member is now discussing really goes 
outside the limits even of such latitude. 

Dr. Sir ZlauddiD Abmad: Now, I say that the promotions are 'given on 
-the ~o;ns.ider~tion of. seniority or of efficiency, then th!s priliciple ic; selected 
iIi 'such a manner t~at it affects Muslims alwa ~. I once'said on the floor 
of the House, "call 8. spade a spade" and tell frankly that in promotion, 
the principles of seniority and efficiency .artl select~d in a maImer that 
UUEllims may not be promoted. I said this on the floor of the House to his 
re~ecessor. However, I will seek ,some th~ opportu,nity to discuss this 
partIcular question.' . 

I now come'back to the mamier of recruitment in the Supply Depart-
ment which I had taken up. As the recruitments-are not made through 
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[Dr. Sir Ziauddin Ahmad.] 
the Public Service Commission, what is the result? The result is what it 
'Ought to be. I have got before me a liat of the officers of one section of 
this Department. There are 43, officers out of whom only five are Indians 
~nd the remaining 38 are Europeans. I ;think the manner of the recruit-
-ment in the Supply Department is chiefly responsible for it. They ought 
'to recruit in the same manner as they recruit for the other Departments, 
namely, through the Publie Service Commission. They should set forth 
'.,heir requirements, ask the candidates to interview and select the best 
men who may be found to be suitable for their purpose. If they adopt this 
met,bod, then the present complaints that exist will probably disappear. 

The next point that I wish to take up in this connection is the associa-
tion of what wt:' call the Liaison officer and the advisers. Now, this proce-
dure is not very de~irable and I am very strong on the~e points. I pressed 
this point on the last occasion and I will always press it whenever an 
opportunity arises that we should not associate in the Supply Department 
any business men. One successful business man in the presence of several 
Members of this Rouse said the other day that all business men are selfish. 
Perhaps he used a stronger word. I have got his own words with me. He 
said: "A business man is never honest." He is always for himself: he 
does not care for war or peace or anything else. He really wants money 
for himself. Once I was travelling in a railwaY,c.ompartment and a business 
man from Cawnpore was telling in my presence: "Long live Hitler". I 
ssked him: 'Why are you saying this?' He said: "I pray for Hitler's life 
every day .. Since he has started the war, onr induEltries are flourishing 
and we are getting more and more money." I said that we are suffering 
from privations and more taxation, whereas these business men are getting 
more  money on account of this war. So, these business men have a 
special mentality. They always care for themselves: they never care for 
anybody else. As long as their pockets aTe full, they do not mind if the-
country goes to dogs. That is not my view but that is the view of 1\ 

business man. 

JIr. K. S. hey: What is your view? 

Dr. Sir Ziauddin Ahmad: I am coming to that. 

Now, Sir, business men say that they arl! doing a great service to the 
Supply J?epartment because they give their time and are helping them in 
ma.ki.ng their purchases. The facts are just the reverse. In fact, we are 
showing them a great favour by placing orders in their hands: they are 
doing no service to us. The Supply Department may shelter" their' mis-
takes ltIlder th,e, excuse: "We wa.nt the co-operation of the business men". 
The co-operation is always there. There is no dear~h of coooperation. If 
you begin to l~ o~ders, every business man,. will be~ to co-operate, ~th 
you', There IS no difficulty abou~ that. But the dangers which I point 
out are these. Ii .you . have' a b\lsilless.,man associated with the ,.Supply 
Department, then he will know the secrets of the other factories and other 
business men and as soon as the w.ar is over, he will be placed in a position 
of very great advantage. I do not want to enlarge this point as we discussed 
it at the time of the Finance Bill and I then quoted from the paper 
Economid in support of my argument. My second argument is that when-
ever )IOu ask 8 weineuman'to give contracts, he is sute fu give contracts 
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to all those firms in which he is interested and from which he gets commis-
sion either officially or unofficially, either openly or secretly, and he will 
vote for no other person. On this matter I have got practical experience 
of my own which I do not want to relate on the floor of the House. 

'!'he Honourable 'Sir Kuhammad Z&frulla.h Khan (Leader of the House); 
None of the alleged business men with the Supply Department have any':' 
thing to do with the placing of contracts. 

Dr. Sir Zlauddin Ahmad: Then"what are thes~ Liaison officers? 

The Honourable Sir Kubawmad Zafrullah Khan: I have e lain~a 
several times on the floor of the House what the!le Liaison officers are. 

Dr. Sir Ziauudin Ahmad: Are you not purchasing your things on the: 
advice of these Liaison officers? 

'l'21e Honourable Sir Kuhammad Zafrullah Dan: I have said that no. 
businessman associated with the Supply ~ artment has ,anything to do-
with the placing of contracts. ' 

'Dr. Sir Ziauddin Abmad: May I ask whether these Liaison officers and 
advisers are business men or not~ 

The Honourable Sir Jluhammad ZafrulllLh Dan: ~e  are business 
men, and I pointed out that with the exception of two, who rerate to indus-. 
tries in a special poSition, all of them had been selected on the adVice ~f 
the industries concerned. ' , 

Dr. Sir Ziauddin Ahmad;Ybu go in a round about way. 'Are they or 
are they not business men? ' 

'!'he lIoD.()qf&ble Sir Zafulla.h lD1an: I have said they are. 
t:. " <' 

Dr. Sir ZiauddiJi Ahmad: If they are business men, then you place your 
orders either on ·their advice or'according'to theirohoice, and this'~ is 'just 
the thing to whicb I object. 

'!'he Hc:mourable ir.uhalllmad, at.rull~,) lan: Contracts, are not 
placed under their advice. " ,', ,:'.. ' 

Dr. Sir Zlauudin Ahmad: That is absolutely trying to deceive the 
opposition. We were told on the floor of the House repeatedly by the 
Leader of the House and in the other Chamber by .  .  .  . 

Sir Cowasji J'ehangir: May I ask the Honourable Member if he would 
rather have the advice of a Professor of Mathematics? 

Dr. Sir Ziauddin Ahmad: I think a Professor of Mathematics will cer-
tainly give an honest advice, but a business man will. always give an inter-
ested advice. I have no axe to grind but people like Sir Cowasji Jehangir 
and other business men have their personal intere£!ts to look after. Their 
advice is always for the industry in which they are interested. I can be 
exposed by any Member of the House. And I challenge any Member to 
ten me if I have ever derived any benefit in any transaction during the last 
ten years. 
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Sir Oowasji oTehangir: There was no insinuation of th3t sort at all. I 
!llmply asked whether the Honourable Member would ra~~er pref.er to have 
a Professor to advise on these matters. Instead of recrUltmg busmess men, 
would you recruit a Professor? . . 

Dr. Sir ZiauddiD Abmad_: My reply is that he may. be a professor or a 
representative of labour or he may ~ a civilian or anybody else, he must 
be lin honest man. That is my only condition. He must have no axe of 
his own to grind. You have got eXpert men associated with the Indian 
Stores Department and, they can give you enough help ineonnection with 
the purchases, the quality of the materials and the place from which you 
should purchase them. It is not necessary f9r the Supply Department to 
add Liaison o$cers and advisers. 
As regards the point raised by the Leader of . the House that these 

Liaison officers are selected or elected by the industries themselves, l have 
heard enough of it and I know how they are selected. There is one parti-
cular man who is already appointed and everybody knows. that he will be 
the Liaison officer. So, everybody will have to bow before him in order to 
get orders in· that particular industry. I know this definitely and if my 
friend will challenge me, I can even mention such names on the floor of the 
House. But I think it is not desirable to discuss the personalities on' the 
floor of the House. I wish to confine myself only to principles. 
The point which I wanted to press is that in the Supply Department for 

the purpose of pur(Jhaseswe should not have any Liaison officer; we should 
not have any adviser; and we "Should not have any representative of the 
indus~es whether elected or selected 01' nominated in any form whatso-
ever. There ought to be a simple method and that simple method is that 
there should be a Supply Department consisting of honest Civilians. What-
ever other:persons may say about these Oivilia1l1l, I can' Bay this about 
them that there is hardly a Civilian who does not jealouslY'guard the good 
name of the brotherhood to which he belongs. They should employ perma-
nent officials who .cannot afford to be dishonest. They cannht afford to do 
a thing which will really expose them and ruin their ca.reer for ever. . ~. " 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member can continue his speech tomorrow. " 

The Assembly then acljour:be<ltm Eleven of the Clock on We<lnesdaJ., 
the 18th November, 1940. '. 
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